
DIRECTORATE GI,IN}]RAL OF' I'ORI,]IGN TRAD}]
(DI]S-II SECTION)

MINUTES OI' TIII' NORMS COMMITTI',8-II
MEETING No. 17l81-ALC2/2019 DATED 27.11.2019

Please Notc
i. l"or inlormation of expoficrs, Norms Commiltce-ll handlcs all cascs pcrtaining to fixation/ratification of norms for

lixport Products falling under ITC (FIS) Chapter l2 1.o 16, 78 1o 80, 85. Communications in respccl of
cases/pertaining to NC-ll may be senl to email addrcss: nc2.dgft@nic.in

ii. In ccrtain cases the decision of the Noms Committee refers to thc Ilecommendations/ Observations/Deficiencics
reccived from the conccrned Technical Authority. Whercvcr applicable, a scanned copy of such document has bccn
placed a1 thc end of thc Minutcs, in running scrial orders. The conccmcd applicant/company may go through the
samc and respond accordingly.

iii. Sirnilarly, a scanncd copy o[the blank Standard Deficiency Format, which may find a rcfcrcncc in NC decisions, has
also bccn attached in thc cnd. I'his may also bc rclerred to by thc conccrned applicanVcompany and may be
lcspondcd accordingly.

iv. 'l'he Norms Committcc has taken decision only with respect to technical aspcct/wastage norms. While redccming the
applications, RAs should check that the applicant has fulfilled all rcquiremcnts as prescribed in policy/procedurc
including those in Policy Circulars issued from timc to lime or any other provisions under F'l'Pi I IBP fbr llODC.

v. Whcrcver thc Commitlee has fixed Norms, the conccrncd ItA rray ensurc that AA is issued on the
wastagcs/consumplion as ratified by the Committee or as per wastagcs claimcd in the applioation, whichcvcr is Iess.

Mecting No. l7l81 of rr-orms Committee-ll lor the ycar 2019-20 held on27.11.2019 undcr thc Chairmanship
of Shri R. P. Goyal, Additional Direclor Gencral of F'oreign frade to considcr thc following applications lor ratification
of norrns in rcspccl of advance authorizations under Duty I')xcmption Schcmc (Chapter-4) of l.orcign Iradc Policy
2015-2C.'l'he folJowing rlcmbcrs were present in thc mceting:-
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Officers in atlcndance

l

Minulcs olthe cases discusscd in thc mecting arc as undcr:
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靴棚:『鷲:麗躍8調器出ぷ場綿
f驚輔椰謝i悲盤議轟謙挿忠rcceivcd yet ThercfOrc,thc Committcc decidcd tO rclnint

.Thc case stands dcferrcd

MEE「ING NUMBER:17/81‐ ALC2/2019

Casc No:

7/5/81-Al,C2/2015

:霊ぶ∫『∬
/14/81-  |

ICasc No:2/6/81‐ ALC2/2017

HQ File:01/81/050/00107/AM16/ RLA Filc

:07/24/040/00470/ノ M`15/

MEETING DATE:27112019

Pa■y Name:TAIA POWI]R    卜
`eet No/Dttc:17/81SOI′AIt SYSFEMS LTD      AI,C2/2019
127112019

I_ic No/Datc10710108018

115042015

Status:

Delerrcd

Stalus:

I)clcrred

IMcet No/Datc:17/81-        status:

IALC2/2019

27112019              1

1lc No/Datc:1 010059443  Defcrcd
30032016              1

Pally Namc:JAYACHANDRAN   Mect No/Datc:17/81
AIッLOYS PRIVATE LIMITED    ‐AI.C2/2019

‐27112019
HQ F‖c              RIンA File i32/24/040/00039/AM16/   1レ ic No/1)atc:3210077835
2  :01/81/050/00763/Alヽ 419/ 16032016

Decision: lhe Commince considcred thc casc as pcr agenda and noted thal a duficicncv lclcr sccking ccnain
information as raiscd by MSMI; was senl to the uppii"urrln 06. I I .20 ls. I Iowcver, no ,.f iy nu, bcen recei'ved yet.'I'herefore, the committee decided to remind the applicant for fumishing the ,"qri.it" info.'matior.'l'he casc stands defcrred.

.Casc No:4/10/81-AI′ C2/2016    1)alty Namc:FC1 01〕 N
CONNIiCToRS I.IMITED

HQ File:01/81/050/00189/AM17/ RL,AI]i!c

110/24/040/00125/AM16/

棚聖路」〕:18°胤『lw〕脱:ttL鮮滸T』:t貯 :l‰‖↓蹴t辮「
S品
ぶ驚
°
ll謂 :λ‖::路漁

割郡蠅i鸞欄鰭颯 騰11俳1爾珊獅紺総棚稲
.Thc casc stands dcfcrred

Palty Namei FCI OEN

CONNECTORSI.IMITED

HQ File:01/81/050/00142/AM18/ IRLA Filc

l                              :10/24/040/00008/AM17/

Slatus:

Lic No/Dalc11010059489  Dctrrcd
24052016

Mcct No/Datc:17/81-

ALC2/2019
127112019

Dccision: fhc Committcc considcrcd lhc casc as pcr agcnda and notcd that as pcr decision taken in Mccring \o.
8181-Al'c212019 dated 24.01-2019, a tcam of ofhcerJof McitY and DGFT ;isired the lactory premiscs of theapplicant on 5th and 6th Septcmber, 2019 to study thc manufacturing proccss and to asccrtain wastagcs. Mcmbers of
study grorrp informcd thar the applicant company has provided some information as sought during the visit and thcstudy repoft is being prcpared. I lcnce, the Commillce d-ccided to wait for thc study group iepom. 

^ )Xt ,,
r(F<{\],'
z>'tThe case stands delerrcd.
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Casc No:51/7/81 ALC2/2016    Palty Namc:FCI OI]N

CONNECTORS LIMH IEI)

|

Mcct No/Datc:17/81-

AIンC2/2019
27112019

卜1鳥ξ:
:

HQ Filc:01/81/050/00153/AM17/ RLA Filc Lic No/Datc1101 0059496   Dcfcllcd

31 052016:10/24/040/00014/AM17/

5 Decision: lhe Commincc considcrcd the casc as pcr agenda and notcd that as pcr dccision taken in Mecf ing No.
'8181.,\LC2l20l9 dated 24.07.2019, a team of olficers of MeitY and Dctrl' visitcd the factory prcmises of the
applicant on 5th and 6th Scptember, 2019 to study the manulacturing proccss and to ascertain wastages. Members of
study group informed that thc applicant company has providcd somc inlormalion as sought during the visit and the
study report is being prcpared. Ilence, the Committee dccided to wait for thc study group repoft.

'I'hc case stands de I'erred.

6

Case No:2/12/81-Al.C2/2016 Palty Namc:「 CI OI]N

CONNIECTORS Iン IMITIED

HQI'iL:01/81/050/00219AM 17/RI′ A Filc
:10/24/040/00025/AM17/

Casc No:61/12/81 AI.C2/2018  Party Namc:JAYACHANDRAN

:ALLOYS PRIVATEl´IMITIED,

HQ Flc:01/81/050/00699/AM19/ Rl′ A1llc
:32/24/040/00007/ノ ヽヽ 417/

AI,C2/2019

27112019

lic No/Datc:1010059524   1Dcfcrrcd

01072016              1

Dccision: Thc Commincc considcrcd thc casc as per agcnda and notcd thar as pcr dccision raken in Mccting No.
8/81-LLCZl20l9 dated 24.01.2019, a team of officcrs of MeitY and DGFT visited thc factory premises of the
applicant on 5th and 6th Septembcr, 20l9 to study thc manulacturing proccss and to asccflain wastages. Members of
sludy group informed that the applicant company has providcd some inlormalion as sought during the visit and the
study rcport is being prcpared. Llence, thc Committee dccided to wait for thc study group report.

''l hc case slands dclcrred.

Mcct No/1)atc:17/81-       ‐Status:

ALC2/2019           ‐
27112019

1′ ic No/1)atc:3210077929    Dcfcrrcd

13072016              .

Dccision: lhc Cotnmittec considcrcd lhc casc as pcr agenda and rcprcscnlarivc ol MSME inlorrned that thc

.applicant's reply dated 25.11.2019 is deficient as the applicant did not givc rcply as per qucrics raised in deficiency
'let1er. Thcrefore, the Committee decidcd to seek again from thc applicant 1o furnish lbllowing information:

I . Perccntagc of lead contcnt in impo( & cxpofl items.
2. l o clarify how thc cxporl item at Sl. No. I & import itcm at Sl. No. I arc 1he samc.

'l he case stands delerrcd.

■1■ ■   | |

Meeting No.17/81()f Norms Committec― II dated 27 11.20193 | Pagcl0l

７
′



ヘ

Case No.: Pany Nalmc:I)IAMOND
l]N(〕 INEERING(CH「NNAI)

Mect No/Datcl1 7/81-

ALC2/2019
27112019

I′ ic No/Datc:0410162483  ‐Deft・ rred
10112016

も機us:

:

14/7/81-ALC2/2018

PVT LTD

HQ Filc:01/81/050/00381AM19/RI′ A Fnc
:04/24/040/00141/AM17/

8

Decision: lhc Commincc consirlcrcd thc casc as pcr agcnda and dccidcd 1o relcr llrc casc ro DPll I lor cxarninatiotr
& comments as per advice ofConsultant (1'I.,C-3).
'['he case stands dclerred.

CaseNo.:185/14l81'ALC2/2018 PaftyName: Ill.llCTRO I-'IBRES

IHQ Filc:01/81/050/00903/AM19/IRLA File
l                             :07/24/04

Casc No:35/14/81-AI′C2/2018  1)aⅢ /Namcl SALZER
‐EIンECTRONICS LTD

Meet No/Datc:17/81

1ALC2/2019
‐27112019

Lic No/Dttc107101 10631  Dcfcrred

10112016              .

Status:

:07/24/040/00240/AM17/

Decision: lhe Committce considcred thc case as per agcnda and notcd Ihat a deficicncy le er seeking ccnain
,information as raised by Consultant (TEC-l) was sent 10 the applicant on 30.09.2019 followed by a reminder on
15.10.2019. However, no rcply has bccn received yet. Iherefore, thc Commiltee decided to remind again the
applicant for fumishing the requisite information.
The case stands deferrcd.

Meet No/Datc:17/81-AL,C2/2019 Status:

27112019                  1

HQ File

:01/81/050/00753/AM19/
‐RLA File

:32/24/040/00026/AM17/
Lic No/Datc:3210078034

28112016
Approved

10

.Decision: The Committce considercd the case as per agenda and decided to fix the ad-hoc norms on the
'recommendation of rcpresentativc of DI II as undcr:

RA conccmed may takc suitable consequential action accordingly.

IT(〕 HS

1.02 Kgs/Kg content in thc export

Palty Namc:じ LECTRO rIBRES  Mcct No/Date:17/81-
IAI′C2/2019

127112019
‐HQ Filc 01/81/050/()1069/AM19/ RLA「ile                 Lic NO/Datc107 1011 0983

107′24/040/00348/AM17/        18012017

Decision: The comrrittee considered thc case as per agenda and noted that a dcficicncy letter
information as raised by consultanl (I'Iic-1) was sent to thc applicant on 01.10.2019 follorved by
06.11.2019. Therefore, the commillee dccided to rcmind again the applicant for furnishing
information.

l he case stands dcferrcd. Dy. Dir€cior C

- Directorate E
Ministry cf C

Udycg Bl

.Casc No:351/14/81-ALC2/2018
Slatus:

ll
seeking certain
a reminder on
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Casc NO:53/14/81 AI´C2/'bl tt  Pttlt,Name:AMё  c6oKWARIう  Mcet No/Dttc:17'81_    status:
.                  (INDIA)PVT I′ TD        Alレ C22019         1
‐ _     _ _                                            27112019
HQ File:01/81/050/00771AM10/ RI:A rie    

‐ ―

       IJc NO/D表 まo710111702  5とお存cj
l                             :07/24/040/00o62/AM18/        

‐31 052017                           .

1辮 賊 l皿 犠 ihttC電
基I癬 :ど1翼 議 1笙漱 惣

'溜
塊「 提 P離 臨

The casc stands defcrrcd

ICasc NO:20/12/81‐

‐ALC2/2018

HQ「 ilc
101/81/050/00658/AM19/

Palty Name:I_M wIND POWI]R

‐BLADES[INDIA]PVT LTD
IMcct No71Datc:17/81

ALC2/2019
27112019

'status:

'ApprovcdRLA Filc:o7/24/040/Oolo7/AM18/ Lic No/Datc:0710111892
20.01 .2017

l)crision: Thc comrnittcc considcrcd rhc casc as pcr agcnda arrd dccidcd to fix rhc a,ad-hoc norms as per wriflencommctts daにdo8 H 2019」 vCn by COnsuha耐 (icl,lc。″:n:蔽澱,
RA,PncPT,'T,yla卜 c SIIlabl,COn,「

,uClial aC■
°n accOrdingly

‐ faseNo■ 35/1781 ALC2ね 017 1a■ Nanc R R KABEL  IMさ ま No/b嵐よ17/:1 ~翫 amま
I′IMITED                Al,C2/2019                     ‐

27112019
HQ「 ilC 10 1/81/050/00345/AM18/ RtA Ilile             .IIc NO/Date:031081:o94  DcRrrcd

M16/        o9o82017               .

M鸞鱗 椰 揮
「 hc case stands dercrred

f皇りl猟 .К νⅢ 8  
‐
拙 鷲 1影1器

00KWARE造
棚 rd潟

卜

 Ⅲ

嘔

27112019
HQ lie:01,恵 1ん 50'60851′ AM19/tiA FJe IIc No/Date:bウ 10i12648  Wlibra↓ i
15                               :07/24/040/00146/AM18/        23082017                           .

お1樹島搬獅事事寧 ifl:驚よ::需策懐棚贈盟翻出1群鳥認鍵棚the agenda under inlimation to RA, Bangalore.

rCase is withdrawn.
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Case No:71/14/81-AI′C2/2018 Mcct No/Date:17/81

1ALC2/2019

27112019

Status:

HQ File :01/81i050/00789/AMl9/ RLA l-ile Lic No/Datc:0410163691  1Dcfcrred

:04124104010011111 AM18l :13.11 .2011

l6 D".irion, The Committcc considcrcd lhe casc as pcr agcnda and nolcd that a deficicncy lcncr secking cenain

information as raised by Consultant ('l'EC-3) was sent to the applicant on 01.10.2019 followed by a remindcr on

06.11.2019. l.lowevcr, no reply has been reccivcd yct. Therefore, the Committce decided to remind again the

applicant for fumishing the rcquisitc information.

'lhc case stands deferrcd.

lヽ4cct No/Date:17/81-        Status:

API)LIANCESINDIA CO LFD, ‐ALC2/2019
27112019

Palty Name:IHII A

ENGINEERING SERVICES
PRIVATE I.IMIIED

IHQ File:01/81/050/00790/AM19/ RLA Filc

:04/24/040/00160/ノ Mヽ18/
l′ic No/Datc:0410163695  Defёrrcd

14112017
17 Decision: The Committee considered the casc as per agenda and noted that a deficiency letter seeking cerlain

information as raised by Consultant ('l'EC-3) was sent to thc applicant on 01 .10.2019 followed by a reminder on

06.11.2019. Ilowever, no reply has been received yet. Therefore, the Committee decidcd to remind again thc

applicant for fumishing the requisite information.

The case stands deferred.

Case No:25/24/81-ALC2/2017 Party Name:R R ICABEI′
LIMITED

HQ File:01/81/050/00527/AM18/ RLA「 ilc
103/95/040/00670/ノ Mヽ18/

Lic No/Datc:03 10817483  DefeFCd

.04122017               .

Status:

‐Meet No/Datc:17/81
‐ALC2/2019
27 112019

Slatus:

Decision: The Committee considered the casc as per agenda and heard thc appliczrrt's representative during personal

ihearing.'Ihe applicant's representativc informed during personal hearing that they have requested to RA, Mumbai
for amendment in thc AA and will apply lor ratification after receiving amendment. 'l'hcrefore, the Committee

decided to wait for the information for funher examination ofthe case.

The case stands deferred.

ICasc No:

33/2/81 ALC2/2018

Palty Namc COSMOS ENGI′「 ECH  IMeet No′Datc:17/81
PVT LTD                   AI.C2/2019          1

27112019

RI′ ノヽ rile:34/24/040/00279/AM18/     Lic No/Datc:3410043786   Vヽithdra、vnHQ File

19‐
101/81`9,9409931/AM19/                      .05012018

Dccision:The Committcc considcrcd thc case as pcr agcnda and notcd that the applicant informed vidc cmail dated

02 10 2019 that the above AA has bccn submitted to Rノ ,ヽ Vadodara for closurc of licensc  rhcrcfOrc, the
Committee decided to withdraw the case from the agcnda undcr intimation to ItA, Vadodara.

Case is withdrawn.
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018 Parq Narnc: ARB INDIA Mcct \o/l)ate:17l81- Status:
'Casc No :3 5 8/ 14/81-LLC2l2t 

LIMt'fltD. t\l'czlz'lg
27.11.2019

.HQIiile:01/81/050/0l076iAMI9/ltl'AFilel'icNo/Date:0710ll2738Deferred':0712410401002891AM181 24 01 201 8

l)ecision: l'he committec considered the case as pcr agcnda and dccidcd to seek from the applicant to fumish

20 lollu*ing infonnalion as per advice of representative of DHI:

1. Appendix l1A of application giving wastage sought'

z. Si No. 1 I ol Standard Deficiency Format for each raw matcrial'

3. To indicate ite- nurrbo of inlpo.t *h"r" cRGo is proposcd to be imported and any wastage on the same'

IStatus:

.Deferred
HQ Hぽ 01慇 lЮ 50Ю 1081/AM19‐

器 た刷 :υ0031ν AM l舒

飢蕊疵1鳳FilT鷺漁需摯鳳ぶ『
i品写
潤a md

I . To provide clarification for, why the import & expoft itcms are samc'

2. 'l'o providc the details of manufacturing proccss'

I hc casc stanJs delcrr(d

.Casc No.: Parly Namc: DISI lA AUTO Meet No/Datc: i 7/81 -ALC2/20I 9 Status:

3615181-1\l,C}l20l8 COMPONENTS PV'l L'l D' 21 1l '2019

HQ'lrileRl,AFilc]Lic.No/Datc:0310820713Approved
':o itt t /osolooz++l.q.u t g/ :03/94l040/00069/AM 19/ 21 '04 '2018

i)ecision: Thc Committee considercd the case as per agenda and decided to fix the following ad-hoc norms as pcr

written comments aatea zo.ii.zors given by consultani (rl,c-:) considcring applicant's reply dated 30 06 2019:

14022018

dcdきさd lo scck flom thc appltant tO fllrnish

INDUSTRIES「NDIA PVT LTD

'l'hc case stands dclelrcd.

Case No:363/14/81 ALC2/2018 Party Name: POWEITCORII 4ヽcct No/Date:17/81

ALC2/2019
27112019

1′ ic No/Datc:0710112822

7 ll'agc101 Mceting No'17/81 of Norms Commitlcc-Il dalcd 27'11'2019
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・
     .IRA cOnccmcd maytatU siiitabit cons:書

ucIIait:::laccordin31y

Casc No.:2 I 0/t 4/81 - At.CZ/2O] 8

Net conlent of raw
materials:
1)GI COils 152 0oo

2)Rivets/「 astencrs―
TO NEl BASIS

鶴説ざ役L:需1密liD鷺&剛r品「  '総 :

‐27112019

う
ι

'HQF-ilc:01/81/05u/OlslstuMts/ Rr,Al.ilc :'.':.'u:"

ff "i*il,I,i,ff [Tm::*#.:1ffi*"1.""00""1'0"'ol,'"'lil]J:l:;1,.",,'::::,
1. To provide clarification fo
2. ',ro provide the detaits 

"f 
J::.1l^:f,:,ltpon 

& e\pon items are same'

rhc casc slands delerred. 
lanulaclurrng procc\s.

(asc No.:91/14,81-ALC2,2018 parly Namc: VI:F.R-O_ \4ecr No/Darc:l7rgl. \,or,,".M計人選
`卜

しキit芋ざ
~    Meet N°

/D江017/81‐
AI.C2/2019           ‐

27112019                ‐
HQ File               pr,1.:i=, rv I 'llr RLA lrile:011811050/00809/AM19/ :07124/0401000551AM19/ 

LicNo/Date:07101l33Z Approvcd

Dccision: I hc ( omrnittce consitlcrcd thc casc as *r. o*"nd, un,*.ir"n 
"o,,r"ni, #;;;.ii.r;,, given bv consrrrr,., rr.. ..,^1:.],110.to 

fix rhc fo owing ad-hoc norms as perwH搬n∞mmms datcd加洲ダよ高 :高乱蘇卜∬;I淵認i亀 :書∬a評躙 ;曲L:欄網
Expod Item SI

No
ITCIIs

Codc Impofi ltem RccOmmcnded Quani″
~

184 MT wih21%wasiagc

さヽΠ品冨覇薪斎¨
―
」

l 72104900 GI CoII´ s

2 7318299o Rivers &
Fasteners

RA concemed may takc suitable consequentiai aclion accordingly.

Case No. :7515/8 1 - AI_C2|ZT I 8
IMect No/Datc 17/81    status
ALC2/2019
27112019
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'応

rttilL胤
罵 Is鷺l牌 L∬静 “
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d“d b Кmhd電 激n
l'lte case stands tlclcrrcd.

Direc'rr Cj:rnemlo: For.ign Trade
' ;' a,r:,i.raltf Fo;. jnTrade
. ,I rrrilcrce & lndustry
,!,- jL a.:,ain, IiewDelhi

C¨eNofyy別 AヽLCν2創 8 Pa■ Namc LM予 I絆
1電IER備 :期 毒

● 漱 li  ζttiζ
131′ADES[INDIA]P

HQ 118:01/81/050/oo283/AMi9' RLA Filc             27 H 2019

1072″ o4γOo342かMIv  =悧出管
α0710H3376 bとぉ″きd

議彊 [灘畢繊 i妻ittrl再咄 c曇出 賀獅ギ札電魂臨棚

う
ι
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ICase No:74/5/81-ALC2/2018   Party Name:LM WIND POWER Mcct No/Datc:17/81-     Stttus:
BLADES[INDIA]PVT LTD   ALC22019

27112019

HQ lrile :01/8 i/05 OlO0282lAM19l IRLA Irile Lic No/Datc:0710113408   1Dcfcrrcd

07062018               1:07/24/040/00333/Alヽ 418/

26 Decision: Thc Commirrcc considcrcd thc casc as pcr agcnda and noted lhat a deficicncy lcttcr seeking cerlain
,information as raised by Consultant (TEC-l) was sent to thc applicant on 01.10.2019 lollowed by a reminder on

06.11.2019. However, no reply has been reccived yct. '{'herefore, the Committee decidcd to remind again the
rapplicant for fumishing the requisite information.

'l'he casc stands dcf'erred.

Casc No 175/8/81-AI,C2/2018

HQ File

:01/81/050/00457/AM19/

74091100

Party Naine:SHIVAl´ IK

BIMETAL CONTROI.SI,TD

IRLA Filc

105/24/040/00242/ノ Mヽ19/

Mcct No/Date:17/81 ALC2/2019

27112019

Lic No/1)atc:0510407345

27072018

Status:

Approvcd

'Decision: The Committee considered the case as per agcnda and decided to fix the following ad-hoc norms as per

writtcn comments dated 2l.l1.2019 given by Consultant ('I'EC-3) considering applicant's rcply dated 08.1 1.2019:

Ii.ccommcndcd
Impofi ltem

Controlled Expansion Alloys: Cold Rolle d strips of Max. thickness 2.25

mm, & minimum thickness of L20mm and upto 80mm width- HE Alloy-
25280 Kg with
3olo wastage

′́
′
つ
ι

q!-oy ? _6-4llol y_llb2!% x&!g!.q/" !4etu4ne!9.11d qqbllg F'q1gy1

Controlled Expansion Alloys: Cold Rolled strips of Max. thickness 2.25
mm, & minimum thickness of 1.20mm and upto 80mm width- HE Alloy-
alloy-72 ,Alloy 4l I , Alloy 413 ,Alloy wilh 720lo Mangancse ,10% Nickel

36260 Kg、 vith

3oZ wastage

and 18ツも

Controllcd Expansion Alloysi Cold Roned stripS of Max thickness 2 25 : OgO rcg *itt
mm, & minimum thickness of 1.20mm and upto 80mm width- HE Alloy-
4!!oy122),4!9t y7h 22% \c!9!.31e Clro1ne & !al44. c l1911gu!- --- _
Controlled Expansion Alloys: Cold Rolled slrips of Max. thickness 2.25

mm, & minimum thickncss of l.20mm and upto 80mm width- l,E Alloy-

3oZ wastagc

61890 Kg with
3 

o% wastage

_▲[墜造茎プ望Oy With 36%Nickcl&balancc lron
Cold Rollcd strips of Max. Thickness 2.00 mm, & Minimum thickness of 1780 Kg with
I .20mrr and 80mm width― N19К 91,NickJ l■■堕P, 3ツも

Cold Rolled strips of Max.'l hickncss 2.00 mm, & Minimurn thickncss of
l.20rnm and uplo 80mm widlh- Coppcr ,Copper In Strips, (Minimum I'urity

3990 Kg with

3 
oZ wastage

9990ツ6

て
り
　
　
一　
　
　
　

ｈ́
〉

,Note:
' 1 Grade/composition of alloys to match in import & export.
I 2. Thickness ofimport items to malch thickness of layer of export product.

RA concemed may take suitable conscqucntial action accordingly.

81110010

75061000

..rr;i cl For?rgn
ilci:l of Fo;,,9n
)inrnerce & ln(
llvan, New De
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ICase NO i19/8/81 ALC2/2018   1)a■ y Namc:ANGEI.S
ALUMINItJM CORPORAI｀10N

IMcct No/Datc:17/81‐ ALC2/2019 Stttus:

127112019

Lic No/Date:0310822691
‐30072018

HQ Filc

:01/81/050/00401/ノ Mヽ19/
RLA Filc

128

:03/94/040/003721NM 19/
Approved

Decision: The Committcc considered the casc as per agenda and dccided to fix the following ad-hoc norms as per
written comments given by MSMt.:

Export Item Impon ltem

Slucco Ilmbossed
Aluminum
Cladding B209
AJloy 3003
I I 140.6 mm thick
x 686mm
(Wcight = 1176

Flat Aluminium
Sheet Confirming
to AS'I'M 8209
Alloy 1060
Temper I{l4 and
half Hard with
Polysurlyn
mouisture barricr
0.8mm x 1219
Aluminium coil
(Weight =
2l2lKg
including
Polysurlyn
mouisture
barrier

1.03Kgs/Kg of
net contenl in thc
export product

65000000
Kg

Relevant Aluminum
AIloys Aluminum
Coi11060 H 14 Mill

Finlsh

l. Weight of export item a1 Sl. No. I is l176 Kg.
2. weight of export item at Sl. No. 2 is zl2l Kg incruding polysurlyn Mouisture Ba*ier.3. 'f he word "Rclcvant', nay be added in the description of import i1ems.

RA conccmed may takc suitable consequcnlial action accordingly.

Case No:99/8/81-AIン C2/2018

29 HQF‖ c:01/81/050/00481晨 M19/

Palty Nanlc:M」 M IfINE
INCI′ OSURI」S PRIVATE
I,IMITED

RI.A「 ilc

107/24/040/00123/AM19/

Meet NO/Datel1 7/81-

ALC2/2019
127112019

1′ ic No/1)ate10710113703

08082018

Status:

Dctrrcd

76069290 100000000
Kg 76061200

Rclevant Aluminum
A1loys Aluininum

Con 3003 1114 Mill

Finish

1.01 Kgs/Kg of
net contcnt in thc
export product

76069290 76061200

Decision: The
informalion as

Committee considcrcd thc case as
raiscd by Consultant ('l'EC-3) was

pcr agenda and noted
senl to the applicant on

that a deficicncy lettcr seeking
16 08 2019 fOHO、 vcd

of NOrms Committcc II datcd 27.11.2019
n Tnde
llidustr/

Delhi

l0 | Pagel01 Meeting No.17l81

ＳＨ

　

ｃ
肛
Ｃｏｄ



01.10.2019. Howcver, no reply has been received yet.
applicant for fumishing the requisite information.

The case stands deferred.

'l herefore, thc Committee dccided to remind again the

iCase No. : I 43l1 4/8 I - AL.C2|20 18 Parサ Namc:EMMVEE

10724/040/00130/AM19/

Mcct No/Datc:17/81

一　

一　

　

　

　

一

PHOTOVOLTAIC POWER PV′I AI′C2/2019
I′TD 27112019

IStatus:

130

卜IQ Filc:01/81/050/00861/AM19/ RLA I:ile Lic No/Datc107101 13785

30082018
'Decision: Thc Commitlee considered the case as per agcnda and Consultanl ( l lrC-3) informed that the applicant,s
reply dated 12.11.2019 is deficient. The applicant did not givc reply to any ofihe query as askcd in deficiency lctter
datcd 01 10.2019 and only sent copy of catalogues of impot & exporr itims. 'l'heiefore, the Committee decided to
.seek again from the applicant to furnish following information:

1 . Specification of import & export items.
2. Calculations of requirement of raw material.

'l-he case stands dcferred.

‐HQ File
:01/81/050/00643/AM19/

RLA Filc

103ノ94/040/00510/AM19/

Palty Namc:DISHA AUTO
ICOMPONENTS PVTI´TD

Mect No/Datcl1 7/81 AI´ C2/2019 Status:
27112019

I′ ic No/1)atc:0310823617

07092018
l)ccision: Thc Cornmirtcc considercd.the casc as pcr agcnda and dcciderl to fix thc I-ollouing ad hoc norms as per
wrillen commcnts datcd 21.11.2019 given by Consultant ('l EC-3) considering applicanl's rcpl! dated 30.06.2019:

SI

No
ITCHS
Code

Impo■ Itcm

Calbol… 雨薫)S AsPこ17雨政]T LATЁS「[511o
辮    躙 鵠 輌
OD 298 45*20 MM THK GRADE K 55/D10
carb3i stccl scallllcss Plp冨 覇ご百」 APlζこT LATESi EDITIO
26988*21 MM THK GRADE L80/D10
CarboI Stccl seamlcss Pipcs As Pcrス P15CTi」ATEST LDITIO
26988*21 MM THK GRADE K 55/D10

1 73043939

2 73043939

3 73043939

4 73043939

otc:

‐  RA conccmcd may takc su■ablc cOnscqucntial actiOn accordingly

Recommended

Quantity
N 13-3/8"

10‐3/4'N

48ヽ41

52 MF

N9-5/80D 25 MT

N9-5/8 OI) 915 MI｀

Grade ofsteel to match in import & export.

Casc No 119/10/8卜 ALC2/2018 Palty Namci VLDANTA
LIMITED

Mect No/Datcl1 7/8ト

AI′C2/2019
127112019

Status:

32 ‐

HQ Fib:01/81/050/00500/AM19/ RLA Filc

:0395/040/00506/AM19/

ILic No/1)ate:0310823651

,07092018

I I I'age 101 Meeting No.17/81 of Norms Committec― II datcd 27.11.2019

Dc lerred

‐Case No:5/12/81-ALC2/2018



Decision: The Committee considered the case as per agcnda and noted that a dcficicncy letter seeking certain
information as raised by Consultant (TEC-3) was sent to the applicant on 19.02.2019 followcd by a reminder on
19.11.2019. However, no reply has bccn rcceived ye1. Hence, thc Commitlee decided to wait for reply of the
applicant.
The case stands deferred.

Case No:6/12/81-AI′ C2/2018 Party Namc:DISHA AUTO
COMPONENTS PVT I′ TD

Meet No/Datci1 7/81 Al′ C2/2019 Status:

27112019                 1

HQ Filc

:01/81/050/00644/AM19/

‐
RI,A Filc

103/94/040/00528/AM19/
Lic No/Datc103 10823797

17092018
Approved

Decision: The Committee considered thc case as per agenda and decided to fix thc following ad-hoc norms as pcr
written commcnts dated 21.11.2019 given by Consultant (1'EC-3) considering applicant's reply dated 30.06.2019&
24.07.2019:

Ilxporl Itcm

Coupling Sizc 9-5/8・ Iッ 80

/D10(QlY 766 NOS&
1945 MT)OD 269 88,ID
227881′ ENG′IH 276 5

MM
Note: Gradc ofsteel 10 match in import & exporl.
RA concerned may takc suitable conscqucntial action accordingly.

211 730

iヽ4ctcr
73043919

Carbon StccI Seamless Pipcs

As Per AP15CT I′ atcst

Edition 9‐ 5/80D26988*21
MM THK GradcIッ 80/D10

ICase No l12/12/81-ALC2/2018 Palty Name:GAUTAM SOLAR
PRIVATE IンIMITED

IMcct No/Datc:17/81‐

IALC2/2019
Stalus:

‐34

127112019

IHQ Filc:01/81/050/00650/AM19/ RIレA Filc               Lic No/Datc:0510407880  Defcrrcd
.                             :05/23/040/00276/AM19/        125092018

1)ccision: 1｀ he COmlalittcc considercd thc casc as pcr agcnda and nOted that a dcflcicncy lcicr seeking ccnain

linformation as raised by Consuhant(・「 EC 3)was sCnt tO thc apphcant on 18 07 2019 fo1lowcd by reminders on
‐16082019&06 11 2019 HOwcvcr,no rcply has bccn receivcd yct Hcncc,the Committcc dccidcd to、vait for reply
ofthe applicant

The casc stands dcfcrred

Case No.:50/12l81 -LLCzl2Ol8 Party Namc: PAITKER
HANN‖ 'IN INDIA PVT I.「D

RI,A rilc

104/24/040/00130/7｀ M19/

IMeet No/Datcl1 7/81
ALC2/2019
‐27112019

Status:

| :

‐35

HQ「 ilC 10 1/81/050/00688/AM19/ Delerred

Decision: The Committee considcrcd the case as pcr agenda and noted that a deficiency lcttcr seeking certain
information as raised by MSME was scnt to the applicant on 06.1 I .2019. However, no reply has been rcceived yet.
Thereforc, the Committec decided to remind the applicant for lurnishing the rcquisite inlormation.

The casc stands delerrcd.

‐Lic No/Datc:0410164717
26092018

″

SHOI
Dy Directoi C

Dier,■ ritつ 〔|

ヽ111■  C:`

:ral of Forcign Trade
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;:r: r:e & itidustry
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ICasc No:56/12/81-AI′ C2/2018 Par″ Namc:DEWAN&SONS Mcetlヾ 0/Date:17/81-

AI,C2/2019

27112019

I′ ic No/Datc:2910025374   ‐Defcrrcd
12112018              1

.Status:

:HQ File:01/81/050/00694/AM19/ RLA File

l:29'4/040/00004/AM19/
16 Dccision: lhe Committee considered thc case as pcr agenda and notcd that a deficicnc) letter sccking cenain

information as raised by Consultant ('IEC-l) was sent to the applicant on 16.08.2019 followed by a reminder on
01 10.2019. However, no reply has been rcccived yct. 'l'herelbrc, thc Commiltce decided to remind again the
,applicant for fumishing the requisite information.

The case stands deferrcd.

No:62/12/81 AIン C2/2018`Case Pary Namc:JINDAL FITTINGS
LIMITED

Mcct No/Datc:17/81

AIンC2/2019
27112019

Statu s:

1)cfcrred

Slatus:

HQ File:01/81/050/00700′ しヽM19/ RLA Filc
:05/23/040/00357/AM19/

Casc Nol

8/13/817ヽ I′C2/2018

l′ ic No/Date:0510408454

19112018
J7 Decision: The Comminee considered thc case as pcr agenda and noled that rhe second deficiency lcher seeking

certain information as raised by Consultant (TEC-3) was sent to thc applicant on 07. I L2019. However, no reply hai
been received yc1. 'l'herefore, the Committee decided to rcmind the applicant for fumishing the requisite
information.

,l'he case stands dcferred.

Palty Namc:MAN INDUSIRIES Mcct No/Datel1 7/81

(INDIA)LTD ALC2/2019
27112019

HQ Hに :01/81/050/0071677AM 19/ ‐RLA Filc
:03/95/040/00916/AM19/

Lic No/Datc:0310825719  Dcferrcd
18122018

‐38 Dccision: Thc ('omrnittcc considcrcd rhe casc as per agcnda. Consullant ( I lr( J ) inlorrncd rhat thc applicanr's rcpll
dated 2l . I 1 .2019 is again deficient as thcy have not providcd dctails of thickncss of eaoh coating and only sent a
copy ofcarlier rcply. lhercfore, the Committee dccidcd to ask from thc applicant to lurnish following information:

l. Thickness of each coating.

The case stands deferred.

Case No:40/12/81 ALC2/2018  Parly Name:I)ISHA AUTO

COMPONIENTS PVT L.rD
Mcct No/Datc:17/81 ALC2/2019 1Status:

27112019                  1

39

HQ Filc

:01/81/050/00678/AM19/
RLA File

:03/94/040/00789/AM19/
Lic No/1)atc:0310825812

20122018
Approvcd

ibecisibil Thc c。ふmitcc c8nξ iとしrcd tig c,tc as pcr ttcnda andき |ccidcd to■ x thc f01lowing ad―hoc
writtcn comments dated 25.1 1.2019 given by consultant (I'EC-3) considcring applicant's rcply dated
09.I 1 .2019:

norms as pcr

21092019&

13 ll'agcl0I Meeting No.17/81 of Norms Commi“ ee―II datcd 27.11.2019



SI

No
ITCHS
Codc

Import Item
Rccommended

Ouantity

l 73043939
Carbon Stccl Scamlcss Pipcs As Pcr AP1 5CT Latcst Edition 13-3/8・ OD
36512Ⅲ 2062 MM THK Gradc K‐55/D10

100 MT

2 73043939
Carbon Stccl Scamless Pipcs As Pcr AP1 5CT Latest Edition 10 3/4‖ OD
29845*20 MM THK Gradc K 55

87 MT

D 73043939
Carbon Stcel Seamlcss Pipcs As Per AP1 5CT Latcst Edition 9-5/80D

26988*21 MM IHK Gradc K 55/D10
208 MI

4 73043939
Cttbon Stccl Scarnlcss Pipcs As Pcr AP1 5CT Latcst Edition 9-5/80D

26988*21 MM THK(〕 rade L‐ 80/D10
125卜II

5 73043929
Carbon Stccl Scarnlcss Pipcs As Pcr API SCT Latcst Edition 7-5/80D

21590*19 MM THK Grade L-80
25 MT

Nole: Grade of steel to malch in imporl & cxport.

RA concenred nray take suilablc consequential action accordingly.

ICasc No 141/12/81‐ AI′〔〕2/2018 Partv Name: HIlllNA MIITAL Mcct No/Daci17/81     Status:
PVT I,TD

Status:

Approved

Decision: The Committee considered the case as per agenda and decidcd to fix the ad-hoc norms as per written
comments given by MSME as undcr:

40

HQ Filc:01/81/050/00679/AM19/.RLA Filc
103/94/040/00486/ノ Mヽ19/

I)ecision: The Committee considered the case as per agenda and noted that a deficiency letter seeking certain
information as raised by MSME was sent to the applicant on 01.06.2019 followed by reminders on I8.07.2019 &
07.11.2019. However. no reply has bccn rcceivcd yet. Hence, the Committee decided to wait for thc reply of
applicant.

The case stands deferred.

ICase No:34/12/81 ALC2/2018 Pa“ y Namc:ANGlil.S
AI.UMINIUM CORP(

Mcct No/Datc:17/81 ALC2/2019

27112019AI.UMINIUM CORPORATION

HQ Filc              RLA FileRLA File
:01/81/050/00672/AM19/ 103/94/040/00819/AM19/

I.ic No/Datc:0310825978

27122018

41
SI

No ITCHS
Code

Ir,xpod Ilcrr

1 76069290

Aluminium(
A3003,H14,
B209,WMB
(POlySurlyn)
1 00mrn thic

ImpoIt Itcm

Rclcvant Aluminum
Aloys Aluminum Co]
3003H14 Mill「 inish
093x1219 mm*C

Recommended

Quantitl,

1 .01 Kgs/Kg
contenl in the
expon product

thickncss

Quantity

70700000
Kg

ITCHS
Code

76061200

1,1 I'agc101 Meeting No.17l81 of Norms Commillec-Il dated 27 .17.2019

In Trade

in Trade

ndudry



76069290

76069290

Aluminium Col
A3003,H14,ASTM
B209,WMB
(PolySurlyn)
0 50mm thickncss

Aluminum Coil
A3003,H14,ASTM
B209,WMB
(POlySurlyn)040
mm thickncss

76061200

Rclcvant Aluminum
A‖ oys Aluminum Coil

3003 11 14 Mill Finish

045x1219 mm*C

Relcvant Aluminum
A1loys Aluminum Coil

3003 1114 Mill Finish

035x1219 mm*C

1 .01 KgsiKg
content in the
export product

Nolc: I'he word "Rclcvant" may be addcd in thc description of imporl ilcms.
RA concerned may takc suitable conscqucntial aolion accordingly.

Casc No:242/14/8卜ALC2/2018  Palty Namc:DEEP SUN       Mcet No/1)atc:17/81-     Stattls:
I                   INDUS.I RIES           IALC2/2019
1                                                       27112019

HQ「 ilC:01/81/050/00960/AM19/ RI′ Al■ le              l´ ic No/Datc:3H0067282  Deferrcd  
‐

:31/83/040/00145/ノ Mヽ19/        1501 2019               1

Decision: lhc Committee considcred the case as pcr agenda and noled that thc applicanl was called lor personal
,hcaring to explain thc casc before Norms Commillee.'l'hc applicant vidc cmail daled 26.11.2019 requcstcd another

datc for PH. Therefore, the Committee decided to give one more opporlunity 10 the applicant for personal hearing
to explain the case bcfore Norms Committec.
,The casc stands deferred.

CaseNo.:a7l1al8 1-Al,]C2l2}lg Patv Nu-e: EFD INI)UCTION MeetNo/Datc: l7l81- Stalus:

142

,PRIVATE LIMITED Al_C2/2019

27112019

I .01 Kgs/Kg
content in the
cxpoft product

IHQ 11‖ C:01/81/050/00145/AM20/ RI′ A File

rThe case stands defcrrcd.

I′ ic No/Datc:0710114437

22012019
Defened

И
十 :07/24/040/00246//ヽ M19/

yet becn received from the applicant and in this regard, an email was sent on 22.11.2019. However, no information

,has been receivcd yet. Hence, the Committee decided to wait for the complete se1 of application.

‐Decision:Thc Committcc considcrcd thc case as pcr thc agcnda and notcd thtt thc hard copy ofapplication has nol

ICasc No:289/14/81-Al′ C2/2018  ‐Party Name:R R KABEIン
I                      LIMITED

HQ Filc 101/81/050/01007/AM19/IRLA Filc
:0395/040/01148,NM 19/

Iレ ic No/Datc:0310827010   1Dcfcrrcd

Mcct No/Dratc:17/81

ALC2/2019
27112019

Status:

1ハ 0^リハ in   ln^r^__^■     |

113022019
144 lDecision: The Committee considered the case as per agenda and heard thc applicant's representative during

lpersonal hearing. The applicant's representative informed during personal hearing that they have requested to RA,

Mumbai for amendmcnt in the AA and will apply for ratification aftcr receiving amendment. Therefore, the

Committee decided to wait for the information for further cxamination of the case.

IThc case stands defcrcd
釧 0縦

n、,ni「 nc10r Genoral oi FOr(
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Pary Namc:DEEP StlN     
‐Mcct No/Datcilケ/8il    lstitusiINDUSTRILS ALC2/2019         ‐

27112019

45

HQ File :01/tll/05 0t0 163tAMlgl RLA lritc
:3 1/83/040/001 85/AM r e/ ii-.o|Ll]T",, ' 

10067344 Defcrrcd

Decision: The comminee considcrcd thecasc as pcr agenda and nored that the applicant uas callcd lor personalhearing to explain the case before t'lorm. commirti;. il; ;;;;rr, vide emair aarci ze .t l .zo'tgrequested anorhcr
*:'-iT:Tr*::ffi,Iil"#?'ffil";a"J,og;," on-" ffi;;;p;;;ry i"lill#'.j;""lpersona, hearing

The case stands deferred.

Case No.:80i2r81-AI.C2i20l9 parly Name: pOWEIICORII Mcel No/Darc: I7lgl. Slalus:INDUSTRIES INDIA PVT LTD .ALC2/2019 ]OI4IU''

'l-hc case stands def'errcd.

27112019
HQ Filc lo1/81/050/01166AM19/RI,A rik

IIc No/Datc:0710114653  Defc‐
rl cd

M19/     1303'51b~~ツ
・ ‐~  レし:し 11しu

齢巻暉燃
『

II鷲点樹!養驚

caseヽ8:4/5た Iユ Lё,/2bi' 1)arty Name:I｀ uBACEX
PRAKASH INDIA PRIVATE
LIMITED

:03795/040/oolo1/AM20/

Meet NO/Datel1 7/81_

ALC22019
27112019

Status:

.Lic.No/Date:0310828g23 Defbrred
0t .05.20t9

HQ Fib:o1/81/050/00o53^M20/IRLA I■
lc

47 _ _
Decision: The Commiuec considcrcd ihc case
MoS on 19.11.2019 for cxamination of the
Committee decided 1o wait for thc commenls.

Thc case stands defbrrctl.

‐
C¨cN04gy別 湘 .c22“ 9 Ptt Namα  LE汗

1脳 uttNG造 :漱 ツ
Ci"8i‐
 1面

吋SHRIRAM MANU
I                    PRIVATE LIMITED        27 11 2019
lQ tte ЮνttЮ5γOoo9yAM力 RtA Rtt  i↓

2;~ ま 驚 鰍 ぢ

C“ 1創 6ζ

``を

 bcttcd

i脚拶11押窯i鐵1琳鐵
「hc case stands defcrrcd                                                                     ィメ:Sl'ゞ

/ゝ/′

~~                  
――――――勧 ■】疇●

',(■
n餅将 Fs,●剤Tra(

as per agcnda and notcd that the applicant,s rcply was forwarded tocasc. Howevcr, no commcnts have bcen .e."lvla y"t. fl"r.", tfr"

〕
ｄｅ

γ
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ICasc No:77ρ /81 ALC22019



ICasc No:
LIMITED

:HQ File:01/81/050/00099/AM20/ RLA Filc
134/24/040/00076/AM20/

I)ccision: : Thc Committee considered the case as per agenda and decided 1rl fix the ad-hoc norms as per written
comments dated 25.11.2019 given by Consultant (TEC-3) as under:

Party Name: APAR INDUSTRIES Meet No/Date : 17l8 I -

AI,C2/2019
‐27112019

一詢
一
Ｓ

ITCHS
Codc

Expofi ltem Quantity
Sl

No
ITCIIS

Codc
lmport ltcm

85447090

OPTICAI′ GROUND
WIRE(OPGW)
1)Aluminium lngot/
Wirc coil:27 313MTS

(2)IIigh Carbon Steel
Vヽirc Rods of Rclevant

(】rade:47369 M FS

(3)24F SUS Tubc Size
335 MM:2156 MT(
100 KMS),1 0tal

Wcighti 76 838ヽ 4TS

100000
Xtilolneter

1 76061190
Aluminium Iコ

coil

IIigh Carbon

Wirc Rods of
Gradc

24F SUS TUB
335ヽ4M

2 72279090

D 85447090

Note:
l. The description of import item at Sl. No. I may be amendcd as "Aluminium Ingot/ Wire coil".
2. The description of import item at Sl. No.2 may bc amcndcd as "Iligh Carbon Stecl Wirc Rods of

Relevant Gradc".

RA concemed may take suitable consequential action accordingly.

ICasc No:2/14/81 ALC2/2019   ‐Par,Namc:BEI.DEN INDIA   Mect No/Datcl1 7/81-
‐Pヽ/1 1」 FI) AIンC2/2019

127112019

IIQ Filc 101/81/050/00100/AM20/ IRI′ A Filc                 lLic No/Datc13 11 0067437
:31/83/040/00038/AM20/        03062019

Defcrled

II)ccision: Fhc Committcc considcrcd thc casc as pcr agcnda and decided to scck from the applicant to furnish
,following information as per advice ofConsultant (TEC-3):

1. Sl.No.2,3,4,5, 11& 15 ofthe Standard Deficiency Format.

The case stands deferred.

1/14/81-ALC2/2019

Lic No/Datc:3410045181

03062019
Approved

49

Rccommcndcd
Quantity

IngoU Wire L0l Kgs/Kg
content in the
export product

Steel
Relevant

1.02Kgs/Kg
content in the
export product

Iう S1/E:

1.01 Kms/Km
content in the
export product

Status:

150

‐
51

,Casc No:4/14/8卜ALC2/2019
1

1

Pa■y Nainei CHINA STEEL
CORPORAT10N INDIA
PRIVATE LIMITED

Mcct No/Date:17/81

1AlレC2/2019
271120〕 9

Status:

ApprovedFIQ Filc :01/81/0501001021AM201 ,RLA File l´ ic No/Datc:3410045191

134/24/040/00074/AM20/        104062019

Decision:Thc Committcc considcrcd thc casc as pcr agcnda and obscrvcd that MoS vidc tJ O. No.: 2(8)/2017-TD
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dated 30 10201g has raiscd deficicncies. llorrcvcr. (onsullant (SKts) inlomed lhc Comminee rhal norms for thc
items has been ratified thc NC in past. The matter was dcliberated in the meeting and the Committcc decidcd to
rati8' the norms on repeat basis as approvcd l-or AA No. 3410043636 dated 14J1.;u7 in NC-2 M. No. 05/g l datcd
12.6.20)9 allowing quantity of each import ilem @ 1.015 Kg/Kg content in the export product with the
condition that thickness and grade of import and cxport items to match.
RA concemed may take suitablc conscquential action accordingly.

(-ascNo.:l/14/81-AI.C2.20lq l)ar1y Narnc: l)FWn\& S()NS Vcer Nu,Darc: I7lgl Slarus:
AI,C2/2019

127112019
HQ File 101/81/050/00101/AM20/IRI′ A rilc

Iン ic NO/Datc:2910025405   Dcft・ l■ ed
:29/24/040/00007/AM20/        o4062019

1Decisioni Thc COmmitcc considcred thc casc as pcr thc五
蒼さndi:五dndさ d that copy`f applica10n is inc01nplctc as

thc applicant sent only a cOpy of/ヽ dvancc′ uヽthorizatiOn ThcrcfOrc,the COininnittcc decidcd tO rcquest thc applicant
to fllrnish thc cOmplctc set Of applicatiOn for examinatiOn ofthc casc

Thc casc stands dcferred

1 1

HQ Flc:01/81/050/00108/AM20/IRLA riL

:34/24/040/00066/AM20/

Casc No:10/14/81 AI.C2,019
1)a■y Name:

1ンIMITED
APAR INDTJSTRIE,S Meet No/Date: l7l81-

ALC2/2019
127112019

I′ic No/Datc:3410045194

06062019

Status:

to seek from thc applicant tO fllrnish
.Decision: The Committee considcrcd thc case as per agenda and dccided

53 lollowing information as per advicc ofConsultant (fEC-3):

I . Composition of export products.
2. Specific element of impoft in item No. 3.
3. Copy of NOC from concemed authority for import of item 3.
4. Sl. No. 5 & ll ofthe Standard Deficiency F-ormat.

Thc case stands defcrred

Case No:11/14/81 AI′ C2/2019  Palty Namc:APAR
INDUSTRIES I′ IMITED

Mcct No/Dttc11 7/81 ALC2/2019
‐27112019

Iン ic No/Datci3410045 195HQ Filc

:01/81/050/00109/AM20/
RLA Filc

:34/24/040/00067/ノ Mヽ20/ 06062019
Dccls10■ : Thc Conlmlttcc cOnsidcrcd thc casc as pcr agenda and dccidcd to fix thc ad hoc norms as pcr
comments dated 27 .11 .2019 givcn by Consultant (TEC-3) as under:

DrDirecttii:erem
uiraat_r't :!1

writtcll

54

RA

ifi うITrade
.n Trade
industry

De!hi

ITCHS
Codc Export Item Quantity

ITCHS
Code hnport Item Recommcnded

Quantity

76051100
ALUMINIIJM WIRE
Nct cOntcnt:ノ lヽuminium
lngOts:6000Ml｀

6000000
MT 76011010 ALUMINIUM INGOTS

6060M 「́

concemed may take suitable consequenlial action accordingly. SHOB緻
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:SC No:7/14/81 ALC2/2019 Pal● Namci SEIKODENKl
INDIA PRIVATE LIMI′ IED

Mcct No/Datc:17/81

ALC2/2019
27112019

IStatus:

:

:HQF‖ c:01/81/050/00105/AM20/IRLA「ile              l′ic No/Datc:0410165686  Deferred
l                              :04/24/040/00056/Aヽ 420/        .06062019

Decision:Thc Commi■ cc considercd thc casc as pcr thc agenda and notcd that the hard copy of application has not
yct bccn rccc市 cd flom thc apphcant and in this regard,an email was scnt on 22 11 2019 Howcver,no info:Hla■ on
lhas been reccivcd yct Hcncc,the Committcc dccidcd to、 vait for thc complctc sct of appHcation

lThc case stands deferred

'Casc No:5/14/81-AI′ C2/2019 Palty Namci VESTASヽ VInlD
ITECHNOI′OGY NDIA
IPRIVATE LIMITED

Mcct No/Datc:17/81

ALC2/2019
127112019

Status  l

1lQ File,01/81/050/00103/AM20/ RI′A Filc              Lic No/1)atc:0410165683  .Dcfcrrcd   ‐

104/24/040/00043/AM20/        06062019
56 De.isiun, The Committcc considered the casc as pcr agcnda and notcd rhat a deficiency letter seeking cefiain

information as raised by Consultant ('l'EC- I ) & DI II was sent 10 the applicanl on 08. i L20 I 9. However, no rcply has
been received ye1. 1'hcrcforc, the Commitlee decided to rcmind again thc applicant for lurnishing the requisite
inibrmation.

The case stands delerred.

Pally Namc:

LIMIIED AI′C2/2019
27112019

Lic No/Date:3410045197

107062019
HQ Filc 101/81/050/00112/AM20/ ‐RI′A Filc
l                              :34/24/040/00068//ヽ M20/

Defcrrcd

157 'Dccision: The COmmittcc considcrcd thc casc as pcr agcnda and decided to seek from the applicant to furnish
ifollowing information as per advice of Consultant (TEC-3):

1. Certificate ofAnalysis (CoA) ofexport product.
2. SI. No. 5 & 1l ofthe Standard Deficicncv Format.

The case stands dcfcrred.

I  Casc No:12/14/81 AI′ C2/2019  1)alty Nainlc:API′ APOIレ I.O    Mcct No/Dalc:17/81
1  1                      TUBES LIMIfED          ALC2/2019
‐  .                                                       27112019

1  1HQ「 ilc:01/81/050/00110/AM20/IRI,A Filc              Iン ic No/Date:0510410839
58                               :05/23/040/00103/ノ Mヽ20/        107062019

IDccision:Thc COlllmittcc considered the case as pcr agcnda and dccidcd to rcfcr thc casc to Consultant(TEC‐ 3)for

´ ハふ ノ/examinallon&commcnts

'l'hc case stands delerred.
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‐HQ Filc:01/81/050/00111/AM20/‐ RLA Filc
:02/24/040/00033/AM20/

Decision: The Comr.nittcc considered the case as pcr thc agenda and noted thal thc hard copy of applicarion has not
yct been received lrom the applicant and in this regard, an email was scnt on 22.1 I .20 19. I lowever, no inlbnration
.has been received yet. Hence, the Committee decided to wait for the complete set of application.

The case stands deferrcd.

Casc No:8/14/81-ALC2/2019 Pafly Namc: PI{lrMIBIt Mcct No/Datc 17/81 Status:
INDUSIRIAIっ CORPORATION ALC2/2019
I´ lヽ1lTED 27112019

HQ Fik 101/81/050/00106/AM20/RLA「 ile
:03/95/040/00042/ン Mヽ20/

Decision: l'he Committee considered thc case as per the agenda and noted that the hard copy of application has not
yet been received from the applicant and in this regard, an email was sent on 22. I I .2019. However, no information
has been received yet. llence, the Committec dccided to wait for the completc set of application.

The case stands deferred-

Casc No:9/14/81 ALC2/2019   PaltsI Namcl RAM RATNA     Meet No/Datc:17/81‐     Status:
WIRES LIMITED          ALC2/2019

127112019

HQ Fiに :01/81/050/00107AM20/RLA Fib           Lic No/Datc:03 10829473  Dcfcrred
i03/95/040/00994//ヽ M19/        07062019

Decision: 'lhe Committee considcrcd the case as per the agenda and noted that the hard copy of application has not
yet been received from the applicant and in this regard, an email was sent on 22.11.2019. However, no information
,has been received yet. Hcnce, the Committcc dccided to wait for thc complete set olapplication.

'l'he case stands deferred.

‐
  ICase No■ 5/14/81 AI′C2/2019 Party Namc:lECHNO TRAK

ENGl■ ll」ERS

RIンA「 ilc
:31/83/040/00043/AM20/

Decision: 'I'he Committee considcrcd thc case as per agenda and
comments datcd 25. 1 i .2019 given by Consultanl (1 LC-3 ) as under:

Dcft‐ rrcd     l

ICasc No:13/14/81-ALC2/2019 Palty Namc:DIACH
CHEMICALS&PIGMENTS
IPRIVATE I.IMITED

Mcct No/Datc:17/81

1ALC2/2019
27112019

Status:

I′ic No/Datc:0210209231  Dcfcrrcd
07062019

59

Lic No/Datc103 10829465

07062019
60

‐61

HQ Filc

101/81/050/00113/AM20/

Mcct No/Date:17/81-ALC2/2019

27112019

Lic No/Datc:3110067444

10062019

Status:

Approved

norms as pcr wnttendecided to fix the ad-hoc
つ
ι０́

SI

No
ITCHS
Code

Impoft Itcm

l 73043919
Carbon Steel Scamlcss Pipes As
MM TFIK Grade K-55

Pcr AP15CT OD 269 90 X 21 00 450 MT including I 5%
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Carbon Stccl Scamlcss Pipcs As Pcr AP1 5CT OD 365 12 X 21 00

MMl｀ I―IK Gradc K-55
‐
Note:Gradc ofstcc1lo match in import&export.

RA concemed may takc suitablc consequential action accordingly.

Casc No:21/14/81-AIンC2/2019

IHQ Filc 101/81/050/00119/AM20/ RLA Filc

:34/24/040/00086/AM20/

Palty Namc:APAR
INDUSTNES LIMITED

Mcct No/Datcl1 7/81-

AI,C2/2019

27112019

1′ ic No/Date:3410045203

‐12062019

Status:

Deferred

73043919
271 MI｀ including 1500

′
０ I)ecision: The Committcc considered the casc as pcr agenda and

:following infonnation as per advice of Consultant (TEC-3):

l. Certificatc of Analysis (CoA) ofcxpofi product.
2. Sl. No. 5 & ll ofthe Standard Deficiencv Format.

'l hc case stands deferrcd.

Case No 122/14/81-AIンC2/2019 Palty Namc:APAR INDUSTRII〕 S
I.IMI「EI)

decided to seek from the applicant to furnish

IMect No/Datc:17/81-

AI′C2/2019
27112019

Status:

HQ Filc:01/81/050/00120/AM20/ IRLA F‖ c ‐Lic No/Date:3410045204  Dcfcrrcd
12062019:34ノ24/040/00085//ヽM20/

64 lDecision: The Committee considered the case as pcr agenda

lfollowing information as per advice ofConsultant (TIiC-3):

I . Certificate of Analysis (CoA) of export product.
2. Sl. No. 5 & 11 ofthe Standard l)eficiencv Formal.

iThe case stands deferred.

and decided to seek from the applicant to furnish

,Case No:19/14/81 ALC2/2019   Palty Namc:RAJHANS METAI.S MectNo/Datc:17/81     Status:

AI,C2/2019

‐27112019

HQ lrilc:01/81/050l0O117lAM}Ol RI-A File Lic.No/ Dare:2410042719 Delerred
:2412410401000081 AM20l 12.06.2019

I)ccision: lhc ( ornmillee considcrcd lhc ca5c as per rhe agenda and notcd thar rhc hard copl olapplication has nol
.ye1 been rcceived lrom the applicant and in this regard, an email rvas scnt on 22.1 I .2019. Flowever, no information
,has been receivcd yct. I Ience, the Committcc dccided to wail lbr the completc set of application.

The case stands deferred.

PVT LIMH ED

‘
Ｕ
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ICase No:23/14/81-Al′ C2/2019

HQ Filc 101/81/050/00121/AM20/ ‐RLA「 ilc
■07/24/04

Palty NamciSAPA EXTRUSION Mcct No/Datc:17/81
lNDIA PRIVATE LIMITED    IAI´ C2/2019

‐27112019

Status:

Lic No/1)atc10710 115051 Approved
０́０́ 107/24/040/00064/AM20/ 13062019

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms as per
comments given by DPII'I'vide tJ. O. No.: P-4701 1129712019-TSW dated 13.11.2019. (Copy enclosed)

writtcn

.RA concemed may take suitablc consequential action accordingly.

Casc No:29/14/81-ALC2/2019 Pally Namc:LM WIND POWER Mcet No/Datc:17/81 Status:
BI.ADESINDIA PVT LI｀ D    ALC2/2019

27112019

HQ Filc 01/81/050/00127/AM20/ RI′ A Filc               Lic NO/Datc134 100452 1l  Dcfcrcd   l
:34/24/040/00092/AM20/         14062019

67
Decision:Thc Committee considcrcd the case as pcr thc agenda and noted that the hard copy of application has notl

yct bccn received frolm thc applicant and in this regard,an cmail was sent on 22 11 2019 11o、 vevcr,no infollllation

has been received yet. Hence, the Committee decidcd to wail for the complete set of application.

The case stands deferred.

‐Case No:30/14/81 ALC2/2019

IIQ Filc:01/81/050/00128/AM20/

Decision: The Committee considered the case as per the agenda and noted that the hard copy of application has not
.yet been received from the applicant and in this regard, an email was sent on 22.1 1 .2019. Flowever, no infomalion
lhas been receivcd yet. llence, thc Committee decided to wait for the complete set ofapplication.

'The case stands deferred.

Case NO:28/14/81 ALC22019

168

Party Namc:

METAI′ICIMPRESSIONS
(「NDIA)PVT L・ FD

HQ Fic101/81/050/00126晨M20/.RI′A Fib
:05/24/040/00153/AM20/

Mect No/Datc:17/81

ALC2/2019
27112019

Slatus:

Iッic No Date:0510410945

‐14062019
lDefe rred

69
Decision: Tlrc Committee considcrcd thc casc as pcr lhc aBcnda and noted lhal lhc hard copl ofapplication has not
yet been received from the applicant and in this lcgard, an email rvas scnl on 22.1 I .2019. I lowcver, no information
,has been received yet. Hence, the Committee decided to wait for the complete set ofapplication.

'The case stands deferrcd.
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Party Namc:LM WIND POヽVER
BLADESINDIA PVT LTD

:つ牛′Z4′ υ■υ′llUυソJ′ AlⅥ Zυ′

Meet No/Datc11 7/81

ALC2/2019
27112019

Lic No/Date:3410045212

14062019

Status:

Dcfcrrcd

¨̈
ｉｎｄｕｓｔｒＤｅ‐ｈｉ

廠」娯鰤



Casc No:27/14/81 ALC2/2019 Pally Namc:「 RINITY PI′ AST Mcct No/Datc:17/81-        Status:

AlンC2/2019                  1
.                                                       27112019

11Q「ilC 101/81/050/00125/AM20/ RLA Filc                Lic NO/Datc:0310829646   Dcfcrred
.                              :03/95/040/00249/AM20/         14062019

Decision: l he COinillittec c01lsidercd thc casc as pcr thc agcnda and nOtcd that thc hard copy of applicatiOn has notl

yet bccn reccivcd flom thc applicant and in this regard,an email was sent On 22 11 2019 HOwcvcr,no infoIIua■ On
has been rccc市 ed yct Hence,thc Committce decidcd lo wa■ br the cOmplctc set Of appHcation

'Thc case stands deferred.

70

Casc No:32/14/81 ALC2/2019  Palty Namc:AEON

TEI´ECTR()NICS PV・「 I′TD

‐HQ Filc
:01/81/050/00130/AM20/

RI,A File

:07/24/040/00054/AM20/

Mcct No/Datc:17/81-

AI′C2/2019
27112019

ILic No/Datc:0710115066

18062019

IStatus:

ブヽpprovcd

Decision: 'l'he commillee considered the casc as per agcnda and dccided 1o fix the ad-hoc norms
comments dated 21 . 1 I .20 l9 given by Consultant ('l'EC- i ) as under:

as pcr writtcn

７
′

ITCHS
Codc Export Itcm Quantity

ITCHS
Codc

Import Item

85389000

10102600P5BASE,
15 20AMP,lP
NET WEIGHT OF
EXPORT PRODUCT
IS 2708 16KG

20832000
Number 39073090

「
ibcr Rcinft

polyster rcsi

HSL「 black

85389000

10102601P5Covcr,
15‐20AMP,IP
NET WEIGHT OF
EXPORT PRODUCT
IS 1826 37KG

26091 000

Numbcr 39073090
Fibcr Rcinf

polyster rcs

HSLF RAL

inforced unsaturatcd

rcsin BMC 46-16-26

Rcinforced unsaturated

:errcsin BMC 46-16-26

RAL 7035

RA concerned may take suitable consequential action accordingly.

ICasc No:33/14/8卜 ALC2/2019  Palty Namc:DIAMOND MEFAI′
I                       SCREENS(I))LTI)

HQ File:01/81/050/00131/AM20/ RLA I'ilc・

IMcct No/Datc:17/81-

ALC2/2019
‐27112019

Status:

０
４
／̈

lon 19.11.2019 for examination ofthe case. However, no comments havc been received yet. Hence, the Committee
.decided to wait for the comments.

‐l hc casc stands defcrrcd

L05 Kgs/Kg
content in thc
export product

1 .05 Kgs/Kg
content in thc
export product
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,Casc No:39/14/81-ALC2/2019 Party Name: CIIHAPERIA Mcct No/Date:17/81

INTERNATIONAL COMPANY :ALC2/2019
27112019

HQ Filc:01/81/050/00137/AM20/ RLA「 ‖e
107/24/040/00066/AM20/

IStatus:

:Lic No/Date:0710115072  Approvcd
119062019173

lDecision: The Committee considcrcd the case as per agenda and decided to fix the ad-hoc norms as pcr writlen
comments given by DPII'I'vide U. O. No.: P-47011130312019-1'SW dated l3.l1.2019. (Copy enclosed)

RA concemed may take suitable consequential action accordingly.

Casc No:35/14/81 ALC2/2019  Party Namc:DIAMOND
IENGINEERING(CHENNAI)
PVTI.TD

Mcct No/Date:17/81

ALC2/2019
2711 2019

Stalus:

74

IHQ File 101/81/050/00133/AM20/ RI,A Iilc               I′ ic No/Datc:0410165740  Dcft‐ rrcd
1               104/24/040/000457AM20/    .19062019

Decision: lhc Commitlee considcrcd lhe case as per agcnda and noted that a copy ofapplication uas sent to DPIIT
on 26.11.2019 for examination of the casc. However, no commcnts have been reccivcd yet. I lence, the Committee
decided to wait for the commcnts.

'l'he 
case stands dcfcrred.

ICase No:36/14/81-ALC2/2019 Party Name:JAIN METAL
ROI,I′ ING MILLS

IMcct No/Datc:17/81
1ALC2/2019

127112019

S1a1u s r

【′
′

HQ「ile:o1/81/050/00134/AM20/IRIRLA Filc
104/24/040/00013/AM20/

Decision: The Committee considered the case as per the agenda
examination & comments.

The case stands deferred.

1′ic No/Datc10410165741  Dcfcrrcd
20062019

and decidcd 10 rcler the case to MSME lor

Casc No 37/14/81-AI,C2/2019 Party Namc:JAIN METAL
ROLLING MII′ LS

Mcct No/Datcl1 7/81-

:ALC2/2019‐27112019

Stalus:

Lic No Datc:0410165742  Dcfcllcd
20062019

HQ Filc:01/81/050/00135/AM20/RLA「 ilc
:04/24/040/00015//ヽ M20/

Dccision: lhe ( ommincc considcrcd thc casc as per lhc agcnda and noled thar a copj o[ application has bccn scnt
to MSME on 27 .1 I .2019 for examination of the case. 'l'hcrcfore, the Committcc dccided to wait for the commcnts.

The case stands deferred.
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,CaieNo.:41/14/8 1-ALCzl2O\g Party Name: CIllNAilELL Mect No/Date: I 7/8l- rstatus:

CORPORA'IION INI)IA AI,CZIZOIq

PRIVA'lll LlMlrED 21 '11'2019

,:3412410401000131AM201 21 '06'2019

,Decision:;i-he committec g0nsidered thc case as p"r ,genda una observed that MoS vide LJ O No : 2(8)/2017-TD

dated30.l0.20lghasraiseda"n"l"n"i"..Howevcr,Consultant(SKB)inibrmed.theCommitteethatnormslorlhe
ircms has becn rarificd the N( in pasr. lhc maltcr $as delibcrarcd in thc mceting and thc ( ommittce decided to

ratify the norms on repear basis m lpp."""J r". 
"A 

N,. 1410043636 dated 14.11.2017 in NC-2 M. No. 05/81 dated

:12.6.2019 allowing quantity "i "r'"'i 
1.p"" item @ 1.015 Kg/Kg content in the export product with the

conaitioo ttrut tt iikncss and gradc of import and export items to match'

RA concemed may take suitable consequential action aocordingly

lcase No.:40/14/81-AI′C2/2019  Palty Name:I10NYI.llE
PRIVATEI´IMll ED

- 
0/ 'RLA FilerllQ File :01/8 l/050/00 I 38/AM2

:05/23l040/00 1 19/AM20/

Decision: The Committee considered the case as pcr agenda and

iuif o*lng information as pe r advice of rcprcsentativc of MSME:

1. Sl. No. l, 4, 5 & l1 oflhe Standard Deficicncy Format

Pafty Name: LM WIND POWIIR Mect No/Date: I 7/81-

.BLADES INDIA PV'T. IJD AI,C2IZOIg
'21 .11.20\9

l'ic\o/l)atc:1410045227 I)elcrrcd
HQ F'ile:01/81/05Ol0}l42lAM20l RLA f ile

:34l24l040l00l04lLMz}l 24 06'2019
79 

.D""iriun, Th" committcc considercd the case as per the agenda and noted that thc hard copy of application has not

yet been received fr"* th" ;;;i;;;iand in this r"gurd, ^-".uil 
was sent on z2.ll.zo19. However, no information

,has 
becn rcceived ye1. u"n".iit 

" 
committec dccidcd to wait for the complete sct of applicalion

′́
′

Nlcet No/Date:17/81-        Status:

ALC2/2019
27112019              1

11′ ic No/Datc:0510411013    1)eferred    l

21062019

dccidcd tO ζcck frもlnn th`111Hcant tO ftlrnish

IStatus:    ‐

|         |

一　

一

'Thc case, stands dcferred.

Casc No.:44l l4181 'ALCZl2Olg

‐
l hc case stands dcfcrrcd

Case No.:45/14/8 I - Al.C2l20l9 Pafty Name: LM WIND POWtIR
I]LADL,S INDIA PV'I. I-'II)

'HQ Fiic :01/81/0s0/00143/AM20/ RLA File
'.3 4 I 24 I O 40 I 00 \ 0 5 I AM20 I

lヽcet No/Date:17/81-

ALC2/2019
‐27112019

I′ic No/Datc:3410045228
124062019

‐
Status:

'Deferred

180 :                              フ イ ′4'`V'V′ Oν ●▽ レー ^^

daふd dcclde`tg rι lcr thc casc to COnsu■ ant(TEC l)fOr
l)ccision:「 hc COmlnittce considercd the casc aS per agcr ^山  /
,examination & comments.

The case stands dcferred. い
叩
却
」ｏｆＦ。ｒｏｆＦ。‐

ｌ
ｄ
ｄ

ｍ
“
嗚
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‐ fascNo4ウ
ル /な lユtё,2019 Pa■y Namα

「 ECIIN6チRAk‐
夢 書境 イ密

αlウ/患 Iユ Lё

'た

o19,aus

420/       ‐llilyら1lυ
e:31loo67453        ‐Approved

l,illl:::ldCCidcdtO nxthe ad_hOc 10詢
ms as pCr writtcn

趾

Ｎ。

ITCHs
Code impOrt itcm

摯 ¨ Cd

l 73043919

つ
ι 73043919

Grade ofstr)el to match in import &

Casc No4α l〃8卜ALёシ

'o19 1ani曖 鵠 :;ヽ111D  鷺 咄 摯

α178卜   ζau,

1:尤」:i1/:01:=|へ↓20/        1:iili:illie:03168う
う021    5ci`icと

‐
 iIQ FI`:oi/恵 iんζbんb144,AM20/
83 .

搬ml螂 鮎豊i撫瀧韓窮捕嬬驚漱
I「hc casc stands dcferrcd

‐84

Case No.:48/l 4/8 I -ALC2/2019

I IQ File :0 I/8 I r05 0/00 I 46, AM2O/

:11」

Name:JANS coPPER PVl

IRLA Filc

103/94/040/01o12/AM19/

Mect NO/Datci1 7/81

ALC2/2019

‐27112019

Lic.No/Date:03 I 0829929
26.06.2019

あヽiζ
~

:

Mecting N0 17/81 0f NOrms conlmittcc_II datcd 27.11201926 1 Page101

RA concemed may take suilable conscquential action

Casc No.:52l1 4/8 I -ALCZ/2O 19

1常ざ3跳3:l譲ξ鶯|や

つ
‘

IIQ Fik:o1/81/o56/boi5bttM20/RI′
ARた
:l1/24/040/oooo4/ノ M`20/

Mect No/Date: I 7/g I -｀
IッTD ‐AIンC2ね o19.27112019

‐
夕:::を卜」:l号

C:1110028604    Defetted

II:::::ll:::|;:::ょlll:ic:111よ[1』111:f留∫。li:i k`iililIIIll:sn∬
:::|ら」::1場

dC°py OfapplicatiOn llaξ  lot

′.:,■ヽ́ 4L^__   1       _  119 H° 、vever,no inf0111lation

The case stands defcrred.

Delcrred



Dccision:The CoinmittcC

fo‖ o、ving information as

13 112019:

l  sI N0 3,5&11

.Thc casc stands dcfcrred

c81siさ

`rcd thざ

‐
case aξ

‐
lc「lgざAdiaIき dι

`ij`d lo scck iom thC apphcant tO fllmish the‐per written comments givcn by DPll'l'椛品ぢ蔦1'■
'描

脇湯あじfζw dttcd

of Standard DeficiencY Format

casc No.:49/14,81-AL( 2/201s ParryNamc: MEI Al.LoYS McelNo/Dalc: l7l81- slatus:

REiYCLING I,IMI'II]D AI,C7I2OI9
2'l .\ 1.2019

.HQfile:0i/81/05otxu41t1\M2ot llAillirr,rrrnn,, 
IicNo/Date:031082ee44 nefcred

85 
D..irinn, Thc ( ornminec consirlcred thc case as pcr thc agcnda and noted that thc hard copl ol application ha\ nol

yct becn rcceivcd r.", tn" ,ppii*rt and in thrs regard, an cmail was sent on 22.11 .2019. Ilowever, no information

,has bcen received yet. u"n..i'in" cor,"ittcc dccidid to wait Ior thc complctc sct of application.

I hc casc stands defcrred

Case No:

50/14/81-ALC2/2019

Par″ Namc:SIECHEM
ITECHNOLOGIES PRIVATE

IMcct No/Dale:17/81 ALC2/2019

27112019

Status:

.Approved
一　

　

　

　

一

LIMITED
iicNo/Datc104 10 165774

鷺脇5餅0014ν AM2餅  雌ち刷lo/翼
:I11翼
`a ind∬

l:f‖ lxicadttoc‐
becisioil Thc colllmittce considercd tllc cas(

comincnts datcd 25 H 2019 given by Consultant(「EC 3)as under

norms as per written

Export ltcm
ITCHS
Code

Import
Item

Recommended

Quantity
SI

No
ITCHS
Codc

Quantity

30000000
Yard

74081190

8mm
Continuous
Cast
Copper
Rod

101 Kg Kg
content in the

cxpo“ product

l 85441920
PVC Insulated round flexible Cable
(Copper Conductor) 3C X 15-\ mm

2 85441920
PVC Insこ iatcd rOund flexiblc Cablc

(Qttpelcm辺三■
`望
ュ里_

20000000
Yard

3 85441920
予vc lnsulatcd round fle対 blc CablC

(ωp型9ndu璽笙 聾 摯 響
20000000
Yard

4 85441920
PVC Insulated round flexible Cable
(Copper Conductor) 3C X 4 Sq4m

10000 Uυυ

Yard

RA concemed may take suitable consequential action accordingly'

lcasc No:               Palty Namci STORK I'ERRO AND
51/14/81 ALC2/2019        I`IXERAL INDUSlRIES PRIVATE

I′ Iヽ41TED

87 HO Fi`101/81/650/Obi49′AM'0/斑 .A Fib:05/24/040/00184/AM20/

4ヽcet No/Datc:17/81‐
IAl,C2/2019

27112019

1,ic No/Datc:0510411068

27062019

Status:

Deferred

Decision: The Commitlec considered the case as per agenda and noted that a copy of application Y...:j:rXil:

Me cting No.17l81 of Norms Commiflce-Il dalcd 27 '71'2019

4ヽoS

27 | Page101
sHOB:

Dv. Director rl

Diter
l'lr

86
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on l5l020ls lor cxaminalion oflhc.case. lloucver. the maner uas deriberatcd in thc meeting as no cornmenls
lfnn?*ffi]lT,l'r"Y,""1i"1,', o"' aavice or consuiia;tit*; the cornmittee a".ia"J," ,".i r,-om the appricant

l. Percentage of Chromc in impon and export
chrome ore.

I'hc case slands defcrrcd

itcm fOr calculatiOn of thc rcquiremcnt Of impo“
quantity Of

1.01 KgVKg
content in the
expoft product

Case Nr,.:51'l4i8l-n t.( 2/2019 t)arlyNanrc: IJAOS IFLI Vcer Norl)alc: ITrgl-Al.(.2 20lg Srarus:INDIA COMPANY PRIVA'fE .21.11.2019

HQFile lfffi:'
:0118v0501001511AM201 .:031941040/00260tAM201 

Lic No/Date:03 10830018 Approvcd

Decision: The committce considercd the casc as pcr agenda and nored that a copl ofapplication 
'as sent ro MoS'on 15 10 2019 for cxamination of rhe case. Hu*;""r,;;;;;;cr was deriberatcd in the mccting as no commenrs

ifi:_T:,^jl;:::::j.l ,"t. on rhe recommenaatton oi-Con,urtant (sKB) thc comminee decidcd to fix the

llxpofl Item

IIot Rollcd Stccl shcctll

MM,Width 237 MM,
CMM

Coils(Pickled And Oilcd),

Gradc DDll,Thickncss 2 5

RA conccnlcd inay takc suitablc cOnscqucntial actiOn accOrdingly

Casc No:58/14/81-AI´C2/2019  Pany Nalllc:RAJ MEl.AL    Mcct No′ ′
Datc:17/81-     status:

89

INDUSTRIES ALC2I2O1S
27 .11.2019

IIQ Filc :01 /81/050/00 
i 56,A M20, RLA I.ilc

:02/241040100054rAM20/ 
I-'cNo/Date:0210209298 I)ererred

Dccision: The comminee c()n\idcrcd lhe casc as per agcnda il,l- l9l"d that a deficiency lerer:ccking ccrlaininformation as raised by MSME rvas sent to thc uppii"unt-on 08.1 1 .20 19. However, no reply has been rcceived yet.l herefore, the committee decidcd to remind againihe affli""riio. ru-irhing rhe requisite information.

The case stands deferred.

ICasc No 155/14/81 ALC2/2019  Palty｀ 1島き:RAYC】IEM RPG  Meet NO/Datα 17/81      status:
PVl｀  I′lD AI′C2/2019 1    1

90 27.1 | .201s' IIQ I-ile:0t/81/05010015rrAM20/ RI A File Lic.No/Dare:01 I08j0050Al.A lllC                 .Lic NO/Datc:03 10830050     Dcfcrrcd
i03/95/040/003131民M20/         o3072019

:DecisiOn:Thc COmmitec cOnsidercd the casc as per agcndl inj nottd ihatthc c。
lpy 01'applicatiOn datcd 25.:

獅 ∴ 1ふ :蔦 rIIs[IWTTШ

Ψ響 ¨

T中了

リ

■mittcc_II dated 27.11.2019 ■,■       _  」
DiectOrまo(・ ,ed orFoi.gn Trade
MIん:ぶl穐lg:脈

tγ

7211191o

Hot Rollcd stceI ShcetIA~~

cons(Pickled And Oilcd),

Gradc DDll,Thickness 2 5

MM,Width l190 MM,

Quantity Import Item RεcOmmcidc♂

Mi~~172083990



has bcen rcceivcd and as pcr adrice ofreprescntatirc of MSMI:. lhc Colnmittce dccitlcd to scek from rhe applicant

to lurnish lollou ing inlorrnalion:

l. Sl. No. 3,4,5 & 11 ofStandard Dcficiency Format'

Thc casc stallds defcrred

Casc No:56/14/81 AIンC2/2019   Palty Namc:ACG
PHARMAPACK PVT LII)

'l he case stands dcf'erred.

.0, RLA f ilc Lic No/Date:03 108J0062 Delerrcd
tHQ f ile :0l/81/050/00154/AM2

:0319410401002541 AM20l 04.07 201 9

Dccision: lhc (.omrnittcc considercd thc case as pcr the agcnda and otcd that thc hard copy ol application has not

fer been rcceivcd from thc applicant and in this rcgard, an cmail was scnr on 22.11.2019 1{owever, no informalion

''hu, b""n rcceived yet. I Iencc, ihe Committee dccidcd to wajt lor thc complelc se1 of application

4ヽcct No/Datcl1 7/8ト

AI,C2/2019

27112019

IStatusi

191

,Case No.:57l14/8 1-Al'C21201g Party Name: PATEL Mect No/Datc:17l81- Status:

.TECIINOMAI]ON PVl" L'I'D. ALC2I2O19
27 .t 1 .2019

HQ |.ile :01/81/05olootsslnH,rzol 
.p.t-,,l. rit" Lic.No/Date:031083 0065 Deferred

,:03/95/040/003l1lAM20l 04.072019
92

Decision: l.he committce considered thc casc as pcr the agenda and notecl thal the hard copy of application has not

yet been rcceivcd fron-, rn" upfli"unt and in this rcgard, an cmail was sent on 22.11.2019 flowever, no information
'has 

been receivcd yct. IIence, ihc committcc decided to wait for thc oomplelc set of application.

Thc casc stands defcrrcd.

.  ICasc No:64/14/81 ALC2/2019 Namc:DYNAMIC CABI′ ES‐ Mcct No Dtte:17/81
ALC2/2019PVT I.TD

lhc casc slands dcfcrrcd.

'Case No.:59/ 14/8 I -Al.C2l2O19 Party Name: JAIN FGL Mts'lAL
INDUSTRIES

Mcct No/Datcl1 7/81

1AI′C2/2019
27112019

1′ ic No/Datc10410165804
105072019

Status:

Status:    |
1         1

~bcfenさ
∫
~ ~|

０
ン

27 .11.2019

HQ F'ile :01/81/05 0lool62lAM2yl RLA File 'Lic.No/Date:1310049348 Delcrred

::131241040100156l LM20l 05.07.2019

Decision: The Commince considercd lhe case as per agenda and nolcd that a cop) ol application was sent to DPlll'

.on 26.1 1 .2019 for examination of the case. I lowever, no commcnts have been reoeived yet. Hencc, the Committee

'decided to wait for the comments.

94 
‐

:

I  HQ Fnc:01/81/050/00157/AM20/ RLA Filc
:04/24/040/00026/Aヽ 420/

29 I Page101 Meeting No.17l81 of Norms Committee-Il d ed 27 'll'2019



酬搬計り:囲∬ilT魔11計∬1欺ま犠脚単l:t:∬誠服乱胤I霧|ぶ糧:篤:lぎ肛
.Thc case stands deferrcd

HQ Filc:o1/81/050/00158/AM20/RI,A Filc

Mcct No/Datc:17/81-

ALC22019
27112019

|:07つ 4/040/Ooo65/AM20/
l,ic No/Datc:o710115133

05072019

decided to scek from the applicant to furnish

Party Namc:TATA POWER
SOLAR SYS「 EMsIレTD

Slatus:

Deferred

95 DedJOn:Tlle COmmitce cOnsdcred the casc as pcr agclld五
:lld

f011。 wing infOrmatiOn as pcr ad宙ce Of cOnsulant(TEC 3):

1. Calculation of raw material vi,ith justification.
2. Iise ofeach raw material

'Ihc case stands deferred.

,Case No.:61l14l8 t -ALC2I2019 Paすy Name:VILAS
TRANSCoRI I.TD

一
　

一

Mect No/Datc:17/81

‐ALC2つ 019
status:

97

'HQFile:01/81/050/0015g/AM20lRLAFile27'11'2019
96 ::34/24/040r00097/AM20/ ucNo/Date:3410045260 l)efe,ed

Dccision: I he committec considcrcd lhc case as per lhc agenda.and noted that rhe hard copy ofapplication has not)el been rcceived lrom thc app.licant and in rhis r"grrd.-#.rr;t $as senI on 22. r I.20rq. Ir.uercr, no inrbrmarirnhas bcen received yet. Irence, ihc co,,,,itte" a""iaEa a *"i,'it r,rr" complete set ofapplication.

The case stands deferred.

Casc N0 165/14/81 ALC2/2019  Palty Namcl DC AUTo PARTS  Mect NO/Datcll~781     
ζiatus:

PVT I´TD Al.C2/2019          ‐
27112019

=Q剛
∝創畑 Юmm ttMⅣ ‐∬ユ 由c ti~1需

鼎
よ面 Ollt″

■
r“ d

_                         :07/24/040/00o70/Aヽ

翻齢署欄嚇繊畿撻樅縦簿翻i嬬彙出
The case stands defcrrcd

‐ 脇 ]｀1lLCν 加 li l需 1聴 α K]｀ bttζTⅢES 
ン 1):炒

α W8山 ッёνη loま忠 :

:819ぷ 掲5蕊 il:ζlMil .Ⅲ
ス 間にЮyttЮ 4″0山 4″AMⅣ

 IャFざぢRぢ
α

“

Юtt I'14 人pp応売 d

lD,,iSi?n: 11,,90TTIlt,9 ,9nSidCrcd thc casc as lさ iagelさ a:nd dさ cidell。  ■x th, 111hOι
 llrlli:itil'ゞ

)'ilen
30 1 Page101       Mecting N0 17/81 0f NOrms committec_II datcd 27.11.2019

⌒

Casc No:60/14/81 ALC2つ 019



74081190

28258000

68149090

74101100

76051100

coml]tentsdated2T.ll.20lggivenbyConsultant(TEC-3)asunder:

ITCHS
Codc

lmport ltem

c"od*o" *a, a-RtaaEC Gmd")(sg 9q x putitv lDT Kgs/Kg cOlltCnt in thC

話画 面 話ё

…

雨

「

臨 稿 ∬
熊面直
“

Relevant Gradc 1 0ζ Kgs/Kg 3ontcnt in tllC

39041090 PVC Resin
l o3 Kgs/Kg contCllt in thC

/ヽntimony TriOXidC

Glass Mica l-aPe

Coppcr rape(Electrolメ iC High COnductiViり
Gradc)

1 01 Kgs/Kg content lll thC

z I zoos r 100 I aluminium Wire Rod ( F'lcctrol)'tic Crade)

-'o2Sqmtr'/Sqmtr'

∃壼翌 _卜=聖
聖 型 望 空 空 ゴ 空電 聖I里―1    器

q I :qotsoqo I ttueu tHigh Density Potycthylcncl

to I :sotqoqo ] Nylon Compound of Relevant Grade

鳳 ほ
L711c370r譜

そ 昴 Jtt I・
・oIF面層 bcdCⅢ ξ■

In thi dttriⅢi;I`fttpO■ ■cm at割.Nα 6.

iil;;;;i;;y takJiuitable consequential action accordinglv'

Case No.:66i 14/81-ALC2/201q Panl \amc: STANCORP p1"t' 167D31g; l7l81-
ALCZlz}19
27 .11.201927112019

1iol‐
lle bl′恵lん 50ん 01`″A、1'研

 1::::liO/0012jA↓ 2j       
‐
ilざり:キも

i:11lll:1211

Status:

'Deferred

99
and notcd that thc hard copy of application has not

O""isiorr: 't'he Committec considered the case as per the agcnda.
.yct 

bcen reccived from th" "ppti;;;;;;; 
i.irrir.lg-a, an'email was scnr on 22.11.2019. However, no information

il ;; ;;;;i";; vct uencc, tne cot'.''tt"" a""ia!a to wait for thc completc sct of application'

'I'hc casc stands defcr rcd.

ca se No. : 73l I 4/8 1 - At.cz t 20 1 s 
Kx[Il1$;frr,jf HJ,roo

HQ liilc:01/81/050i00171/n \120/ Rl'A liilc
:3 4 124 I 040 I 0009 4l AM20 I

ギ
01搬

櫛籠搬鍛鐵繊欄篭懃
彙4井鷺Ⅷ取WRttt器

|、vait ftDr thc cOlllplctc sct Of application

1l hc case stands dcfc・ rrcd

4ヽcct No/1)atcl1 7/81-       Status:      |

AI′C2/2019

27112019                         1

Lic No/Datc134 10045279  Dcfc‐ rred

■1072019

一 -    lll tllc

3l I I'agel0l Meeling No.17l81 of Norms Committee-II dated 27'11'2019

訛
ヽ

1

つ
´ 39019090

4

０́
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case No.:68/l4ig I -ALC2/20II l)arty Name: JINDAL SAW
t.tMl.l I-._f) Meer No/Darc: l7lgi_ Srar,,..

lm IQ則
∝∝おЙ価 bぉぬ Mη Ⅲ川 c島

lMη  i璃 ぷ α
“
Ю4囲 :き温|、  1              .:0523/040/oo14,Decision: The commiftce cc 

:05/231040100147/AM20/ Lrc No/'ate:05l04l 1234 Defened

ror examinarion-& ;;;;;r;;"'0"'ed lhe case as per agenda and dccided lo rerer rhe casc lo (.onsurranr ( fFC_l)
The case stands deferred.

:ALC2/201; starus:

:l of Foroil;n Trade
fl ci Foi. ,Jn Trade
r ...:ce A industry
llr, iiew Delhi

fascNOフ
1448卜ALC22o19 Pany☆amcBAOSTElし

ATE熾

=ttttC17/:11   
‐
s薇uζ

.                   INDIA CoMPANY PR

I      _               ILIMITED
27112019               ‐

0/      11り ::り
gttτ
c,oJib患 302'と      /、|lrovcd

lda and dccidcd tO Яx thc ttllowing iよ 1:c norms on inc

102

ヽ

Ｎ。

ITCHS
Codc Import ltem

需11賞1,T_没

「

こ膏TⅢ面疏『5蔽再瓢琵QD13, Thickncss 3.00 Width i130面8「面島
=鯨
i芋梅村帯淵器憬哉毅:い い 1l Tス :^:´ _^^_ぅ ^^    __DD I I, Thickncss 3.00

GRADE
Width loo8Hottthi糧櫛冊器器識r、 nll TL:^I_^__へ ^^     _DD I 1, Thickness 2.00

GRADE
Ⅵ/idth 1220責it満1錆譜子岩tl計:粽饉景跳認宅器

DD 1 l, Thickness 3.00
Oiled),GRADE

―m‰
「the cx00rt nroHllρ f

l 72085390

2 72085390

D 72083990

4 72085390

ote: Width & grN,
in impOrt&export

RA concemed may take suitable consequential action accordingly.

Ⅳ質ceting N0 17/81 0f NOrms COmmittcc_II dated 27.11.2019    SH°
'

Casc Nα :69/14/81 ALC2/2019 Pa■y Nanc 16tヤ ёAB ND眈
‐
ン 1りま曽

ま17/81 AI C22010 sttus
Iン IM1l EI)

||∫till:,0`♀ ?1,7/AM20/      1:力」:iO'00357/AM2:/~     lti｀ リィ品τ
ei031083b265       1Appio↓

ιd  l

Ю3ぶ嶽 :肌謝 咄 :;∬簾どごIs織薔晟彗嵐忠 I面“
dお
・ X・e tth“ n赫 島Ⅲ wH熊nl

趾

Ｎ。

ITCHS
Code

l 7403110o
2 7601lolo
3 38123990
4 2818300o ■ 婆 挙・
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105 content in the
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105 content in the

As per PaCkltt pohCy  _

L′ ic No/Date:0310830269

12072019

ooden Cable Drum

*nt"r. 
,n" rnu.o "Relcvant" may be added in the dcscription of thc import itcm a1 Sl'-No' 3 & 11'

2. I.hc word "Polymer" .tJ n" 'iJ"a in thc description of thc import item at Sl' No' 6'

J. iir" A weight given with application may be incorporated' (Copv enclosed)

RA conccmed may lakc suitable conscqucntial action accordlnBl) '

LaseNo.:70/14/81-Al,(,2/2019})any\ame:I()LY(.ARINDlAMectNo/Date:17/8]-ALC2/20l9Status:
t-lMI lEl) 21 .11-2019

lDccision: The Committec considered thc casc as per agenda and dccided to

comments dated 21 .11.2019 given by Consultant (TEC-3) as under:

HQ Filc

:01/81/050/00168//ヽ M20/

ITCHS
Codc

RLA Filc

:03/95/040/00354//ヽ 4ヽ20/

Approved

fix the ad-hoc norns as Per written

Recommcndcd QuantilY

Lic No/Datc105 10411 242  Detlncd
112072019

HQ File:01/81/050/00170/AM20/RLA Fne
:05/24/040/00219/AM20/

Import Item

74031100 Copper Cathodc 1亜壺:     :mOdud
104 76011010 Aluminium 101 content in the

PVC Rcsin 1 05 content in the

PVC Plasticizcr 105 content in the

1三塁里1り Binder_ apc 1」2≦臣≦3COntCnt lla tllc exLor[01uCt
Lead Alloy E

SteelヽVire Rod

44 9fw91ghl亘平99堕 09 ga市 amz,|79011100 Zinc lngot
Notc:

1. (】 radc ofstcclto match in import t■ cxport.

2 Size&wcight givcn with application may bc incorporatcd.(COpy encloscd)

RA conccmcd inay takc suitablc conscqucntial action accordingly

Casc No:72/14/81 ALC2/2019  Party Namc:VOESIALPINE   Mcct No/Datc:17/81
VAE VKN INDIA PRIVATE   ALC2/2019
‐
LIMI・IED                   27 11 2019

IStatus:

105
'Decision: 'l'he Committee considered the case as per the agenda and noted thal the hard copy of application has no1

,yet been rcceived from the applicant and in this regard, an email was sent on 22.11.2019. However, no infotmation

l-hu, b""n reccivetl yet. Hen"",ihe Co**ittce decidcd to wait for the complete set of application.

''llhe case slands del'erred. '9$'

29173990

72139190
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|  .Thc casc stands dcfcrrcd

農乳深:総:0ギ吾9 造場ィッ。1カ8i  針品
,iOliぼ bi′息iんぁ′601ヵ広M20/IRLA Flた          27112019107          Ю3ρ4Ю40Ю o285晨M2ン   11¶鷺管αObibttjO,4′  Dcittdυν′ノ■′υtt υ′υυ∠OD′ ノヽlllZU/        116072019

1:ilill[:lliII[僣 ilillllllil:華i:i[|:ll:∫
雪il慧;:rlll:D温聰n:∫ l盟ittt11lr慶 :i:inil:

Partv Namc: DISHA AU.fO

The casc stands deferred.

Casc No:75/14/81 ALC2/2019  Party Namc:KINECO kAMAヽ
  Mさ et N。/Datc: 17/81-         lstatus:

‐COMPosITES_INDIA PVT   ALC2/2o19
‐LTD                    ぅ711ぅnloL,t, 2i.ll.20lg

HQ I-ilc :0lr8t/050/00t7ltAM20/ RI.A Filc Lic.No/Date:0310g30319 Defcrrcd108               :03/94/040/Oo219AM20/    1160'LJ5~~・
ν~"ル  υ51し1ltu  ‐

1脚雌wi酬嚇掛1椰1驚鋼技1童1』rm聴
The case stands deferred.

Casc\o.:77ll418l-Al(2t)0lg I,arlyName: l.M WIND pOWFR Mccr No/Dale: l7lgl_ Srarus:BLNDI]S INDIA PVT. I,I'D. ALC2I}OL}
27 .n.2019

He iile :01/81/05 Ot00l15t/\MZ0t RI_A f il; Lic.No/Dat c:34\0045293 Defencd109 :34/241040/00128/AM20t t7 .07.2019
Decision: The commirrce r:::11":".d lh: case.as pcr rhe agenda.and nored rhar the hard copy ofappricarion has norycr been recei\ed lrom the appJictrnt and in rhis r.egard. ai-cmait was scnl on 22.ll.2Ols.l ltwerer. no inlormationhas been received vet. Llence, rhc commine; J"";a?Jil *"ri t"r rhe complete set ofapprication.

T he casc stands deferred.

|ッ
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Pany Namc:WIEIレ AND      IMeet No/1)ate:17/81 Status:

lヽETALSINDIA PRIVATEI′ TD IALC2/2019
27112019                         1

褥

赫 ¨ が

協 靡

鳳 aitt11,Wc“ lllit
l)ccision: Ihc Committcc considcred thc casc as pcr t

pcrsonal hcaring Thc Committcc decidcd to rcfer thc casc to Consulant(lEC 3)for eXamination&commcnts

IThe casc stands dcft‐ rrcd

ICase No:81/14/81 ALC2/2019  Palty Name:HORIZON CHUTES Mcct No/Datc:17/81     StatusI
PVTI´TD               AI′ C2/2019

Casc No:78/14/81-ALC2/2019

HQ「 ilC 101/81/050/00179/AM20/ RLA Fle

‐27112019

Lic No/Datc:3‖ 0067482  Dcfercd   ‐

l11     _             :31/134040/0091,/AM20/     23072019
1)ccision: rhc Commitcc considcrcd thc casc as pcr tlle agcnda and noted that the hard copy of application has not

‐    ‐yet bccn receivcd iolln the applicant and in this regard,an emailヽ vas scnt on 22 11 2019 Ho、
vcvcr,nO infollllation‐

‐
    lhas been rcccivcd yet Hcncc,the Commitee dccidcd to wait for the completc sct of application

l｀ he casc stands dcfc‐ rrcd

Casc No:79/14/81 ALC2/2019   Palty Namc:PREMIER Meet No/Datc:17/81- Status:

INDUSrRIAL CORPORATION ALC2/2019
ILIヽIITED 27112019

IHQ Filc 101/81/050/00177/AM20/

:03/95/040/00388/AM20/ 23072019
112

RIレA「ilc                 lっ ic No/Datc:0310830501   Dcfcrrcd

,Decision: 'l he Committee considercd the case as per the agcnda and nolcd that the hard copy of application has not
'yet been received from the applicant and in this regard, an cmail was scnt on 22.11.2019. However, no infomation
has been receivcd yct. Hence, the Committcc decided to wait lor thc complete sct of application.

‐    IThc casc stands deferred

Casc No:83/14/81-ALC2/2019
PVT I.IMITED           AI,C2/2019

27112019

Party Namc: RAJI{ANSME IALS Mect No/Date: I 7/81- Status:

IIQ File :01/81/050/00181/AM20/ RLA F-ilc

:24/24/040/00020/AM20/ 23072019

Decision: Thc Cornmincc considered lhc casc as per lhe agcnda and nolcd thal lhe hard copy ol application has nol
lyet 

been reccived from the applicant and in this regard, an cmail was scnt on 22.i 1.2019. Howevcr, no infomation
rhas been received yet. Hence, the Committee decided to wait for the complele set of application.

The case stands deferred.

Lic No/1)atc:2410042826    Dcfc‐ rrcd

35 | Pase101 Meeting No.17l81 of Norms Committee-Il dated 27.11.2019
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ililllll:1llCC°
mmittcc cOnsidcrcd thc casc as per agcnda and dccided tO refcr the casc tO McitY fOr examinatiOn‐

.Thc case stands dcfcrrcd

‐  Casc No:80/14/81 ALC2/2019  
‐Pal,Namel woRTIi'      Mcct N8'Dalci1 7/81    ‐

Statisi   
‐

‐                      ENGINEERING IALC2/2019

_                                          27112019              ‐
JQ田∝Ⅲκ1 030 ool~8晨 MⅣ 斑Atte ty 

魂↑ 鼎
よ山 創おわ8も c山

115     _                         i07/24/040/00o92//

1首獣選曹l撒罰担富血鷺櫛神驚舗織 拙拝ぽW需綸器
‐  IThc casc stands defclled

Case No.:84'14,81-Al.( 2/201q l)an1 Name: Wl:l.SpUN CORp Mcct No/Datc: l7lgl- Srarus:LlD. ALC2t2}tg
27.11.2019

IIQ l-'ile :01/8i/05 0l00I82lAMZ0t RLA lrile Lic.No/Datc:14100453 09 Defcrred
t6 :34124t040100|1tAM20t 24.07.2019

Decision: Thc (ornmittee cortsidcrcd the case as pcr agenda and nored rhal a cop) of applicatiorr \4as scnt 1.,'consultant (l'EC-3) on 11 10 2019 for examination of tiie case. IIowever, ,n "or."rt, rrave ueen received yct.Hence, the Committee decidcd to wait for the comments.

''Ihe case stands deferrcd.

IThe case stands dcferrcd

Dy Di

1

36 | Page101 Mceting N0 17/81 of NOrms COmmittee― II dated 27.11.2019

Case No 186/14/81-ALC2つ 019 'Party Name: GALA PRECISION rMeet No/Date: l7l81_
ENGINEI]RING PVT LTD. ALC2I2O19

27112019

1′ ic No/Datc:0310830588   ‐Dcfcrrcd
25072019

I IQ File :01/81/05ol0o184tAM20t 'RLA Fite

Dccision: I hc committce consiclcrctl thc casc as pcr agcnrJa arrd dccided t. rcler the case ro Dl,lll lor examinalion& comments.

l17



lё aζきヽ818ケ′i4/を i tti′c2/2b19  Paltv｀五島t:ilヽDALSAW    MCCt NO/Date:17/81-    Status:ALC2/2019                11                     ,LIMITED
‐                           1                           27112019                         ‐

鵬 Ⅲ
llC O17帥赫 ハ祀″

糀 脇 まι

血 ididill露 二∬ ぶ jLi肥 )計,Decision:Thc Committcc considcred the casc as pcr agl

cxaminatlon&COlllmcnts

IThc casc stands dcfcrrcd

ta品 ヽ。■動 枕 剛 Cν∞ り hnyNamo Ю LYCAB N〕 A Mc:ν

"り
      ‐:       ЫM「ED     

第 12∝ 9   ‐
1271

1RLA Fil`                Lic No/Datc:0310830578  ‐Defcrred   lHQ F‖ c:01/81/050/00183/AM20/:03の
5/040/00418/AM20/     25072019

l19‐     _     _                   )rcd thc casc as pcr agcnda and notcd that a copy of application was scnt to
I)ccision: Thc Commiltee consid; for examination of thc casc Hoヽ

vevcr,no commcnts havc bccn rcccivcd yctConsultant(TEC-3)on ll 10201:ait for thc comments

Hcnce,thc Conllmittec dccided loヽ

'l'he case stands dcferred.

l120

Case No:88/14/81 ALC2/2019  Pany Namc:UNIVI]RSAL
FLEXI13LES PVT L′ TD

HQ Filc:01/81/050/00186/AM20/IRLA Filc
:07/24/040/00090/AM20/

PRIVATE I,IMH EI)

4ヽcct No/Date:17/81

ALC2/2019
127112019

Status:

Lic No/Datc10710 1152 18  Dcfcrrcd

26072019

AI′C2/2019

27112019

I)ecision: 'l'he Committee considered the case as pcr the agcnda and noted that the hard copy of application has not

ye1 been received from the applicant and in this rigard, an email was sent on 22. I 1.2019. Ilowever, no information
-has 

bcen received ye1. I lencc, the Committee dccided to wail lor the complele set of application.

The case stands deferred.

Casc No 189/14/81 ALC2/2019  Pany Namc:GRIJNl‐ R INDIA  Mect No/Datc:17/81     Status:

HQ Filc:01/81/050/00187/n M20/ RLA Filc Lic.\o',Date:O510411387 Deferrcd

tzt :05l23l040l00t6llAMz0l 29 07 2019

Decision: fhe Committee considered thc case as per the agenda and noled that thc hard copy ofapplication has not

yct been reccived from the applicant and in this regard. an cmail was sent on 22.11.2019. llowevcr, no information
-has 

bccn received yet. I lcncc, the Comn.ritlcc dccided to wail for thc completc sct of application.

'T'he case stands deferrcd.

37 | Pagel01 Mecting No.17l81 of Norms Committce-Il dzled' 27 .11.2019
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Casc No:9o/14/81_ALc2′をbiう   lal,ヽ五品
`:16L

YёAЁ Iヽ i〕iA  IMcet、。′Datc:1781_     st:島
s:LIMITED

IALC22o19
zt.t t.zitsHQ File:01/gtiOJ0/00t88/n M20 Rt.A lritc

122 :03/95/040t00440t AM20/ 
LicNo/Dare:03 10830685卿  IWttC“Юお%ぁ Pc轟

“習犠』1講枕ユ漱驚観i癬rttittI」
,l'he case stands delerred.

,Case NO 192/14/81-ALC22o19 Party Name: KNI,ST ヽMcct No/Datc:17/81‐         Mふ じIズとボじ憔 LLP  性 &剛 琴・
178卜   ζLtus

l 101iぼ 01/81/050/6o190晨 M,0/kLA Fic          
‐27112019       ‐

軋鋼嚇ぶ鰹鮒憮轟蠅褥鳳f
'fhe case stands deferrcd.

‐Casc No:91/14/81-Al′C2/20 19  Palty Naine:PoI′ YCAЁ IヽDIA  Mectヽ 。/i)atei1 7/81-         status:
I,IMITEI) ALC2/2019

27112019

‐Lic NO/Datc:0310830723   1

The case stands deferred.

Case No.:91/14l8i-ALC2/201q parry Namc: Ul.1 RA Mecr No/Date: I7lgi_ Sralus:ENGINEIIRS ALC2I2OI}

I{e F'ile :01/8r/05 o/00r.t/AMZ0t RLA Fire 
:27 1_1'2019

t2s :31/831040t00071/AM20t 'li:)."/fl1",,, t006148s Derered

I)eci:ion: I he Comm iuce .::^rll:^:..d ,n::rsc.as per rhc agenda.and nr.a ,hu, ,f," f,r.d copy ofapplicarion has norycr been reccived from rhe applicanr and in rhis .cgard. ai"im-a il *r, ,"ri"rJj. ir .i,iin. ,ii*"".r. no informarion'has been received vet. Hence,ih. cor,riu"" J""ia"Jiri"i tor,n" completc sct of appricarion.
l'he case stands deferred.

一　

Ｓ

Dy. c
Direa 1● lrO、  しn trale

l● ice&industry
n,New Delhi
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q Partv Name: ME'fAL CARE McetNo/Date:17181- Status:

'Case No :95/ 14/81-Ll'CZlz}I'- 
,nr.i,l"i intv,trr I lMlr llD Al c2l201q

21 .11.2019

'l{Q File :01/81/050/00193/AM20/ RLA File l'ic No/Date:O310830741 Deferrcd
''""' ^,&iDiioior00400/AM20/ 01 08 201e

126 
/95/04 u'uu. uu/'A rvr z( 

olapplicatior has not
'f)ecision: 'lhe Commtnee considered the case as per the agcnda and noted that the hard copl

vcr been reccived fi"*l rh. ;p;ii;;;uJ in rt.,;r."gu.a, urr"Inlirllt .;;i", 22'1'1 2019.' llowever' no information

iras bcen received y", I r"".Tlil:t:r*ri,""'a".'alJ io *air to, tlrc complctc scl olaPplication'

The case stands dclcrrcd'

,Case No.:94l 14/8 l-Al'C2lZOlg Party NaTe: Rl{J. fIJI}lrS Meet No/Date:17l81- Stalus:

pnrir,rrTr: LIMIT'E,D 1\l'c2l2ol9
27.I I .2019

riQFile:01/81/05 0loo192lLM2ol *'on"" l-ic No/Daie:d31083 0714 Approved

tzl 
----- 

,1..03t9510401004541LM201 0108'2019.

I)ecision: The commitlee considered the casc as per agenda and decidcd to fix the ad-hoc notms as per written

comments givcn by Dp,.t.iiJ" i-t. O-N"., P-41011:129420$-l'SW dated 13.11.2019' (Copv enclosed)

RA concemed may take suitable consequential action accordingly'

Cate No:97/14′ 81-AI′c2/2019  ‐Palty Namc:BHARAT HEAVY  McCt NO/Datc:17/8ト.ELECTRICALS Iッ
IⅣlITED     ALC2/2019

Status:

IHQ F‖e:01/81/050/00195/AM20/RLA Filc

128                 :H24/040/00005/AM20/

1lcヽ。′batc:l ilo6'恵 60' 1)CfCrcd  l
:   !

127112019

02082019

The case stands deferred.

cnda ald dcCidcd to rcfer the casc tO DPIIT ftlr cxamination‐
. =)l聖:IIim電構翠駕 ntti∬許3』『

ag

& commenls as pcr adricc o f reprcsental ivc ol- Dl ll'
i

I hc casc stands defcrred.

Case No.:96/ l4l81-Al.C212019 PartyName: APAR INDUSTRIIS Mcct No/Dalc:17l81- Slalus:

I,IMITED .AI,CZIZO|q
21 .11 .2019

IIQFilc:0'l/8i/050/00194/AM20/RLAFilel'ic'No/Datc:03l0830785Deferred
:0319410401003421AM201 05 08 2019

129 
D""i.ior,, 'fhe committce considered thc casc as per agcntla and noted that a copy of application was sent to

.Consultant (.l.EC-3) on rr.ro.zorq for examination ofthe case. llowever, no Comments have been received yet.

Flence, the Committee decided to wait for the commcnts'

39 | Page101 Mecting No.17l81 of Norms Committee-Il d*ed 27 '71'2019



ICaSc NO:loO/14/81 ALC22o19

HQF]c:bi′急iんζb,00iぅな広M,6′

I'he case stands deferred.

[隈学寵去l:t袷件器
AVヤ IMCCt NO/Datc:17/81、
ALC22o19 Status:

130‐

,Case No.:98/14ld 
1 _ ALC2:20 ) 9

柵 漁ξ臨 酔 Meet No/Date: l7l8 1 _

Ar,c2/20)9
27.11.2019

Mect No/Datc:17/81_

AI′c22o19
27112019

.06082019

Status:

:塩:詈霧t穏7:Ttti詰
・
::朧 t拠き1鶴轟li:nda and ndcd■江a cOp'も鷺瞥attr:Ⅲ bDⅢnoぃ +。                    'C° mmcnts have bccn rccei、decidcd to wait for thc ;;;;;;; received yet. Flcnce, the Co.rrrin""

'The case stands deferred.

:撚咄:ξ辮冊lΨ駅造漱曽硼 銘us
‐
■Oh∝ 創た応 赫 ゎね Mη lLAmc鳥

2γ  l郵 墓

αぬ血 ぬ

“
PCfCllCd‐

榊爾舗撚壇11ギ認漱鞘
The case stands deferred.

'Case No.: I 0 l/14181 -ALC2/2O] S Palty Nainc:

MEl AI,S
PRECIsloN

Status:

,10「 ic:oiた i′bζ 6′b01ぅ o広M20/RI′ARた
Lic NO/Datc:o3108830840 Defemed103/95/040/oo3981ヽM20/

;;;ffi;, ,,i.i:T]T: ;i]1r;:.,1:,:;..t:.,:::$^"11 ''iq no,cd ,har a co application was sent tocopy Of applicatiOn 、v:
Hcncqぬe COmm益cc dcd高1:高:感■よ淵准胤|認憲胤翼le∽

∞Jぉw":r,おお温点膜
1砒nぶ
:Lコ;∬

The casc stands deferred.| |

Ｄ
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Case No.:99/ I4lg l -ALC2l2l)g

HQ F-ile :0 t/81/05 Ot001g6tAM20t RLA riite
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slarus:

゛υLル 1lNυ l・■'ウ
~~           127112019            _

| ■_  .、 ,        
‐~~~~  Lic No/Dttc:b416165943  1Dctrrcd

,hc CaSe standS dCfCrrcd

l ёa,ヽ ■開 穂 ム Lc'mり lmttα
面 ｀ わもST魚ES性

き棚 rd7Ы
 %漬 暉

‐
27 112019

1                   '                   lLic NO/Datc10ζ 104ii′ζう  IDefcrrCd  l
Jl■ 1^,.、 ィ

^へ
′ lr)=Ar:lo

ギ
4輛
黎 、熊 i鐵鐵綱 樹 盤

需濡取W驚糧
tc set of appliCatiOn

HQ File:01/81/056/bb'6o/AM20/IRLA rilc              
しし 1｀υ・″…・シ~~

105/23/040/00177/′ヽヽ120/        107082019

135‐

58tisi81: Thc Coふ 轟 ilCe considCrcd thC C'Sも
 五ζ pcr agenda and notCdthat a copy oli:;!て :評 r::livl]l:::‐

惚 誕露 [鵬 ‖轟 崖」肌
蹴 i淵 鶴 1胤rCCaSC HOW叫

"∞
mmmS

'l he case stands dcfcrred'

^- MLr"lAL Mect No/Date:17181- Staius:

Case No.:104/l4i8r-ALC2I2019 Parry Name: JAIN I:GL 
Lr,czlzolgINDIIS'rRllls 'i'.tt.tots

He Fire:01/81/0s0/00202/AM20/ llti,Jio,ooou,nnoro, l';:ol:/111"'*'o 
t65s41 

::::"- "-I i6 , cnda and noted lhal a copy ol application has bccn.scnt

Dccision: I he Cornmittcc considcred thc casc as o"|. T: ::;#,h;,:"",r*iii"" dccided ro wait for thc comtncnts'

;;-;SM; nn z; t t zo to lor cxamination ofthc casc' lncrc

'fhe case stands deferred'

137

LIDATED    MCCt No/Date:17/81     StatuS:
‐Casc NO:107/14/81-       Palty Nainc:C()NSO
Aγ ハうハ010           COIN COMPANY PRIVA「 E     AI,C2/2019が£72019     ヒ淵∴も…

………~   2■‖2019
'8/AM20/ 1′

にNo/Datc:05104111な 0  ‐Dcfcrrcd   
‐

o9082019                           
‐

li1llll:|:I11'11場 ljlilli::おヽ
I総Al:∫11

I     The Casc stands deferred
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CおeNα■oD‐ 14社ALC22o19 1轟
ヽamouKBIItil:  

織 嶽 琴

は 1"恵 il  l品 轟 :

|  |                    IELECTRONICs P

27112019

Wη  お棚τCOb10%o品職d
榊糊盤雛rl漱語

.The casc stands dcfcllcd

|い 価 4 81 AL嚇輪 品 逸ぬ面
 商 事

d塊1-‐ 鳳 :

‐                    ILIMI]ED

I  HQ Filc:o1/息 i′bζ0 00264ム M20/RI′A lllc ~
139‐

r、^^:_1_  '二 1  ■
~        ―      ・ 05/24/040/oo265/AM20/=_  _ 105ガル6為00265晨 M2ν   胤官噌贅。05104H48' Dttrcd

.27112019

■ic Nハ /nっ
`^

Dccision: fhe commiflee 
- ' " ' vt ww'v)t t'\Ntzu/ 09.08.2019

n [::;::l*1lll';3iiqf"i],!fi''^T,:',"x;,"'i",1:enda 
and notcd that thc hard coov orappricarion has nor:e' the c..rmmirtec;;t;il;;1r:'TIl was scnr on 22 r I 20Ie lJ

. 
.r.he 

case stands deferred. 

",, L,c Lommrltec dccided to *ait fo, rh..omfr.i","i,"rrroii"irowever, no information

faSeNO■
oM″ 8卜ALC22biO I:ltl、

品 。 ANGЁ

nllllま 1咄 ぢ

は i角 |―  it龍 :

‐                 ALUMINIモ JM coRI

IHQ Filc:olた
i′dζ b,Ob,0クAM20/kLA 1110              27 H 2019

lM20/        1」 i:ざら11号
C.bJ10830'3o   D`ferrcき

:i熙

i鰐
淵 1[lli蜂 1蒲

j:忠 II:al漱 驚 癬

‐1｀hc case stands dcfc・ rrcd

Case No.:t0e/t4l8t-AI C2l20j9 
ITJ_1..,1:, RHARAf WIRF Vcer-No,Date: t7l8t. Starus:ROPES LIMITET ALC2/20)9

ltQ Filc:01/8i/05 0/00201/AM20/ Rr.A F.ir" '27.11.2019■0川∝岬 Ⅳ
“

∽ ∽併施 OIRLAnc w21 i泰
蕪

:0310830967   Dcttrrca    ‐141                                 lo3/94/040/oo368//
420/        113082019   ~  ~V~。

ν́′    ・′ciじ IIじg

譜凛』1。惜:淵λ潔驚潔驚譲Iぶ蕊静;∬
'The case stands deferrcd.

Mecting No.17/81 0f NOrms cOmmittce―
II datcd 27.11.2019
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1郎
C｀ま:‖ M″ 8i Atё2励 う や:lyヽlmo ARM6k PLASi Mc&Nル bttα w田 _ statuζ

‐  I                     LIMrI｀ ED               ALC22019
27112019

1  責OF‖
`:Oi′

患1/650/Ob208か M20'RLA「 iお          .Iic、も/b農よ0,101152'3 D`fcrcd
1421                .:07/24/040/00111/AM20/    

‐
16082019

1 ti室鳳:粍糊電着i器需潔rti計為1:森鷺懐∫1(颯寵」繁ユ漁∬潔i糖ょ1ぷ鷺」;∬IIcnce,the COminittcc decided tO、 vait fOr thc cOl■ rnents

The casc stands defcrrcd

143

Case NO:l13/14/81 AIレC2/2019  Parサ Name:APAR INDUS rR11lS
I´ Iヽ41TED

HQl:HC:01/81/050/00211/AM20/ RLA File

:03/94/040/Oo3791AM20/

Case No:l11/14/81 ALC2/2019 ‐Palty NamcI PARAM
INDUS´FRIIiS

I hc casc stands dcfcrrcd

.  Casc No:l12/14/81 AIン C2/2019  Pary Namc:PARAM
I                   INDUSI RIES

'Ihc case stands dclcrrcd.

Mcet No/Datc:17/81‐         status:
ノヽI′ (〕2/2019

27112019

1,ic No/Date103 1083 1 068  1)etrred

19082019                           ‐

was sent to
reccived yet.

I)ccision: Thc ( omminee .ortiq"^rld lhc casc a: pcr agcnda and notcd lhal a copy of applicari.n
Consultant (1'liC-3) on 22.11.2019 for examination of tiic case. l{owevcr, no cuminents havc b""n
I lcnce, the Committee decidcd to wait for the commcnts.

'l hc casc stands dclerred.

IMcct NO/Datc:17/81-

ンヽ1′ (〕2/2019

27112019

Status:

HQ Filc:01/81/050/00209/AM20/ RLA Ililc                 Lic N`/Date:OJ108Jib5'   1)さ
fc・ rrさd

Mヽ20/         19o82019

1ali:l:l11lislll:llら」111f:!Jマ 1き∫:偲11::1:::鷺it憲
)、vait fOr thc cOmplctc sct Of applicatiOn

4ヽcet No/Date:17/81^    status:

AI′C2/2019
27112019

HQ Πに,01/81/050/00210AM20/.RI′ AI・ lle          IIc No/Datc:0310831055 1)etFCd
‐
145                              :03/95/040/Oo511/Aヽ 420/        19o82019

篇II苗iil鷲頑欄撮i運睡驚1嶺聯爾淵晨撮蟻liま∬鍔需漱鳥癬‐

囀鱗I鮒,13 
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ICase No■ 15/14/81 AI′ C2/2019  PaHy Namc:AIRMAS「 ER TAPE MeetNo/Datcl1 7/81
1NDUSIRIES PRIVAlE     ALC2/2019
LIMIT ED                    127 11 2019

Slatus:

HQ Fle:01/81/050/00213/AM20/RI,A「 nc
:04/24/040/00086/AM20/

Iンic No/Datc:0410165978  Dcfcrrcd
20082019

1146

Dccision:The Committec considcrcd the casc as pcrthc agcnda and noted that thc hard copy o「 application has not

yct bcen rcccivcd floin thc applicant and in this rcgard,an cmal was scnt on 22 11 2019 1loヽ
vcvCr,nO infonnation

iras been rcceived yct. tJencc, thc Commitec dccided to wait fol the complete set of application.

'fhe case stands deferred.

Parly Name : APAR INDTjSTRIES Meet No/l)ate :17l81- Statuζ :

I′ IMITI]D AI′C2/2019
127112019

一　

一一Casё No■ 16/14/81 AI,C2/2019

Casc No:114/14/8卜ALC2/2019  Paiy Name:MW WIRETI]C
PRIVATE L′ IMI′「 ED

卜IQ I■ lC 01/81/050/00214/AM20/RLA I:ilc
i34/24/040/00161/ノ Mヽ20/

147.
Decision: The Commillee consirlcrcd [hc casc as pcr agcnda and nolcd that

.Consultant (TEC-3) on 14.1 1.2019 for cxamination ofthe casc. Howevcr, no

Ilencc, the Committcc decidcd to rvail lor thc comments.

'fhe casc stands deferrcd.

l′ic N()/Datci3410045379

20082019

a copl' of application was sent to

commcnts havc been rcccived Yct.

‐Mcctlヾ o/1)atc11 7/81-

AL′C2/2019
127112019

Status:

DeferredIJQ l-ile :01/81/05 0t002121AM201 RLA F ilc I′ic No/Datc:0510411563

148                ‐:♀
'/24/040/00281/AM20/    20082019

1)ccision: Fhc Committce considercd thc casc as per agcnda and nOted that a copy of

l   Consultant(TEC 3)on 25 11 2019 for exaninttion ofthe casc IIowcvcr,no comments
llcnce,thc Committcc dccidcd to wait ftlr thc commcnts

application was sent to
havc been rcceivcd yc1.

'l'he casc stands deferred.

ICase No:121/14/81 Alっ C2/2019  Palty Namc:APAR NDUSIRIES
IIM FFEI)

HQ Filc 101/81/050/00219/AM20/ RI′ A Ilile

:34/24/040/00162/ノ ヽヽ 420/

4ヽcct No/Datc:17/81-

ALC2/2019
127112019
‐Lic No/Datc:3410045382
121082019

Status:

I)eferred

149:
I)ccision: 'l'he Committee considcrcd thc casc as pcr agenda and noted that a copy of application was sent to

commcnts have been received Yet.Consultant (TEC-3) on \4.11.2019 for cxamination ofthe case. Ilowever, no

,Hencc. the Committee decided to wait lor the commcnts.

'l-he casc stands deferred.

Dy
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Palty Namc:KJ V ALLOYS
CONDUCToRS PVT LTD

RLA Filc

:50/24/040/00006/AM20/

The COmmittec cOnsidcrcd thc casc as pcr agenda and

彙lや
=響
11お
rmat101 1高蔦盗:I:詰憮∫∫ci竜;も∫]キ

150 25 112019:

ICasc No:120/14/81‐ Al´C2/2019

HQ File:01/81/050/Oo218/AM20/

1  1

‐
   2

1   3

"Ihe case stands dclered.

‐Casc No:119/14/81-AI.C2/2019

IIQ Filc:o1/81/050/00217/AM20/

Mcct No/Datα  17/8ii    Siaiζ
:

Al′C2ρ 019

127112019              1

1,ic No/Datc:5010oo2551 ~‐ 58fci`d~  |
21082019

鵠:1埠 乱ゞ:織器鰐筋脱1穐常減∬
Detailed calculations for the requirement of each raw material, export product wise supported by the crosssectional diagram ofthc cable/Buyers data sheet.

Net weight per KM ofeach cable.
Material balancing viz nct content of cach imported & indigenous input, export product wise, per KM ofcxport product.

4  TOtal rcquircinlcnt Ofcach raw matcrial,cxpolt product wisc,in a tabular fOrm

Casc No.:l llrl4/81-Al ( 2/2019 party Namc: MJM l-lNl: Mcct No/Dare: l7lgl. Starus:
ENCI,OSURES PRIVAI'I] AI,C2I2O\TLIMI'I'EI) 2t .t t .2019

HQ lrite :0 I/8 I /05 Ot002t5tAM20l RLA F.ile [,ic.No/Date:071 0l I 53 I 1 Deferedt5l :07 124t040t001 t6t AM20t ,21.08.2019
l)ccision: lhc ( omminee considcred thc case.as per rhe agenda.and noted rhar rhc hard copy ofapplication has nor'yet been received from the applicant and. in this regard, an-ernail was senl on zz.tl .z.ol i.-il'owever, no inlomationhas bcen reccivcd yet. I lencc, ihe com,n;tt"" ae"rd'"J to *uir ro, tt 

" 
*rpr"t" ."i'ot.op;1i";,1"".

'The casc stands deferred.

Casc N01H 8 1″ 81-ALё2ん019 'al,、 1島

`:十

二ё
景)bё
ё人↑
  lλt:漱|ょ

よ17′ili    siltu=
I                   SYSTLMS(INI)IA

27112019
1QΠ 応 :biκ iЮζγ6021薇 Miν kLA Rた

  、M2j  l富 鰍 け

。0810146018 Dcた ばed l
1521                  1:0824/040/oo1 62/´

■搬爛瘍 撫1ま鮒綱爾鋼盤1翻r讐濡鷺‐
「 hc casc stands defc‐ rrcd

Party Namc:TUBACEX
PRACへsH INDIA PRIVATE
ILIMI「ED

RLA「 ilc
:03′り5/040/Oo4801AM20/

‐Mcct NO/1)atc:17/81-       ‐

ALC2/2019
27112019              ‐

Status:

Iic NO/1)atc:o310831123    1)eft‐ rrcd
21082019

I)ecisiOn:Thc committcc cOnsidercd the casc as per thc agcnda and notcd that thc hard cOpy Of applicatiOn has nOt
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er' no informal ion
vet been received from the applicanl and in this regard' an em-ail was sent on 22 11 20l9 Howev

il:;H ;;;; ;; ri;dil; a;mmittee decid"ea to wait for the complere set of application.

R Mcel No/Datc: I 7/8 I
Pafty Name : Sl'URl.lTE POWD

TRANSMISSION I-IMITITD 
^LCZlz01927.1 I .201q

1 ic.No'Darc:0J 1081 1209 Dclerred
'HQ File :01/81/050/00220/AM20/ RLA l'ile

:03/95/040/003 89/AM20/ 23.08.2019

154 
,".i.iun, r he comminee .onr;a"r"a ,r-,".rsc as pcr agenda and notcd thar a copy or-application $as sent lo DPlll

,on 22.11.201g lor examination ofthe casc. Ilowever, no 
"o*rn.n* 

have becn ieceived yct Hence, the committee

dccided to wait for thc commcnts

I hc case stands dclerrcd.

t,ёABiヽbIA IMectNo/Datc:17/81     StatuS:
Casc No:123/14/81 AI.C2/2019 Par″ Namc:PO

IIヽイITrヽ               ALC2/2019           ‐LIMITED ALC2I2O19
27.1 L2019

'M20/ RLA File Lic No/Date:03 10t13 1229 Deferred
HQ Filc :01/81/050100221 I A

:03ls5lo40l00s20lAM20l 26 08 2019

rt5'D""irion, 
The committee considcred thc case as per agenda and noted that a copy of applicalion was senl to

consultant (TEC-3) on rr.io.iois i"' examination ofthe case. I Iowever, no comments have been received yet'

Hence, thc Committee decided to wair for the comments'

Thc casC Stands dCfcrred

The case stands deferred

casc No:122/14/81 ALC2/2019

ilase No.:125l141 8l-Al.C2l;O)9 Partv Namc: WAAREII
ENERGIES I.TD

The casc slands deferrcd'

'HQ File:01/81/0 5Ol0O223lAM2Ol RLA f ile Li" No/put"'52100+-t t Sq Dcferred

:5212410401000271LM201 26 08 2019

I 5o 
t 

""i.ion, 
r he committce considcred the casc as pcr thc agenda and nolcd thal the hard copl ol application has tr.l

,yet been received from trr" uppii"urtlna in this regard, un-"ruit *u. sent on 22.1 I .201 9. Ilowever, no infomation

has bcen reccivcd ycr. uencl.ihc (.ommirrce decid'cd to uait lor thc completc set oIapplication'

Stalus:

‐
Mcctヽ o/Dttc:17/81

ALC2/2019
‐27112019

IStatus:

一　

一

Case No.: 1 24l1 4/81' LLC2|2019

I 57 tl,1 Fit. :0li8l/050/00222/AM20

rDecision: l'he

46 | Pagel0l

Palty Name:GOEL STEEI.S IMect No/Dttc:17/81

ALC2/2019
27112019

Status:

RI,A Filc

:05/23/040/00207/AM20/

Committce considered the casc as pcr agenda

‐Lic No Date10510411644 Deferred
.27082019

C° pγ ♀l aPpll,atl。 l Wal

SHOB

ｄ
Ｏｎ

ｄ

　
・
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Consultant (TEC-3) on 15.10.2019 for examination of thc case.
Hcnce, the Committee decided to wait lor thc comments.

However, no comments have been received vet.

IThc casc stands dcfcrred

‐Casc No■ 28/14/81 ALC2/2019  Palty Namc:DIAMOND
ENGINEERING(CHENNAI)

Mcet NO/Date:17/81-       Status:

AIッC2/2019
PVT LTD               27 11 2019

‐HQ File:01/81/050/00226/AM20/ RI′ A File              Lic No/Datc:0410166025  1Dcferred

158                   :04/71/040/09915/AM2υ      ‐28082019         ‐       ‐
Dccisioni Thc COmmi■ ee cOnsidered thc casc as pcr agcnda and nOtcd that a cOpy ofapplication was scnt to DPIIT I

.on 26 11 2019 for cxamination ofthc case HO、 vcver,nO cOmments havc becn rcccived yct Hence,thc C01nmittcc

ldecided to wait for thc comments.

.The case stands deferred.

Ｃ

一　
ａ

一
Ｃ No■ 26/14/81 ALC2/2019  Palty Name:GANGES Mcct No/Datcl1 7/81- Status:

INTERNATIONALE(P)I′TD,  AI′C2/2019
27112019

IHQ File:01/81/050/00224/AM20/IRLA File                l,ic No/Datc:0410166014  Deferrcd

159      _   _    104/24`♀ 40/0♀♀?0● M20/    28082019
Decision: I hc Committcc cOnsidcrcd thc casc as pcr thc agcnda and notcd that thc hard copy of applicatiOn has not

yct bccn rcccivcd f10111 thc applicant and in this rcgard,an cmail was sent on 22 11 2019 HOwcvcr,no infOnnatiOn

has bccn rcceivcd yct llcncc,thc COmmittcc dccided to wait for thc complctc sct Of applicatiOn

1l he casc stands dcfc‐ rred

Casc No:127/14/81-ALC2/2019

IHQ Filc:01/81/050/00225/AM20/

Palty Namc:JINDAI,SAW
ILIMITEI)

Mcct No/Datcl1 7/8ト

IALC2/2019
27112019

Status:

Lic No/Date:0510411659  ‐DcfclTed   ‐

I 60 :0512310401002061AM20t 28.08.2019

Dccision: fhe Committcc considered the casc as pcr the agcnda and notcd that rhe hard copy ul application has not
'yet bcen receivcd lrom the applicant and in this regard, an email was sent on 22. 1 1 .2019. However, no information
has been reccived yet. I Ience, the Committee decidcd to wait for the complctc set of application.

Thc case stands deferrcd.

RLA Filc

IStatus:一　
　
　
　
“

‐Casc No:129/14/81-AI,C2/2019

ILIMITED

HQ「ib 101/81/050/00227/AM20/RLA Fik

Mcct No/Datc:17/81

ALC2/2019
127112019

Lic No/Datc:0310831311

29082019
IDcfcllcd   l

:03/95/040/00548/AM20/

I)ccisiOn: Ihc Committcc considercd the casc as per agcnda and notcd thal a copy of
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Consultant (TEC-3) on 11.10.2019 for examination of the

lHence, the Commitlec decided to wait for the comments.

The case stands deferred.

case. IIowever. no comments have been received yet.

Casc No:130/14/81-ALC2/2019 Palty Namc:BAOSTEEL INDIA Mcct No/Dale:17/81
COMPANY PRIVATE LIMITED AI´ C2/2019

Status:

127112019

1621

He piie :OtlS tlOS O1OO22B1AM2O1 Rt.A !-ile I-ic.No/Datc:031083 1321 Deferred

:o3l94lo40l00433lAM20l 30.08.2019

Decision: The Commince considcrcd thc ca5e as pcr agenda and noted that a copy oI application r'ras sent lo MoS

on 15.10.2019 for examination ofthe case. However, the matter was dcliberatcd in the fireeting and the Committee

decided also to send a copy of application to Consultant (SKB) for the examination of the case as no comments

have been lurnished b1 MoS Yct.
'fhe case stands deferred.

Case No l131/14/81 ALC2/2019  Palty Name:ICON POWER    IMcct No/Datc:17/81     Status:
SOLUTIONS PRIVATE      ALC2/2019
LIMITED 27112019

1163

HQ Filc 101/81/050/00229/AM20/RLA「 ilc

1105/23/040/00214/AM20/

Dccision:Thc Committce considered thc case as per thc agenda and notcd that thc hard copy of application has not

lyet bccn reccivcd ionl the applicant and in this rcgard,an cmail、 vas sent on 22 11 2019 11o、
vcvCr,nO infollllation

lhas bccn reccivcd yct Hcncc,thc Committee dccidcd to、 vait for thc complctc set of application

The casc"ands dcferred

ICasc No:132/14/81-ALC2/2019  Parly Namc:JAIN FGL METAL
INDUSTRIES

.Lic No/Datc:0510411713   Dcferrcd

.02092019

Mcct No/Date:17/81‐

‐ALC2/2019

'7112019

Slatus:

I_ic No/Date:0510411714  Dcferrcd
164 HQ Rぽ

01慇 lЮ 50Ю0230/AM2γ
鷺 ち多:為00546/AMl%   02092019

1)ecision:The Committee considercd the casc as per thc agenda and notcd that a copy of application has bccn scnt

to MSヽIE on 27 11 2019 for examination ofthc casc 
´
I hereforc,the Committec dccidcd to、vait lor thc comments

The case stands defcrred.

Casc No:134/14/81 ALC2/2019 Palty Namc:NUEVOSOL
IENERGY PVT I.TD

‐Mcct No Datc:17/81-

:ALC2/2019

'7112019‐Lic No/Datc:0910067962  1DefeFCd

Status:

‐  
‐
HQ File:01/81/050/00232/AM20/

1165

RI′A「 ile
:09/24/040/00257′ AM20/        03092019

Decision: The Committcc considcred the casc as per the agenda and noted that the hard copy of application has not
lyet been received from the applicant and in this regard, an email was sent on 22.11.2019. However, no infotmation

Las been received yet. Ilence, the Committec decided to wait for the complete set of application.

'l'he case stands deferrcd.
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:蝙:゛1宅11∫).6L

辮ざ‰霊霊需驚 IMcet NO/Datc:17/81_
ALC22o19 Status:

IHQ Filさ :bi/:iんЬO,bb,Jl AMを b/IRLA「 iさ              27112019167         104つ″o40/ooo9繁 M2ν   晟悧噌贅α041o166041 ,1lj島品ln^^:^:^_ _,  ^ 120/        03092019    ~~^ツ ▽ψ'■    lγγll110rawn

ξЪttnFttlim潔驚喩1蕊咄沈‐
Casc is withdrawn

C¨cNぎ :ね

"艤

lょicヵ

“

ol需

淑

α ЛNb“ N〕 A IMcct NO/Datα lフ8it
ALc2/2019
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tllat a copy of application was scnt tOI
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,'fhe case stands deferred.
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Offlinc Cascs

Case IIiStOw

'l'hc Committee considered

thc case as Per agenda and

noted that it is not a casc of
amcndment in the norms'

Thc pany has stated to have

exported higher quantities'

The Commiltee decided to

allow withdrawal of the case

with an advicc to increase the

import items in ProPortion to

the cxport made.

'Ihc oase stands withdrawn'

The case was aPProved in Mceting

No. 09/81 dated 25-07 '2017 '

However, the aPPlicant vide lelter

dated 1 1 .10.2017 requested to re-fix

the ad-hoc norms. 'fhe case was

refened to MeitY on 27 08'2019 '

Meity vide O.M. dated 23 '09 '2019

informed that thc case does not

pertain to them. The case was last

considered in M. No. l4l81dated

16 10 2019 and dCCided to refcr thC

case to COnsultant(TEC 3)As pcr

NC deciSiOn of mccting no 14/81

dated  16 10 2019, thC CasC Was

rcfcrrcd to COnsultallt(TEC-3)on

21 112019

-――――一―~~ ~一 ―――――― ――――
「

―――

「

~

rl-h" 
"u." 

was rejected in Meeting

No. 04/81 dated 27.08.2018 due to

non submission of rePIY of Dl{l's

deficiency letter. However, the

applicant vide letter dated

03.04.2019 furnished rePlY with a

request to fix the ad-hoc norms 'fhc

applicant's rePlY was referred to

DHI on 18.07.2019 for examination'

As per decision of mceting no'

l1/81 dt 04.09.2019, Dlll has been

reminded on 11 10 2019 Thc casc

was last considcrcd inヽ 4 No 14/81

datcd 16 10 2019,the rcprCSCntativc

of DHl informcd that thc appliCant

has stili not ftlmish point、 vise rcply

of thc deflcicncics raiscd by DIII

vide U O N。 3(92)/17-TS(B)datcd

22 12 2017 11CncC, the CommittCC

dccidcd to seck flom the applicant

tO ftlrnish thc rcquisitc information

as pcr advicc of rcPrcsentative of

DIll. D/L scnt again 1o applicanl \ia

01/81/050/002

91/ノヽヽ 117/

17/24/040/000

32/ノヽヽ 417/

KINECO
tへMAN
COヽIPOSITES―

INDIA PVT
l.TD

1710006354
datcd

09062016

Defcrrcd

'l'he Committee considercd the

casc as per agenda and the

represcntative of DHI

informed that the aPPlicant has

not provided the reply to the

deficicncy letter and

requesting to approve the case

on rcpeat basis.

The Committee decided to ask

the applicant to furnish rePlY

to the deficiencies raised for

consideration of the case.

01/81/050/003

78/ノ Mヽ18/
06/24/040/000

15/AM18

KOTSONS
PVT LIMITED
0610038672
datcd

09082017
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email datcd 05.11.2019. .t.he

applicant's reply 、vas fOnvardcd t。

DHIOn 21 11 2019

NASH
INDUSTRIES
(I)  PRIVATE
LIINIITED,

BENGALURU

01/80/162/Oo3

02/AM18/
1/11/2015:EO

UiCSEZ/1476/

DC, csEZ 宙dc lcttcr datcd
03.11.2017 , followed by
representation dated 29.03.201g
from the party, had requested for
fixation of scrap/wastage norms for
the manufacture and export of Sheet
Mclal Pressed Components made of
iron and steel, coppcr, brass and
such other metals/alloys. the mauer
was considered in Meeting No.
0l/81, dated 10.04.2019 and on the
advice of Consuhant (TEC_3), some
information was sought from the
applicant vide email dated
25.05.2019 followed by reminder on
12.07.2019. The case was last
considered in Meeting No. 14lg 1

dated 16.10.2019 and decided to
remind the applicant. .l.he 

email
reply dated l3.l L2019 rcceivcd
from thc applicant and refered to
Consultanr (TEC-3) via email dated
14.11.2019. However, no comments
have been received yet.

'fhe Committee decided
wait for the comments.

MAHARASHT
RA SEAMLESS
LIMITED

01/81/162ノ 259
AM 17/

The applicanr via email dated
24.04.2019 has requested to
consider their application for
fixalion of SION for .Seamless

Steel Coated pipcs' and,Eleclric
Resistance Welded (ERW) Coated
Pipc'. As per decision raken in
Meeting No. 8i8l dated 24.07.2019.
thc C omminec dee ided lo reler lhc
case to Consultant (T.EC-3) for
examination. 'l'he case was lasl
considered in Meeting No. l4lg 1

dated 16.10.2019 and decidcd to
take action to refer the case
immediatcly. In compliancc of

The Committee decided to
wait for the comments.

al of FoЮign Trade

,l of Fci.じ n Trade

●:co&Industlγ

n,New Delhi
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Meeting No. 14/81 dated

16.10.2019 decision, the case has

been referred to Consultant (TEC-

3). However, no comments have

been received yet.

KIRTANLAIッ
STEEL
PRIVATE
Llヽ41TI]D

0310815526
dated

05092017

01/81/050/004

42/AM18/
03/94/040/001

02/AM18/

KIRTANLAL
STEEL
PRIVATE
LIMITED
0310815527
datcd

05092017

01/81/050/004

43/Aヽ418/

03/94/040/001

05/AM18/

The case was approved in Meeting

No. 03/81 dated 14.08.2018

allowing thc wastage of 23%o. 'fhe

applicant vide letter dated 18.8.2018

requested to allow wastage on

repeat basis as given to it in other

cases in Special Norms Commitlee

Meeting dated 12.12.2011.

However, the applicant was directed

to submit certain information as per

advice of Consultant (TEC-3)

during personal hearing dated

26.06.2019.'Ihe applicant's reply

was forwarded to Consultant ('l'EC-

3) on 06.08.2019. As per rr"C

decision of Meeting No. 1ll81 dt

04.09.2019, Consultant (TEC-3)

was remindcd on I 1.10.2019. The

case was last considered in Meeting

No. 14l81 dated 16.10.2019 and

decided to seek from the applicant

to furnish exact details of sizcs on

advice of Consultant ('l'EC-3). ln
compliance of Meeting No. l4l81

dated 16.10.2019 decision, a letter

sent to the applicant via email dated

05.11.2019. Howevet, no rcply has

been received yet.

The case was approved in Meeting

No. 03/81 dated 14.08.201 8

allowing the wastage of 23V6. The

applicant vide letter dated 18.8.2018

requested to allow wastage on

repeat basis as given to it in other

cases in Special Norms Committee

Meeting dated 12.12.2017.

However, it was also noted that the

The Committee decided

remind the applicant.

The Commitlee decided

remind the applicant.
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CUPTA
r ci Fore!qn Trade
' :r'Fci-.Jn Tr6de
,..i,.re & lndustry
n, New Delhi

applicant was directed to submit
certain information as per advice of
Consultant (TEC-3) during personal

hearing dated 26.06.2019. 't'he

applicant's reply was forwarded to
Consultant ('fEC-3) on 06.08.2019
for examination of thc case. As pcr
decision of mceting no. ll/81 dt
04.09.2019, (TEC-3) has been

reminded on 11.10.2019. The case

was lasl considered in M. No. 14l81

datcd 16.10.2019, On the advice of
Consultant (TEC-3), the Committee
dccided to seek from thc applicant
to furnish cxact details of sizes. In
compliance of Meeting No. l4l81
dated 16.10.2019 decision, a letter
sent to the applicant via email dated

05.11.2019. Howcver, no reply has

becn receivcd yet.

R7

KIRTANLAL
STEEL
PRIVATE
LIMITED
0310816055
datcd

29092017

01/81/050/005

01/AM18/
03/94/040/005

291 Mヽ18/

'Ihe case was rcjected in Meeting
No. 05/8ldated 10.10.2018 due to
non submission of reply of
deficiency letter. The applicant vide
letter dated 20. 10.2018 requested to
allow wastagc on rcpeat basis as

given to it in other cases in Special
Noms Committee Meeting dated
12.12.2017. However, it was also

noted that the applicant was directed
to submit certain information as per
advice of Consultant (TEC-3)
during personal hearing dated

26.06.2019. The applicanl's reply
was forwarded to Consultant (TEC-
3) on 06.08.2019 for examination of
the case. As per decision of meeting
no. 1ll81 dt 04.09.2019, (TEC-3)
has been reminded on 11.10.2019.
The case was last considered in M.
No. l4l81 datcd 16.10.2019, On the
advice o[ ('onsultanl (lE('-]). lhe
Commiltee decided to seek from the

The Committee decided to
remind the applicant.

剰
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applicant to fumish cxact details of

sizes. In compliance of Meeting No.

I4l81 dated l6.l0 20lq decision'

letter sent to the applicant via email

dated 05.1'1.2019. However, no

reply has been received Yet.

'l'he Committee considered

the case as per agenda and

noted the written comments
given by DPIIT vide U. O.

No.: 7/25312018-1'S dated

19.09.2019. It was observed

that impott item is not

identifiable in the export

product. 'I he Committee fclt
fiat the mattor needs rc-

examination. Hence, the

Committce decided to refer

the case back to DPII'f.

Thc case stands deferred.

The case was ratificd in Mceting

No. 19/81 dated 05.12.2017 as Per

SION C-1641. However, the

applicant vide lctter dated

20.06.2018 requested to re-fix the

ad-hoc norms. ]'he case was

refened to DPIIT.

01/81/050/003

62/AM17/

08/24/040/001

77/Aヽ117

FITCAST
FOUNDERS &
ENGINEERS
PRIVATE
LIMITED
0810138679

datcd

16092016

'fhc Committee considered

the case as Per agenda and

decided to fix the ad-hoc

norms as Per written

comments given bY MSME

as under:

The case was rejected in Mceting

No. 19/81dated 05.12.2017 due to

non submission of rePlY of
deficiency letter datcd 21-07.20117

followed bY reminder dated

22.08.201't . I Iowever, the applicant

vide letter dated 26.2.2018

fumished the reply with a request to

fix the ad-hoc notms. The rePlY was

referred to MSME on 18.06.2019

for examinalion and as per decision

of meeting no. 11i81 dl.04.09.2019,

MSME has been reminded on

11.10.2019. 'Ihe casc was last

considered in M. No. l4l81 dated

16.10.2019, thc Committec

considered the case as Pcr agenda

and decided and observed that main

file is not availablc. Flencc it was

decidcd to defer the case with an

advice to the scotion to trace out thc

main file.

01/81/050/000

90/Aヽ118/

02/24/040/000

11/AM18/

KSE
ELECTⅢCALS
PVT Llヽ41TED

0210207536

datcd

20042017
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Exporl producl:

RA may lakc consequential action accordingly.

1. Net content of import item in Sl. No. 1 ofexport item is 190 gram per piece total
number ofpieces ofexport item at Sl. No. 1 are 599g5.

2. Net content of import item in Sl. No. 2 ofexport item is 4g5 gram per piece _ total
number ofpieces ofexport item at Sl. No. 2 are 52g05.

3. Net contcnt of import item in Sl. No. 3 ofexport item is 700gram per piece - total
number of pieces of export itcm at Sl. No. 3 are 47620.

port Product:
1. Relevant import item at Sl. No. I may be allowed as 11.777 M.l afrer taking 1/3d

recovcry.
2. Rclevant import item at Sl. No. 2 may be allowed as26.464 MT after taking l/3.d

recovery.

3. Relevant import item at Sl. No. 3 may be allowed as 34.446 MT afler taking l/3d
recovcry.

01/81/050/002

97/AM17/

56/24/040/00o

04/AM17/

R10

NATIONAIッ

STEEL  AND
AGRO
INDUSTRIES
LIMITED
56100o4891

datcd

29042016

The casc was ratified in Meeting
No. 2tl8t dared 0s.01.2018 as per
MoS written comments vide UO
No. 2(11)/2016-TD dated
3 1 .01 .201 8. However. the applicant
vidc lel1er dated 25.07.2018
requested to re-fix the ad-hoc
norms. A copy of representation
was sent to MoS for examination of
the case on 10.08.2018 followed by
a remindcr on 25.07.2019. As per
dccision of meeting no. l1181 dt
04.09.2019, MoS has been
reminded on I1.10.2019. Thc ease

was last considered in Meeting No.
14l81 dated 16.10.2019 and decided
to refer the case to Consultant
(TEC-3) for examination as no
comments are being furnished by
MoS. In compliance of Meeting No.
I4l81 6u1"6 I6. 10.20I 9 decision,
the case was rcfemed to Consultant
(TEC-3) on 15.11.2019. However,
no comments have been received
vct.

Thc Committee decidcd
wait for thc comments.

II]I:::
)&lndustry
ew Delhi
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TRIVENI
AERONAUTIC
S   PRIVATE
LIMITED,

TUMKUR

01/81/050/006

77/AM15/

07/24/040/003

76/AM15/

01/81/061/000

02/AM18/

1/43/2008:EO

tJ:CSEZ/403/

The case was rejected in Meeting

No. 13/81 dated 06.10.2015 due to

non submission of rePlY of
deficiency letter dated 03.07.2015

followed by reminder dated

21.08.2015. However, the applicant

vide letter dated 09.03.2018

furnished the rcply with a request to

fix the ad-hoc norms. A coPY of
representation was sent to DHI for

examination of the case on

20.07.2018 followed bY a reminder

on 12.01.2019. As Per decision of
meeting no. l1/81 dt. 04.09.2019,

DHI has bcen reminded on

11.10.2019. The case was last

considered in M. No. l4l81 datcd

16.10.2019 and decidcd to send a

copy of lull sei of documents of the

case again to DHI for examination.

Howcver, the copy of aPPlication

has not yet been referred to DH[.

DC, CSEZ vide letter No.

I /4312008:EOLI:C SEZ|403, dated

15.1.2017 lorrtardcd an applicat ion

of the applicanl requcsting for

fixation of scrap/wastage norms on

regular basis under 100% EOU for

manufacture and export of

commercial aircraft Pa(s. A coPY of
rcpresentation was sent to MSMII

for examination of the casc on

11.04.2011 followed bY a remindcr

on 12.07.2019. As Per decision of
meeting no. I l/81 dt 04-09.2019,

MSME has been reminded on

11.10.2019. However, no commenls

have becn received Yet. The case

was last considcred in M. No. 14l81

dated 16.10.2019 and decidcd to

rcmind MSMD for exPcditing the

commcnts.

Committee considered
as per agenda and

send a copy of aPPlication t
I ll immcdialcly.

The Committee noted that the

reminder has not Yet been

sent to MSME. Therefore, the

Committee decided to remind

MSME for exPediting the

comments immcdiatelY.

'errcd

R12

MANI′Y
sHンICON
STEEL
PRIVATE
LIヽ(ITED

0710107472

datcd

20012015

Deferred
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The case rvas approved in Mecting
No. 1181-ALC212012 dated
10.04.2012 as per written comments
of DIPP vide U.O. dated
23.04.20lr2. l lowcvcr. rhe applieanr
vidc lcrler daled 12.08.2017

requesled to allow quantities on
actual basis. 'lhe case was last
considered in Meeting No.
4/8ldated 03.10.201 8 and deferred.
As pcr decision of meeting no.
1 l/81 dt. 04.09.2019, DPII't has
been reminded on 11.10.2019.
Howevcr, no comments have been
reccived ye1.. l'he case was last
considered in M. No. 14181 dated
1 6. 10.2019 and decided to refer the
case to DPIII'. In compliance of
Meeting No. 14181 dated
16.10.2019 dccision, the case was
refeffed to I)PIIT via email datcd
05.11.2019. I lowcver, no comments
have bcen reccived yet.

槻£器蹴志Fd Ю PCtnd

01/81/050/000

57/AM12/

11/24/040/000

65/AMl1/

R14

KUN
AEROSPACE
PRIVATE
LIMITEI)

01/81/171/000

13/AM20/

A/20H/012/E

OU IN

DC, MEPZ-SEZ vidc letter no.
A/2011/0I2/EOU-'I'N dated
09.1 1.201 8forwarded a letter dated
22.06.2018 of the applicant for
fixation of wastage norms for its
manufactured items Aerospace
Components and Non-Aerospace
Components. The case was referred
to MSME on 02.08.2019 for
cxamination. As per decision of
meeting no. 1l181 dt 04.09.2019,
MSME has been reminded on
I I . 1 0.2019. However, no comments
have been received yet. The case

was last considered in M. No. 14l81
dated 16.10.2019 and decided to
refer the case to MSME. As per NC
decision, the casc was referred to
MSME on 05.11.2019. However. no

The Committee decided to
wait for the comments.

Deferred
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comments have bcen received Yct.

KASEZ vide letter no.

KASEZ/ I 00%Eou I fil 1 3 12002-

03Ar'o1. 116384 dated 06.09.2018

forwardcd a coPY of aPPlication

dated 14.04.2018 of the aPPlicant

for fixation of wastage norms for

manufacturing of Products made of
brass rods, brass solid bars, Brass

hollow bars. Profile and seclion in

addition to routine product made out

of mix metal brass scraP. KASEZ

KASEZ/ I 00%Eou llu 1 3 I 2002-

03Ar'ol. I11048 dated 25.04.2018

conveyed the approval ofthe DC for

ad-hoc norms of SION as Per

Annexure, in terms of Para 6.08(e)

of FTP, 201 5-20, for a Period of 06

(six) monlhs subjecl to final firation

of Norms by the NC in DGFT. The

case was referred to MSME on

02.08.2019 for examination. As per

decision of meeting no. 1l/81 dt

04.09.2:019, MSME has been

reminded on 1 I .l0.20l9 l1owcver,

no comments have been received

yet. 1'he case was last considered in

M. No. 14l81 dated 16.10.2019 and

decided to refer the case to MSME.

As per NC decision, the case was

referred to MSME on 05.11.2019.

However, no commenls have bccn

received yet.

01/81/171/000

14/AM20/

KASEZ/100%
EOU/11/13/20

02-03′
ヨVol 1/

P00JAWESTE
RN METALIKS
IッIヽ(ITED,

100%EOU

BHARAT
HEAVY
ELEC.「 RICALS
LIヽ41TED
ll10028309
dated

ll 12 2017

01/81/050/000

95/Aヽ419/

11/24/040/000

05/Aヽ418/

The case 、vas approved in Meeting

No   10/81‐ AI´C2/2018  datcd

16 01 2019 as pcr writcn commcnts

of DHI vidc UO No: DES―
2/BHEIッ/CTrR l-2018-HEl  datcd

o! 01 2019  The  applicant  vidC

lettcr dated 03 08 2019 has statcd

that impolt itcm no 17 is also

l'he Committee decided

wait for the comments.

Thc Committee decided

remind the applicant.
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R17

MERGEN
IMPEX
LIMITED,
ANAND,
GUJARAT,
100%EOU

01/81/171/000

01/AM19/
KASEZ/10oO/。

EOU/11/77/20

04-

05 VOI′ 1/602

6

01/81/050/003

76/AM13/

29/24/040/Ooo

061 Mヽ13/

covered under GN-4 but it is not
appearing in thc ratification letter.
Thcrefore, they have requested to
ratify the norms for import item no.
17 under GN4. As per decision of
meeting no. I l/81 dt. 04.09.20t9,
Dlll has been reminded on
I I . I 0.2019. The case was last
considercd in M. No. l4l81 dated
16.10.2019, On the requcsl of
represcntative of DFII, the
Committec decided to seek from the
applicant specific use of import item
No. 17. 'lhc deficiency letter was
scnt to thc applicant on 13.1 1.2019.
Flowever, no rcply has been
received yet.

KASEZ vide letter
KASEZT I 00%Eou ilt/ 7 7 I 2oO4-
05NOL.ll6026 datcd 28.08.2018
forwardcd a copy of letter along
with application of Mergen Impex
l,imited lor fixation of
scrap/wastage nofins for
manufacture and export of parls and
acccssories of test bcnchcs. As pcr
decision of meeting no. l1l81 dt.
04.09.2019, the casc was referred to
Consultant (1'EC-3) on I 1.10.2019.
The case was last considered in M.
No. 14i81 dated 16.10.2019 anrt
dccided to wait for commcnts.
Ilowevcr, no comments have bsen
received yet.

The case was rejectcd by NC in its
Mecting No. 1 8/81 dated
l9.l I .2013 due ro non-submission
o[ reply ro MSME D/L despire
reminders. The applicant vide letter
dated 01.02.2016 statcd that the
licence was issued for import of
Polupropylenen on woven floor

The Committee decided
wait for the comments

pproved
COMET
EXPORTS
2910018933

datcd

29102012

The Committee considered
the case as pcr agenda and
decided to fix thc ad-hoc
norms as pcr written
comments given by DPIIT
vide ll. O. No.: 7/15/2018-
TSW dated 14.11.2019.
(Copy enclosed)
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coverings which is based on net to

net and requested to reopen. 1'he

case was refemed to DPIIT. Thc

case was again rejected in meeting

no. 4i81-Pt.II datcd 03.10.2018 due

to non submission of rcply of
deficiency letter. The applicanl vidc
letlcr dated 10.I 0.2018 again

requested to ratify the case. The

applicant's reply was forwarded to

DPIIT on 05.08.2019. As per

decision of meeting no. ll/81 dt.

04.09.2019, DPIIT has becn

reminded on 11.10.2019. The casc

was last considered in M. No. 14l81

dated 16.10.2019 and decided to

refer the case to DPIIT.

BEDMUT比 ヽ
lNDUSTRIES
LTD

0310822714
datcd

30072018

01/81/050/002

08/AM19/
03/94/040/002

19/AM19/

R19

LEIGHTON
WELSPUN
CONTRACTOR
SPRIVATE
l′IMITED

01/81/050/000

60/AM15/

03/95/040/007

52/AM14/

The case was ratified in its Meeting

No. 6l8l-ALC2lZ018 dated

01.1 1.2018. However, the applicant

vide letter dated 20.t2.2018 and

23.02.2019 stated that 1.0506

wastage is already prescribed by

SION where as ALC has fixed 2ok

wastage which is much below actual

wastage and actual requirement and

requested to enhance the norms. As

per decision of meeting no. l1181

dt. 04.09.2019, the casc was

referred 1o Consultant ('l'EC-3) on

I1.10.2019. 'l'he case was last

considered in Meeting No. 14/81

dated 16.10.2019 and decided to

wait for comments. The case was

again referred to Consultant (TllC-
3) on 07.11.2019 for examination &
comments. However, no commcnts

have been received yet.

The case was rejected in Mccting

No. 05/81dated 18.06.2015 duc to

non submission of rcply of
deficiency lctler dated I l.l I .2014

RA concemed may take
suitable consequential

Committce decidcd

for thc comments

Committee decided 1o

a copy of rcpresentation

DIII via cmail as requested
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0310764005
datcd

01012014

followed by reminders. Howevcr,
the applicant vidc letter dated

12.06.2018 lurnished the reply with
a request to fix the ad-hoc norms.
The applicant's reply was forwarded
10 DHI for examination of the case

on 21.06.2018 followed by rcminder
on 12.07.2019. As
meeting no. I l/81

ｐ

ｄ

decls10n of

04092019,
DHI 、vas rcminded On l1 lo 2019

Thc casc was last cOnsidcrcd in M

No  14/81 dalcd 16 10 2019 and

dccided tO、vait for cOmments

by representative of DI II. Delerred

R21

INI)0 COOL
COMPOSITES
PRIVATE
LIMITED
0410160874
datcd

05082015

(Palt Filc)

01/81/050/004

64/AM16/
04/24/040/001

14/AM16/

'fhe casc was rejccted in Meeting
No. 18/81dated 29.11.2016 duc to
non submission of reply of
deficiency letter dated 03.05.2016

followed by reminder dated

11 .01 .2016. However, the applicant
vide letter dated 28.12.2016
furnished the reply with a request to
fix the ad-hoc norms. The case was

refcred to Consultant (TEC-l) on

07.08.2019 for examination. As per

advice of Consultant (TEC-I), the
Committee decided to seek from the
applicant 10 lurnish lollowing
information:

1. Material balance betwcen impoft
& expon in quanlitl tems taking in
to consideration of indigenous
procures items for each export
product separately.

2. Percentage wastage at each stage
oF manufacturing.
3. Production & corresponding
consumption of various raw
material & consumable for last two
year duly certified by GST
authorities. As per NC decision of
Mceting No. 11/81-ALC2/2019
dated 04.09.2019, D/L sent to
applicant vidc email dated

The Committee decided to
remind the applicant.

Deferred

sHOBHl GUPTP.
.: i:rrrDilJn Trade

,:i; .. jn Trade

. ,:,' & lndustry
r, New Delhi
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04.10.2019 followed
vide email dated

However, no reply
received yet.

by rcmindcr

13112019

has  been

'fhe case was rejected in Meeting
No. 03/81 dated 02.05.2017 due to
non submission of rcply of
deficiency letter dated 07.02.2017
followed. Howcver, the applicant
vide letter dated 25.01 .2011

fumished the reply with a rcquest to
fix the ad-hoc norms. The case was

referred to DPIIT for examination
on 06.11.2017 followed by a

reminder on 12.07.2019. As per

decision of meeting no. 11i81 dt.

04.09.2019, DPII'f was remindcd on

I I . I 0.2019. The case was last

considered in M. No. l4l81 dated

16.10.2019 and decided to wait for
comments. However, no commcnts
have been received yet.

The case was ratified in Meeting
No. 09/81 dated 26.07.2016 as pcr
the written comments of the DIPP

vide U. O. No. 12i61l2016-TSW49
daled 26.07.2016. However, the

applicant vide letter dated

26.09.2011 & 30.07.2019 requested

to re-fix the ad-hoc norms. A copy
of reprcscntation was sent to DPIIT
for examination on 10.04.201 8

followed by a reminder on

12.01 .2019. The Committee noted

that the party has been given PH in
some online cascs. llence, the

Committee decided to club the casc

with other cases and call the
applicant on PH.'l'he case was last

considered in M. No. 14i81 datcd

16.10.2019, the Committec noted

that the applicant was called for

Committee decided to
again a copy of
ion to I)PIIT on the

of representativc of

Commit1ee considered

thc case as per agenda and

that the applicant was

for personal hearing to
lain the case before Norms

licant informed vidc email

21 11 2019 that the AA

been redecmed from RA,
umbai. Thcrefore, the

thc

decided to

casc from the

intimation 1ounder

Mumbai

Case is withdrawn.

ittcc. I lowever. thc

sHoЪllyuPTA

3羊』癖まざ8:1:謝鮮[:=:l,砧蕩飛
f酬翼鷺i配#

２^つ
４
Ｒ

PUNJAB
STAINLESS
STEEL
INDUSTRIES
0510400631

dated

06122016

01/81/050/004

70/Aヽ417/

05/24/040/004

41′ちヽM17/

R23

RR  KABEL
LIMITED
0310801720
dated

12012016

01/81/050/000

95′AM17/
03/95/040/007

09/AM16/

Withdra

Vヽn
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pcrsonal hcaring to cxplain thc case

before Norms Committee. However,

the applicant sought another date.
'l'herefore, the Committee decided

to give last opportunity to the

applicant for personal hearing to

explain the case before Norms

Committee.

Committec considered
as per agenda and decid

revise the ad-hoc norms
writlen comme n1s given

(TEC-3) as under:

Export product:
Add following in the dcscription of export item:
"Coating thickness

(i) Epoxy Powder-235 Micron and Surface area to be coated -'1759 Sq. Mtr." in the

dcscription ofthe export itcm at Sl. No. 1.

(ii) Epoxy Powder-235 Micron and Surface arca to be coated 312289Sq.Mtr"inthe
description ofthc export item at Sl. No. 2.

(iii) Epoxy Powder-23 5 Micron and Surface area to be coated 1 53271 Sq. Mtr." in the

description ofthe export item a1 Sl. No. 3.

Irnport product:
1. Quantity olrelevant impofi item at Sl. No. 7 may be allowed as 2.677 MT.
2. Quantity of rclcvant import item at Sl. No. 16 may be allowed as 107 .47 MT .

3. Quantity of rclevant import item at Sl. No. 25 may be allowcd as 52.88 MT.

Note: Decision for rest of the import items will remain unchanged as approved in Meeting
No. 14l81 dated 04.10.2016.

The case was ratified in Meeting

No. l4l81 dated 04.10.2016 as per

comments given by DIPP vide U. O.

No. 1218312016-TSW115 dated

041 1012016. However, the applicant

vide letter dated 20.02.2019

requested to re-fix the ad-hoc

norms. A copy of representation

was referrcd to Consultant ('l EC-3)

on 07.08.2019 for examination of
the casc. As per decision of meeting

no. I l/81 dt. 04.09.2019, Consultant

(fEC-3) was reminded on

11.10.2019 for expediting the

comments. '[he case was last

considered in M. No. 14i81 dated

16.10.2019 and decided to wait for
comments.

tade
l'rade

rstry
hi

Approved

」INDAL SAW
LIMITED
0510397868
dated

09032016

01/81/050/000

51/Aヽ117/

05/23/040/005

08/Aヽ416/
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RA conccrned may take suitablc conscqucntial action accordingly

R25

JINDAL SAW
LIMITED
0510399602
datcd

01092016

01/81/050/003

70 AM17/
05/23/040/002

35/AM17/

The case was ratified in Meeting

No. 04/81 dated 16.05.2017 as Per

DIPP comments vide U. O.

No.12i38i2017-TSW59. However,

the applicant vide letter datcd

20.02.2019 &03.06.2019 requested

to re-fix the ad-hoc noms. A coPY

of representation was referred to

Consultant (TEC-3) on 07.08.2019

for examination. As per decision of
meeting no. I l/81 dt. 04.09.2019,

Consultant (TEC-3) was reminded

on 11.10.2019 for expediting the

comments. The case was last

considered in M. No. 14181 dated

16.10.2019 and decided to waii for
comments.

le Comlllittcc conSidCrcd th

se as pcr agcnda and decldc(

revisc the fono、 ving ad― hol

)111lS aS pcr writtcn commcnt

vcn by Consultant(TEC-3
/ considcring rcprescntatiol

icd     20 02 2019     `
〕062019:

Approved

Irxport product:
Add following in the description of expoft item:
"Coating thickness

(i) Ilpoxy Powder-440 Micron and Surfacc area to bc coated -9221.089 Sq. Mtr." in the

description ofthe expoft item a1 Sl. No. l.
(ii) Epoxy Powder-44O Micron and Surface arca to be coated - 61313.710 Sq. Mtr" in the

description ofthe export item at Sl. No.2.

Import product:
l. Quantity of relevant import item at Sl. No.2 may be allowcd as 5.57 MT.
2. Quantity of relevanl impofi item at Sl. No. 7 may bc allowed as 31.02 Ml'.

Note: I)ecision for rest of the imporl itcms will rcmain unchanged as approved in Meeting
No. 04/81 dated 16.05.2017.

RA conccmcd may take suitable consequential action accordingly.
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I he case was ratified in Meeling
No. 25181 dated 07.03.2017 as per
comments of DIPP vided U. O. No.
12/15/2017-TSW 59

0110312011 . Howcver, the applicant
vide letter dated 20.02.2019 &
03.06.2019 requested to re-fix thc
ad-hoc norms. A copy of
rcpresenlation was referred to
Consultant (TEC-3) on 07.08.2019
for cxamination. As per decision of
meeting no. l1/81 dt. 04.09.2019,
Consultant (TEC-3) was reminded
on 11.10.2019 lor expediting the
commcnts. The case was last
considered in M. No. 14181 dated
16.10.2019 and decided to wait for
commcnts.

e Committee considered
as pcr agcnda and

revise the following
orms as pcr、vrittcn

by Consultant (TEC-3 Approved
considering
dated 20 02 201

03062019:

dated

01/81/050/001

93/AM17/
05/23/040/001

57/ン Mヽ17/

Export product:
Add following in the description of export item:
"coating thickncss Epoxy Powdcr-440 Micron and Surface area to be coated -. 99695.109 Sq.
Mtr."

Import product:
1. Quantity ofrelevant imporr item at Sl. No. 9 (Epoxy powder) may be allowed as 60.195

MT.

Note: Decision for rest of the import items will remain unchanged as approved in Mceting
No. 25i81 dated 07.03.2017.

RA conccmed may take suitable cOnscqucntial action accordingly

'l he case was ratified in Meeting
No. 12l81 dated 06.09.2016as per

DIPP IJ. O. No. 1211612016-

TSW28 dated 0610912016.

I lowevcr, the applicant vide letter
dated 15.02.2019 rcquested to re-fix
the ad-hoc norms. A copy of
representation was referred to
Consultant (TEC-3) on 07.08.2019

for cxamination. The Committee

decided to seck from the applicant
to lurnish following information as

per advice ofConsultant (TEC-3):

01/81/050/004

63/AM16/

05/23/040/002

07/AM16/

The Committee decided

rcmind the applicant.

」INDAI. SAヽ/
LIMITED
0510399000
datcd06 07 2016

JINDAL SAW
LIMITED

0510395407
dated

24082015

lerred
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l. Thickness of each layer of
coating wilh corresponding surlace
area separately for LSAW &
Seamless pipes.

The deficiency letter was sent to the

applicant on 04.10.2019. The case

was last considered in M. No. 14l81

dated 16.10.2019 and decidcd to
wait for the applicant's reply. The

applicant was reminded on

13.11.2019. Ilowever, no reply has

been received yet

It28

APOLLO
METAl.EX
PRIVATE
LIMITED
0510400548
datcd

30112016

01/81/050/004

41/AM17/
05/23/040/004

15/AM17/

'['he case was rejected in Meeting
No. 03/81 dated 02.05.2017 due to
non submission of reply of
deficiency letter dated 01.02.2017

followed by remindcr dated

0'l .04.2011 . However, the applicant
vide letter dated 12.03.2019
furnished the reply with a request to

fix the ad-hoc norms. A copy of
representation was referred to
Consultant ('l'EC-3) on 02.08.2019

for examinalion of thc case. As per

decision of meeting no. l1181 dt.

04.05.2019, Consultant (1'EC-3)
was reminded on I 1 .l 0.2019 for
expediting the comments. The case

was last considered in M. No. 14l8l
datedl6.l0.20l9 and decidcd to

wait for comments. I{owever, the
case was again referrcd to

Consultant (TEC-3) on 22.11.2019

and comments awaited.

The Committee considered the

case as per agenda and

decided to fix the ad-hoc

norms as per written
commcnts given by Consultant

(TEC-3) considering reply
dated 12.03.2015 &
20.11.2019 as under:

Approved

,llor Ggi-

1a,?ie Ga;

ls'rrY of^C'
ijitlcg Bi : '
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SI

No
ITCIIS

Codc

1

730630
90

2
730661

00

3
730630
90

4
730661

00

5
721230
90

Note:

1. The words "I
items.

2. The quantity
AANo.0510

3. I'he words "r
import items,

4. Grade & thic

RA concemed may tz

R29

TATA
INTERNATION
AL  LIMITED
0210207968
datcd

10112017

Ｔｈｅ
Ｌ
田
は
ｏｆ‐
一

recommcndation

Export ltem

G^h"aniaed
Steel Pipcs
made of CR
steel sheet
( C ircu larlRo u

nql -
Galvaniscd
Steel Pipes

made of CR
steel sheet
(Square /
B"_stqngqlql

Black Pipc
made of CR
steel sheet
(Circular /
Round)

Quantity
SI

No
ITCHS
Codc

ｎｐ。

ｍ

ｍ

ｔＣ

Recommended

Quantity

900000
0ヽ4T

1 72091690

Cold
Rolled
Steel

Coils of
sheets In
Full Hard

As per S10N
C-1984

300000
0 MT

2 72091790

Cold
Rolled
Steel
Coils of
sheets In
F'ull Hard

As per S10N
C-1984

100000
0MT

3 72091690

Cold

Rollcd

Steel

cons of

shcets ln

Fu‖ IIard

As per SION
C-2004

Black I'}ipe

made of CR
steel sheet
(Square /
Rectangular)

Galvanised
Steel Coils
made of CR
steel sheet

100000
0 MT

4 72091690

Cold
Rolled
Steel
Coils of
shects In
Full I lard

As per S10N
C-2004

100000
01ヽ41

5 72091690

Cold
Rolled
Steel
Coils In
F'ull Hard

970 MT

s "Made of CR steel sheet" may be added in the description of the export

tity of import item at Sl. No, 5 is allowed on repeat basis as approved for
510403526 dated 27.07 .2017 .

ls "of sheets" may be added after word "Coils" in the description of the

)ms,

thickness of steel to match in export & import.

ay take suitable consequential action accordingly.

he case was rejected in Mceting

lo. Meeting No. 06/81 dated

1. I I .201 8 based on the

:commcndation of representative

f MoS with the observation that

e Committee decided to

it for the commcnts of MoS

I also decided that the

Itter may be referred to

nsultant (SKB) if MoS does
怨
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'slab is not allowed for making
bars'. However, the applicant vide
lctter dated 14.02.2018 (it may bc
14.02.2019) stated that they are

producing Bars from Blooms only
and requested to fix the ad-hoc
norms. The representation dated

l'1.06.2019 was forwarded to
Consultant (1'EC-3) on 23.07 .2019.
Consultant (TEC-3) on 29.01 .2019
offered comments in respect of
Export Product-2 and Import-2 and

advised to consult MoS for txporl
product- 1 & Import-1. Accordingly,
representation was sent to MoS on

02.08.2019 for examination. The
Committee considered thc case in
Meeting No.9/81 dated 07.08.2019

and the party was also granted

Personal Hcaring. During the PFI,

the representatives of the applicant
requested to grant some time for
submission of revised documenls as

the word 'slab' was mentioncd
therein instead of 'blooms' for
manufacture of Bars. Ihe rcquest of
the representatives was acceded to.
The revised documents alongwith
the represcntation dated 14.8.2019

received through email dated

14.8.2019 was referred to MoS vide
email dated 14.8.2019. l'hc case

was last considered in M. No. 14l81

dated 16.10.2019 and decided to

remind MoS for expediting the

comments. MoS was rcminded on

2l .l1 .2019 for expediting thc
comments. However, no commcnls

have been received yet.

glve lts cOmments upto

1 122019
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01/81/050/003

86/AM18/
02/24/040/001

05/AM18/

01/81/050/004

20/AM14/

31/82/040/001

86/AM 14〃 Y vide email

The case was rejected in Meeting

No. Meeting No. 06/81 dated

01.1 1.2018 based on the

rccommendation of rcpresentative

of MoS with the observation that
'slab is not allowed for making

bars'. However, the applicant vide

letler dated 14.02.2018 (it maY be

14.02.2019) stated that they are

producing Bars from Blooms only

and requesled to fix the ad-hoc

norms. 'l'hc representation dated

11 .06.2019 was forwarded to MoS

on 02.08.2019. The Committee

considered the case in Meeting No.

9/81 daled 07.08.2019 and the pafiy

was also grantcd Personal Hcaring.

During the PH. lhe represenlatives

of the applicant requested to grant

some time for submission of revised

documents as the ward 'slab' was

mcntioned therein instead of
'blooms' for manufacture of Bars.

fhe requcst of thc rcpresentatives

was acceded to. The revised

documents alongwith the

representation datcd 14.8.2019

rcceived through email dated

14.8.2019 was referrcd to MoS vidc

email dated 14.8.2019. The case

was last considered in M. No. l4l81

dated 16.10.2019 and decided to

remind MoS for cxpediting the

commcnts. MoS r.l as remindcd on

21 .11 .2019 for cxpediting the

commenls. Howevet, no comments

have been rcceived yet.

The case was ratified in Meeting

No. 23181 dated 23.02.2016 as per

written comments of MeitY vide

U. O. No. W-27115/2014 dated

09.1 1.2015. However, the

applicant vide lettcr dated

Committee decided to

for the comments of MoS

also decided that the

may bc  rcfcrrcd to

■allt(SKB)f MoS dOes

ot give its commcnts upto

l 122019

Committee considered

as pcr agenda and

revise the ad-hoc norms

wrillen comments given

TATA
INTERNATION
AL  LIMITED
0210207888
dated

16102017

VヽILLIAMS
CONTROLS
INDIA
PRIVATE
LIMITED
3110061138
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datcd

22112013

R32

R33

CONSOLIDAT

COMPANY
PVT   LTD

0510405810
datcd

07032018

fcrred

CONSOLIDAT
ED    coIN
COMPANY
PVT    LTD
0510405317
datcd

11012018

01.04.2016 requested to re-fix the
ad-hoc norms. 'I'he Committee
considered thc case in Meeting No.
09/81 dated 07.08.2019 and noted
that a copy of representation was
sent to MeitY for examination of
the case on 22.06.2016 followed
by a reminder on 24.10.2016. As
per decision of meeting no. 11/81

dl 04.0S.201q. MeitY was again

reminded on 11.10.2019. 'fhe casc

was last considered in Meeting No.
l4i8l datcd 16.10.2019 and

decided to remind MeitY for
expediting the comments. In
compliancc of Meeting No. 14i81

dated 16.10.2019 decision, MeitY
was reminded on 26.1 1.2019 for
cxpediting comments.

The case was ratificd in M. No.
3181-ALC2l20l8 dated 14.08.201 8

on repeat with AA No. 0510399348

dated 03.08.2016 ratified in NC M.
dated 21.2.2011 . 'I'he applicant vide
lettcr dated 11.12.2018 has request

for revision of ratified norms of
Export Product Coin Blanks
(Consisting of Copper-65%, Nickel-
l0 And Zinc-2\o/o). As per dccision

of meeting no. l2l8l dated

18.09.2019, the case was relerred to
DPIIT on 23.10.2019. The casc was

last considercd in M. No. l5illl dt.

30.10.2019 and decided to wait for
the comments.

l he casc、 vas rati■ cd inヽl No 3/81
dated 14 08 2018 on rcpeat、vithノ A`
No 0510399348 datcd 03 08 2016
ratiflcd in NC M No 24/81 datcd

21 2 2017 Thc applicant vide lcttcr

datcd 17 12 2018&04 09 2019 has

for rcvision of ratified

. I 1 .2019. (Copy enclosed)

may take

accordingly.

Commitlee considcred
as per agenda and

rvritten comments givcn
PII´F  vidc  UO  No:

01/81/050/001

03/AM19/
05/23/040/004

57/AM18/

01/81/050/001

04/AM19/
05/23/040/003

87/AM18/

that dil■crent

bcen recommended
authorities

similar items in the
the Committee

the actual
:rified by a team consistinl
DG(SG), consultant (VCA

reprcsentative of DPIIl'
team would submit i
in 15 days after

ical vcrificalion.

casc stards dclcrred.

Clonmitlcc considcrcd th ferred
as per agenda and

writtcn comments givcn

7011/62/2019-TSW

that diffcrent

3 11 2019  The COmmi

PII「  vidc UO No:

!3 11 2019  1 hc Commi

「
頭

7011/62/2019-「SW    dat

Istry O

udvOg
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bcen recommcnded
authorities fi

sirnilal itcms in thc
ence. the Committee deci

get the actual
bv a team consisti

DG(SG), consultant (VCA
represenlative of DPIIT

e team would submit
in 15 days after

case stands deferred-

01/81/050/000

12/AM19/

03/95/040/010

69/AM18

01/81/50/0566

/AM10/
05/23/50/0519

/AM10

The Committee decided to

wait for the applicant's reply.

Committee considered
as per agenda and deci
call the applicant

hearing to exp

C mccting as adviscd
PIIT

NEO  POWER
ELECTRONICS
& PROJECTS
PVT    LTD

0310819845
datcd

15032018

ABIR
INFRASTRUC
TURE
PRIVATE
LIMITED
0510256336
datcd

14012010

NollllS As pcr dccisiOn of mccting

no. 12l81 dated 18.09.2019, the case

was referred to DPIIT on
23.10.2019. The case was last

considered in M. No. l5/81 dt.

30.10.2019 and decided to wait for
the comments.

'l'hc case was ratified in Meeting

No. 15/81 dated 27.03.2019 as per

written comments given by

Consultant (TEC-3). However, the

applicant vide lelter dated

01.04.2019 requestcd to amend ITC
FIS codes in r/o imporl items No. 3

and 5. Iru(her the applicant has also

requested to amend UOM of import

item No. 5. The Committee

considered the case in Meeting No.

09/81 datcd 07.08.2019 and noted

that the applicant has not given any

reason/justification for such

changes. D/L was sent to the

applicanl vide email dated

02.09.2019 followcd by reminder on

07.10.2019. However, no reply has

been received yct.

'I hc case was ratified in its meeting

no. 40/81 dated 20.12.2011 as per

writtcn comments of DIPP vide

U.O. dated 28.12.2011.
'l'he company vide lettcr dated

20.03.2017 followed by reminder

dated 01.05.2017 requested to

rcconsider its application for
modification of fixed norms. 'lhe

rcpresentation was sent to DPII'l on

8.5.2017.DPII'f's dcficiency letter

dated 26.7 .2017 was sent to the

ndus
)elhi
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applicant on 21.7.2017.Reply datcd
6.10.201'l of the applicant was sent

to DPIIT on 23.10.2017.In Meeting
No. 1l dated 4.9.2019, it was
decided to send the documents of
the case afresh and remind DPIIT.
The case was lasl considered in M.
No. 14l81 dated 16.10.2019, the
Committee noted that sase

documents have still not been sent

to DPII'I' afresh hence the
commitlee dirccted to take action
immediately. ln compliance of
above NC decision, a copy of
representation dated 06.10.2011
sent to DPIIT again on 08.1 1.20 19.

It36

ABIR
INFRASTRUC
TURE
PRIVATE
LIMITED
0510277227
datcd

18112010

01/81/050/003

47/ノ Mヽl1/
05/23/040/002

05ん Mヽll

The case was ratified in its meeting
no. 38i81 dated 01.12.2011
(actually held on 19.12.201l) as per
written comments of DIPP vide
U.O. dated 19.12.2011. The
company vide lctter dated

23.03.2017 followed by reminder
dated 01 .05.2017 requested to
reconsider its application for
modification of fixed norms as per
description mentioned in licence
amendment sheet dated 17 .11.2015.
The represcntalion was sent to
DPIIT on 8.5.20l7.DPIlT's
deficiency lettcr dated 26.1.2017
was sent to thc applicant on

21.7 .2017. Reply dated 6.10.2017 of
the applicant was scnt ro DPII I on

23.10.2017 .ln Meeting No. I I dated

4.9.2019, it was decidcd to send the
documents of the casc afresh and

remind DPIIT. The case was last

considered in M. No. l4l81 dated

16.10.2019, the Committee noted
that case documcnts havc still not
been sent to DPIII' afresh hencc the
committee directed to lake action

'Ihe Committee considered the
case as per agenda and decided
to call the applicant for
personal hearing to explain
the case before Norms
Committee in the forlhcoming
NC meeting as advised by
I)PlIT

Defcrred

K /

1ヽ1,F`SHOB
Director Generil
,ctorate Genai,'l
:istry of Con ' 

I

Udyog Bha\'"xl
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immcdiatcly

abovc NC
application

08112019

In compliance

decision, copy

sent to DPIIT

'l'hc case was ratified in its meeting

no. 6/81 dated 10.05.2011 as per

written comments of DIPP vide

u.o. dated 10.05.2011. The

applicant vide letter dated

23.03 .2011 followed by reminder

datcd 0l .05.2017 requested to

rcconsider its application for

modification of fixed notms as pcr

description mentioncd in licence

amendment shect dated 17.11.2015.
'l'he representation was sent to

DPIll' on 8.5.20l7.DPIIT's
deficiency letter dated 26.1.2017

was sent to the applicant on

21 .7 .2011 .Pleply dated 6.10.201 7 of
thc applicant uas scnt to DPIIT on

23.10.201'/.ln Meeting No. 1 1 dated

4.9.2019, it was decided to send the

documents of thc case afresh and

remind DPIIT. The case was last

considcred in M. No. l4l81 dated

I6.10.2019, the Committee notcd

thal case documents have slill not

bcen sent to DPlll'afresh hence the

commihcc directed to take action

immediately.

'l'hc case was ratified in its meeting

no. 6/81 dated 10.05.2011 as Per

writlen comments of DIPP vide

tJ.O. dated 10.05.201l. The

applicant vide letter dated

23 .03.2017 followcd by reminder

dated 0l.05.2017 requested to

reconsider its applicalion for
modificalion of fixed norns. In
Meeting No. I I dated 4.9.2019, it
was decided to refer the casc to

Commiltcc considcrcd
as per agenda and

call thc applicant
hearing to exp

case before Norm
ittee in the forthcomin

mccting as advised
I11

Of

Of

On

01/81/050/002

13/AMl1/
05/23/040/002

30//ヽM10/

01/81/050/003

89/AMl1/
05/23/040/001

14/AMH/

Committee considered
as pcr agenda and

call the applicant
hearing to

case bcfore
ittee in the fc

C meeting as advised
PIIT

e

O

V
t]]t〔

:induC

i Delhi

ABIR
INFRASTRUC
TURE
PRIVATE
LIMITED
0510261567
datcd

31 032010

ABIR
INFRASTRUC
TURE
PRIVATE
LIN411TED

0510269360
dated

29072010
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DPIIT. The case was last considered

in M. No. 14181 dated 16.10.2019,

the Committee noted that case

documcnts havc still not bccn sent

to DPIIT hence the committee

directed to take action immediately.

ABIR
INFRASTRUC
TURE
PRIVATE
LIMITED
0510284584
datcd

24022011

GLOBAL
OVERSEAS
0510324256
dated

09052012

01/81/050/005

62/AMH/
05/23/040/003

36/AM H/

01/81/050/001

44/Aヽ413/

05/23/040/000

29/AM13/

The casc was ratified in its meeting
no. l9l81 dated 18.12.2012 as per

writtcn comments of DIPP vidc
U.O. dated I1.01.2013. The

applicant vide letter dated

16.10.2017 requested for
modification of fixed norms. In
Meeting No. I I dated 4.9.2019, il
was decided to send the documents

of the casc afresh and remind

DPIIT. The case was last considered

in M. No. 14i81 dated 16.10.2019,

the Committee noled that case

documents have still not been sent

to DPIIT hence the committee

directed to take action immediately.
ln compliance of above NC
decision, a copy of application was

sent to DPIIT on 08.11.2019.

The case was considered in Meeting

No. l7l81 dated 20.1 1 .2012. NC
decided to rejcct thc case as no

manul'acturing activity was

appearing. 'fhe applicant vide lettcr
dated 08.02.2013 rcprcscntcd

against abovc NC decision which

was considered in Meeting No.
05/81 dated 06.06.2013. l'hc
applicant appeared for Personal

llearing on 03.05.2013 and showcd

sample oI unfinished/unpolished
items and the finished producl. NC
noted that the finn is polishing the

utensils and doing engraving of
same designs on the utcnsils as per

foreign buyer requircmcnt. Sincc,

R40

fcrrcd

Commitlee considered
as pcr agcnda and
call the applicant li
nal hearing to exp
case before Norm
ittcc in thc fofthcomin

mccting as adviscd
PHT

representative of DPIIT
brmcd in thc mccting that

case is under examination.

fbre, the Committee

idcd  to  wait  for  thc

ts
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polishing is a manufacturing

activity, NC decided to approve the

case on net 1o net basis. Now, the

applicant vide letter dated

30.10.2017 stated that it had

importcd goods 89.95 M.T. in place

of 100 M.T. Thereafter, same goods

were expofted after polishing and

engraving designs on utensils as per

buyer's requirement. F'urther, it
statcd that cxpon item name i.c.

Houschold Kitchcn applianccs

(Furnished & designed utensils

made up of stainlcss stecl) have

been mentioned in Shipping Bill for
Lxpon is samc as per descriptions

mcntioncd in thc Condition Sheet of
Advance Authorization. RA, CLA,
New Delhi vide lelter dated

30.5.2014 adviscd the company to

submit documentary evidence

regarding consumption of S.S.

Content in thc cxport/end product

and grade/lhickness as lhe same is

no1 mentioned in the Shipping tsills.
'l'hcrcfore, the company requested

to look into the malter for suitable

reply to enable thcm to clear

Government dues and get EODC on

the basis of exported goods as per

entries in Shipping Bills. The

applicant's letter dated 30.10.2017

was forwarded to DPIIT on

16.03.2018 for examination. This

case was last considcred by NC in
its meeting no.4/81-PI.II dated

03.10.2018. NC decided to call

repod lrom thc RA on letter of the

firm under intimation to firm and

defer the case. 'lhe RA, CLA, New
Dclhi vide letter dated 01.05.2019

stated that there is no Grade

mentioned with the description of
import & export item as per

0「 l'ノ 1'1`::ヽ lψ l |`｀
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authorization but as per B/Es,-Grade

of Stainless steel mentioned as

Grade 410. AccordinglY, the

deficiency letter was issued on

30.05.2014 followed bY reminder

dated 7.1.2016 for clarification, but

firm has not submifled anY rcPlY in

this regard. The representation was

referred to DPIIT on 11.10.2019.

The case was last considered in

Meeting No. 14181 dated

16.10.2019, the Committee heard

the parly during pcrsonal hearing

and decided to remind DPIIT to
expedite the comments. DPIIT was

reminded on 21.11.2019 for
expediting the commenls. Howevcr,

no comments havc received Yet.

l-he Committee dccided ro
refer the case to Consultant

(SKB) as pcr advice of
representative of DPIIT.

The case was ratified in Meeting

No. 3181-ALCZl20l8 dated

14.08.2018 allowing the quanlity of
import item as 500Kg. 'l'he

applicant vide letter dated

23.10.2018 stated that the Import

item allowed by NC as 500 Kgs.

instead of 5000 Kgs. and requcsted

to correct the quantity as per

advance authorization. 'l hc

applicant vide letler dated

09.02.2019 has reilerated the same

issue. The Committce decided to

refer the matter to DPIIT for
examination in M. No. I I dated

04.09.2019. 'l'hc case was last

considered in M. No. 14i81 dated

16.10.2019 and the Committee was

noted that thc case was not rcferred

to DPIIT for examination and

directed to refer the case to DPll'l'
immediately. In compliance of
above NC decision, the case was

referred to DPIIT on 08.11.2019 for

01/81/050/004

63/AM18/
03/95/040/004

47/ノ Mヽ18/

MODISON
METALS LTD
0310816057
datcd

03 102017
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'l'hc

Mcc

16. I

the

and

0
I

0
0

the cr

23.10
consir
30. 10

thc cc

expedite

rcminded

expcditin

requested
and allor
Inputs', as

applicalior
meeting nc
the casc v
23.10.20tt
considercd

I examination & comments.

t_
I 

l ne case was con:idered in meetinl
no. lSrtl-Strr,rrD darer
04.12.2012. NC decided ro rejcc
thc case as no manufaclurinl
activity is involvcd in this case. Thr
applicant vide dated 30.10.201;
requested the Norms Commiftee tc
look into the matter and accept their
application for EODC from I{A on
the basis of exported goods as per
entries in Shipping Bills. The
applicant vidc letter dated
02.08.2019 has reitcrated the same
issue. The representation was
refcred to DpIIT on 11.10.2019.
'l hc case \^as lasl considcred in
Mccting No. l4l8l dated
16.10.2019, thc committee heard
the pany during personal hearing
rnd decided to remind DPIIT ro
:xpedite the comments. DpIIT was
"cminded on 21.11 .2019 for
rxpcditing the commcnts.

dcd wait for the
contments

representativc of Dplll'
formed in the mecting that
e case is undcr examination.

brc, rhc Committec

lcrrcd

e case was ratified in M. No
tl-Al.('2/2Olq dared 29.05.20 t9
repeal basis as approved for AA
. 0510409208 dated 07.01.2019
rhe M. No. 0l/81 dated

04.2019. Thc applicant vide
er dated 08.08.2019 has
uested for re-consider the case
I allow 'Gross euantity of
uts'. as askcd by rhcm in thcir
rlicalion. As per decision of
:t ing no. I 2/8 I daled I 8.09.20 I 9.
casc was referred to DpIIT on

I 0.20 I S. I he case u as lasr
sidercd in M. No. l5l81 dt.
10.2019 and dccidcd to wait for
commenls.

147011/62120t9-TSW dated
13 11 2019  Thc COmmittcc
observed that different norms

to get the actual
verified by a team
DDG(SG), consultant (VCA
md representative of DpllT
fhe team would submit i
'eport in 15 days after
:hysical verification.

lhc casc stands dclerrcd.

ｄ
ｅＦｔ

ｂ
ｌ
ｌ
ｌ
ｌ
ｌ
ｌ

―
創
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GEEKAY
VヽIRES
LIMITED
0910066494
dated

20072018

01/81/050/010

24/AM19
09/24/040/001

66/ANl19

01/81/050/005

18/AM19/

05/24/040/003

53/AM19/

R44

SVAM
PACKAGING
lNDUSTRIES
PVT    L′「 D

0510407882
dated

25092018

SHIVA
UTENSILS
INDUSTRIES
PVT    LTD

0510408100
Datcd

15102018

R45

01/81/050/005

20/Aヽ419/

05/24/040/004

00/AM19

The case wa

No. 3/81 dat

written cor

Consultant ('I

letter dater

requested fo
The case wa:

No. 14l81 r

decided to

Consultant (1

& comments.

Thc casc

No 10/81

writtcn  l

Consultant

lctcr  da

rcquestcd

Thc case

mccting

0409201S

consldcred

1610201S

casc to  l

complianc(

the casc、

(TEC-1)
examinati(

Ho、vcvcr,

rccclvcd v(

Thc casc wa

No  10/81 〈

rccommcndcd

3) and rCpre

Thc  party

12042019
revlslon of

Thc case was

No  14/81 d

dccidcd  to

Consultant(T

rac

rsti
'li

case was ratified in mceling 
I

l/81 dated 15.05.2019 as Pcr 
I

ten commenls given bY 
]

sultant (TEC-I). The pany vide 
I

r dated 23.04.201s has

resled lor revision in Norms.

case was last considered in M.

14l81 dated 16.10.2019 and

ded to refer the case to

,sultant (TEC-3) for examination

omments.

case was ratified in m€cting

10/81 dated 16.01.2019 as Per

len comments given bY

rsultant (TEC-l). The partY vide

rr dated 10.04.2019 has

:ested for revision in Norms.

) case was last considered in

)ting no. l li8l dated:

19.2019. The case r.las last

sidered in M. No. l4l81 dated

10.2019 and decided to refer the

e to Consultant (TDC-1). In

rpliance of above NC dccision,

case was rcfemed to Consultant

:C-l) on 19.11.2019 lor
mination & commcnts.

wever, no commenls have been

eived yet.

l case was ratified in meeting

. l0/81 dated 16.01.201c as

ommendcd by Consultant ( I F.C-

and representative of MSMI-..

3 party vide letter datcd

04.2019 has requested for

ision of lnput-Oulput Norms.

J case was last considered in M.

. 14l81 dated 16.10.2019 and

:ided to refer the case to

nsultant (TEC-3).

The Committee noted that the

case has not yet been referred

to Consultant (TEC-3) for

examination. Therefore, the

Committee dirccted to refer

the case to Consultant (TEC-

3) immediately.

lhc Committee dccided to

br comments.

The Commitlee considered

the case as per agenda and

obscrved that main file is not

available. Llence, it was

decidcd to defer the case with

an advice to the section tc

trace out the main file.

Defered

Dcferred

冨
―
―
―

／
　
一
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KEI
INDUSTRIES
LIMITED
0510407040
datcd

03072018

FORMING
INDIA
PRIVATE
LIMITED

3110066955
Datcd:

05012018

WELSPUN
CORP
LIMITED
3410044442
Datcd

27082018

A-l   FENCE
PRODUCTS
COMPANY
PVT    LTD

R47

01/81/050/002

01/AM19/
05/23/040/000

96/AM19

01/81/050/001

17/AM19/

31/83/040/001

21/AM18/

01/81/050/006

06/AM19
34/24/040/001

80/AM19

01/81/050/000

06/AM19/
03/94/040/010

33/AM18/

'I'he casc was ra

No. 13/81 dated l
writlen commel

Consultant (TEC-

vide lefter dated

requested for re\

norms. The case vr

in M. No. 14181

and decided to r

Consultant (TEC.

decision, the case

Consultant (TEC-.

for examination.

comments have he

Thc casc was

No 03/81 datcd

obseⅣation tha

itcm Thc part

29 11 2018  hi

ratiflcation ofト

last cOnsidercd

datcd 16 10 20

rcfcr the casc t

3)In cOmplレ

dccision, thc cl

Consultant(TE

fOr  cxaminati(

comments havc

The case was

No. 3/81 date

written com

Consultant (Tl
party vide lctr

has requested

Norms. I'he

considered in

16. I 0.2019 anr

case to Consull

I｀he casc
No   4
2708201
1cttcr  た

.sc was ratified in meeting
/81 dated 27 .02.2019 as per

comments given by
iant (TEC-3). The applicant
)fter dated 24.05.2019 has
ed for revision of ratified
The case was last considered

\o. 14l81 dated 16.10.2019

cided to refer the case to
rant (TEC-3). As per NC
r, the case was referred to
ant (TEC-3) on 21.11.2019

lamination. Howevcr, no
1ts have been received yet.

l'he Commillec decided 1o wail
for comments.

'crred

ie was rejected in Meeting
I I datcd 14.08.2018 with the
iion that no specific input
hc party vide letter dated

) l8 has requested for
ion of Norms. 'Ihe case was

rsidered in M. No. 14l81

6.10.2019 and decided to
l case to Consultant (1'EC-

compliancc of above NC

, the casc was referrcd to
tnt (TEC-3) on 08.1 1.2019

amination. However, no

1s have been received ye1.

The Committee decided to wait
for comments.

Defcrred

e was ratified in mceting
1 dated 15.05.2019 as per

comments given by
rnt (TEC-3). However, the
de lcttcr dated 20.08.2019

uested for ratification of
'I'he case was last

ed in M. No. 14181 dated

119 and decided to refer the

)onsultant (TIiC-3).

The Commitlee considered

the case as per agenda and

observed that main file is not

available. Hcnce, it was

decided to defer the case with
an advice to the section to
trace out the main file.

[)eた rrcd

c was ratiflcd in meeing
4/81-ALC2/2018   datcd
18 Howevcr,thc par″ VidC

datcd   30 10 2018   has

The Committee decided to

wait for the applicant's reply.

為
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0310819800
datcd

14032018

KANADE
ANAND
UDYOG PVT
LTD

0310824397
Dtted

ll 10 2018

BII′CARE
LIMITED
3110067062
datcd

29052018

requested for revision of ratificd
norms. The rcpresentation was

referred to MSME vide email datcd

16.09.2019. The case was last

considered in meeling no. 1l/81
dated: 04.09.2019. As Per decision
of meeting no. 11/81 dl.04.09.2019,
the casc was rclerred lo MSMI, on

16.09.2019. The casc was last

considcred in M. No. I 4i 8l dated

16. 10.20 l9 and the Comminee

decided to seck from the aPPlicant

to fumish the lollowing inlormation
as per advice of represcntative of
MSME:
(i,1 Sl. No. 1.4. 5 and I I olSDF.

As per NC dccision, D/[, was sent to

the applicanl on t5.11.2019.
I lowever, no reply has bcen reccived

vet.

Deferred

01/81/050/005

46/Aヽ419/

03/94/040/006

21/AM19/

01/81/050/000

98/AM19/
31/83/040/000

26/ン Mヽ19/

The case was rejected in Mecting

No. 06/81 dated 26.06.2019 due to

non submission of rePlY of
deficiency lefler dated 25.03.2019

followed by final reminder on

25.05.2019. Flowever, thc party vide

letter dated 12.01 .2019 has

requested for ratification of Noms.
The case was last considered in M.

No. l1181 dated 04.09.2019 and

decided to rcfer thc case to

Consultant 0EC-3). Thc case was

last considered in M. No. 14l81

dated 16.10.2019, the Committce

noted that the case was not referred

to Consultant (TEC-3) and directed

to refer the case to Consultant

(TEC-3) immediately.

The .u.. was ratified in Ir,1ecting

No. 3181-ALCZ12018 dated

14.08.2018 as per written comments

of DIPP. However. The aPPlicant

vide lelter dated 11.10.2018 has

I 
stated rhat l[jylli,y approvcd is

The Committee considered

the case as per agenda and

observcd that main file is not

available. Flence, it was

decidcd to dcfer the case with

an advice to the section to

trace out the main file.

'lhe Committee considered

the case as per agenda and

obscrved that main file is nol

available. Hence, it was

decidcd to defer the case witl
an advice to the section t(

Deferred

Deferred

法

%
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insufncicnt to mc{

rcquiremcnts Th(

requcstcd to rc― f

ixcd  carlicr  ll

2/81/ALC2/2015

「 hc case was last

No  14/81 dated

dccidcd 10 rcfer th

，
、

MAN
INDUSTRIES
(lNDIA)LTD
0310823931
Datcd

24062018

01/81/050/005

50/AM19/
03/95/040/005

61/AM19/

l'he case was ra

No. 4/81 dated i
written comments

vide F. No.: P-471

dated 22.04.2015

party vide letter
and 31.07 .2019 I

revision in alreadl

per decision of n

dt. 04.09.2019,
refeffed to DPII:
Thc case was last

No. 14l81 datcd

Committee heard

personal hearing

remind DPIIT
comments. The ca

I)PIIT on (

examination & cor

The case was rat

No. 2/81 dated 2
comments of DII
pady vidc letter

has requested for
Norms. As per dc

no. l1l81 dt. 04.(

has bccn relerre

16.10.2019. 'l'hc

considered in M.
16.10.2019, the t

the parly during

and decided to r

expcdite the comr

reminded on

R54

BILCARE
LIMITED
3110066973
dated

08022018

01/81/050/000

35//ヽM19/
31/83/040/001

47/Aヽ418/

lent to meet their production
nents. Therefore, they have
:d to re-fix the norms as

earlier in Meeting No.
,CZl20l5 dated 05.05.201 5.

e was last considered in M.
/81 dated 16.10.2019 and

1o refer the case to DPIIT.

;e was ratified in Meeting
1 dated 29.05.2019 as per

comments given by DPIIT
No.: P-47014ll 1/20 I 9-TSW
).2.04.2019. However, the

de letter dated 01.07.2019

07.2019 has requested for
in already fixed Norms. As
ision of meeting no. 1 li 8l
09.2019, the case was

to DPIIT on 16.10.2019.

3 was last considered in M.
'81 datcd 16.10.2019, the

tee heard the parry during
hearing and decided to

DPIIT to expedite the

ts. The case was referred to
on 08.11.2019 for

tion & comments.

trace out the main file.

The representative of DPiiT
informcd in the mceting that
the case is under examination-

Thereforc, the Committee

decided to wait for the
comments

Deferred

ls ratified in Meeting
ted 29.05.2018 as per

f DIPP. Ilowever, the

:tter dated 3 1.10.2018

C for revision of fixed
er dccision of meeting

.04.09.2019, the casc

:ferred to DPII'I' on
'l'hc case was last

n M. No. 14181 dated

the Committee heard

Lring personal hearing

to rcmind DPIIT to
comments. DPIIT was

Dn 26.11.2019 for

The Commiflce decided

wait lror the comments.
Dcferred

辟
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'l'hc Committee decided

wait for the comments.

Committee considered
as per agenda and deci

fix the ad-hoc norms as

comments givcn
(TEC-3) as under:

ferredR55

01/81/050/004

86/ン M`16/
34/24/040/001

23/AM16/

01/81/050/004

75/AM13/
07/24/040/003

75/AM13/

The case was rejected in Meeting

No. 22181 dated 24.01.2017 duc to

non-submission of rcply of
deficiency letter datcd 27.06.2016

followed by reminder dated

21.09.2016. However, the party vide
mail dated 02.01 .2019 has requestcd

for revision of fixed Norms. The

case was last considered in M. No.

1l/81 dated 04.09.2019 and decided

to refer the case to DHL 'fhe sasc

was last considered in M. No. l4l81

dated 16.10.2019, thc Committee
noted that the case was not referrcd

to DHI and dirccted to rcfer thc cass

to DHI immediately. '['he case was

refeffed to DHI on 26.11.2019.

R56

'l'he case was rejecled in Mecting
No. 24181 dated 13.02.2014 due to

non-submission of reply of
deficiency letter despite several

reminders. However, the party vide

letter dated 13.11.2018 has

requested for ratification of Norms.

The case was last considered in M.
No. 1l181 dated 04.09.2019 and

decided to ask from the applicant 1o

deposit a composition fee of
Rs.50001- for considcring revision

of the case. The case was last

considered in Meeting No. l4l81
dated 16.10.2019 and noted that the

letter has not yet been sent to the

applicant as decided in Meeting No.
11/81 datcd 04.09.2019. In

compliance of above NC decision.

lettcr scnt to applicant via cmail

dated 07.10.2019. 'l'hc applicant via

email datcd 21.11.2019 has

fumished a copy of payment receipt

Approved

TBEA
ENERGY(INDI
A) PRIVATE
IンIMITED
3410041397
datcd

23072015

PEARL
INSULATIONS
PVT LIMITED
0710092468
Datcd

13 122012
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ITCIIS

Codc

8544119
0

H,xport Item

Doublc Fibrc Glass

Covered Vamish
Bondcd
Rectangular Flollow
Coppcr Conduclor.
Net Content of Raw
Matcrials: Ilollow
Coppcr Conductor -
6860.000 kgs. Glass

Fibre Yarn -
140000

RA concemed may take suitable consequential action accordingly.

of Rs 5000/― as composition fcc

The case was rcjccted in Meeting

No. 2/81 dated 01.05.2019 duc to
non-submission of reply of
deficiency letter dated 19.12.2018

followed by a reminder on

29.03.2019. I lowevcr, the applicant

vide lcttcr received on 24.6.2019

submitted the reply to deficicncy

lcttcr and requested for ratification

of Noms. The case was considered

in meeting no. 11/81 dated

04.09.2019 and decided to refer the

matler to MSME lor examinalion.

The case was rclerred to DPIIT on

16.10.2019. The casc was last

considered in Meeting No. 1 4/81

dated 16.10.2019 and decided to

remind DPIIT to expedite the

commcnts. DPIIT was rcminded on

l3. t l .2019.

I'hc case was ratified in Meeting

No. 06/81 datcd 01.11.2018 on the

rccommcndat ion uf rcprcscnlalive

of MoS, allowing quantity of impoft
itcm as 1.015 kgs/kg content in the

Glass Fibre
Yam.

Committee considered

as per agenda and no

the case was wron

to DPIIT. However

matter was deliberatcd

mecting and the

ided to seek from

licant to fumish th

bllowing information as

of representative

SME

(i) Process wastage

justification for i

itcms atSI No 4&5

'fhe case stands deferred.

Committee considered
as per agcnda and

c applicant's
pcrsonal

, rhe
irected to the reprcscntalive

lmport ltem

Copper
Rectangular
Conductor.

I .01Kgs/Kg
content in the
expofi product

700000
0 Kg

74111000

l.02Kgs/Kg
content in the
export product

70191900

Dcferred

01/81/050/002

96/AM19/
03/95/040/001

38ん Mヽ19/

01/81/050/003

59/AM19/
07/24/040/003

24/AM18/

R57

P     M
ELECTRO
AUTO  PVT
LTD
0310821232
Dated

25052018

WIELAND
METALS
INDIA
PRIVATE l′ TD
0710112879
Datcd
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cxport                  product

ilo、vcver, thc palty vidc lcttcrs

datcd 28 05 2019& 11 07 2019 had

rcquestcd for rcvicw Of Norms Thc

case was last cOnsidcrcd in mceting

no  14/81 dated 16 102019 and

dccidcd to can thc applicant On

pcrsonal hcaring tO cxplain thc casc

The case was ratified in Mccting
No. l4l81 datcd 13.03.2019 as

recommended by reprcsentative of
MSME. However, the pany vide
letter dated 28.05.2019 had

requesled for review of Norms. 'l'he

case \\as last considered in meeting

no. 14l81 dated 16.10.2019 and

decidcd to call the applicant on
pcrsonal hcaring to explain the case.

The case was ratified in Meeting
No. 14l81 dated 13.03.2019 as

recommended by representative of
MSME. However, thc party vidc
letter dated 28.05.2019 has

requested for review of Norms. As
per decision of meeting no. 1 1/81 dt
04.09.2019, the case was referred to
MSME on 16.09.20 19. 'l-he case

was last considered in meeting no.
14l81 dated 16.10.2019 and decided
to call the applicant on personal

hearing to explain the case.

following
br further examination of

To provide stage-
break-up of
wastage.

2. 1'o provide dctails
calculating recovery.

case stands delerred.

(lommittee considered
as per agcnda and
applicant's

pcrsonal
owevcr, the

to the rcpresentative
following infi

br fufther examinalion of

To provide stage-
break-up of the wastage.

2 To provide details fi
calculating recovery.

case stands deferred.

Committec considered
as per agenda and
applicant's represcntati

personal

, the
to the rcpresentativc
following i

lurther examination of

01/81/050/010

64/AM19/
07/24/040/003

23/AM17/

l. To provide
brcak-up of the wastage.

2. 'fo provide details fi
calculating recovery.

casc stands defcned.

Iowever, the

「 hc case was ratillcd in Mccting Comlnlittcc considcrcd
No. l4l81 datcd 13.03.2019 as

recommendcd by representativc of
MSME. Ilowever, the party vide
lctter dated 28.05.2019 has

requested for review of Norms. The
represcntation has been rcferued to
MSME, via email dated 16.09.2019.

as pcr agenda and
e applicant's
ing personal heari

to the representative
following i

br furlher cxamination of

The case was last considered in l. To provide stage-

Udゝ

26022018

R59

VヽIELAND
METALS
INDIA
PRIVATE LTD
0710112301
Datcd

24102017

WIELAND
METALS
INDIA
PRIVATE LTD
0710111712
Datcd

06062017

01/81/050/008

78/AM19/
07/24/040/002

03/AM18/

01/81/050/007

72/AM19/
07/24/040/000

71/′ Mヽ18/

Defclrcd

R60

I)cfcrrcd

WIELAND
METALS
INDIA
PRIVATE LTD
0710110935
Dated

09012017

Dcferred
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VヽIELAND
METALS
INDlA
PRIVATE LTD
0710111245
Datcd

07032017

01/81/050/010

74/ノ lヽN119/

07/24/040/003

91/AN(17/

R63

WIELAND
METALS
NDIA
PRIVATE LTD
0710110386
Datcd

07092016

01/81/050/008

76/Aヽ119/

07/24/040/001

97/ノ｀` 417/

meeting no. l1/81 dated:

04.09.2019. As per decision of
meeting no. 11/81 dt. 04.09.2019,

the case was referred 1o MSME on

16.09 .2019 . 'l'he case was last

considered in meeting no. 14l81

dated 16.10.2019 and decided to

call the applicant on Personal

hearing to explain the case.

brcak-up ofthe wastage

2. To provide details fo
calculating recovcry.

e case stands deferred.

The casc was ratified in Meeting

No. l4l81 dated 13.03.2019 as

recommended by representative of
MSME. However, the PartY vide

letter dated 28-05.2019 has

requestcd for review of Norms. As

per decision of meeting no. 1li8l
dt. 04.09.2019, the case was

referred to MSME on 16.09.2019.
'lhe case was last considered in

meeting no. l4l81 dated 16.10.2019

and decided to call the applicant on

pcrsonal hearing to explain the case.

Ihe Committee considered the

case as per agenda and heard

the applicant's rePresentative

during personal hearing

However, the Committer
directed to the representative t(
fumish following informatior
for further examination of tht
case:

1. To provide stage-wis(

break-up ofthe wastage

I z. to provide details fo
I calculating recovery.
hh" 

"u." 
stands deferred.

Delcrrcd

The case was ratified in Meeting

No. 14l81 dated 13.03.2019 as

recommended by rePrescntalive of
MSME. Ilowever, the PartY vide

letter dated 28.05.2019 has

requested for review of Norms. 'l'he

representation has been refer to

MSME via email dated 16.09.2019.

The case was last considered in

mceting no. I l/81 dated:

04.09.2019. As per decision of
mceting no. 11/81 dt. 04.09.2019,

the casc has bcen refemed to MSME

on 16.09.2019. 'lhe case was last

considered in meeting no. 14i81

dated 16.10.2019 and decided to

call thc applicant on Personal

hearing to explain the case.
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The case was ratified in Meeting

No. 14l81 dated 13.03.2019 as

recommended by representativc of
MSME. t lowever, the PaItY vide

letter datcd 28.05.2019 has

requested for review of Norms. As

per decision of meeting no. 11/81

dt. 04.09.2019, the case has bcen

referred to MSME on 16.09.2019.

The case was last considered in

meeting no. l4l81 daled 16.10.2019

and decidcd to call the applicant on

personal hearing to explain the case.

R64

DYNAMIC
FIレ0ヽV
PRODUCTS
PvT    LTD
0310819096
datcd

12022018

DEIンTON
CABLES LTD
0510337606
Dated:

23 102012

R65

R66

WIELAND
METALS
INDIA
PttVATE LTD
0710109853
Datcd

23052016

01/81/050/007

34/AM19/
07/24/040/000

48/AM17/

01/81/050/001

06/Aヽ(19/

03/94/040/008

73/AM18/

01/81/050/004

23/AM13/
05/23/040/002

78/AM13/

Thc case 、vas rcJcCted in ⅣIccting

No   06/81-ALC2/2019   datcd
26 06 2019 duc to non― submission

of rcply of deflcicncy lcltcrs datcd

27 11 2018    &  03 06 2019  1or

ccrtain clariflcation as raised by

Consultant(TEC-3)HowcVCr,thc
applicant Fllrnishcd rcply vidc letcr

datcd   03 12 2018,   27022019,

13062019  `と   22 10 2019  and

rcqucstcd for ratiflcation of ad―hoc

nolllls Thc case was rcfcrrcd to

Consultant(TEC‐ 3)on 21 11 2019

for  cxamination  &  commcnts
Ho、vcvcr, no commcnts havc bccn

rcccivcd yct

The case was inadvertently written

ratified in Meeting No. l2181 dated

27 .08.2013 wheteas DPIIT vide U.

O. No. l212/2013-TSW/40 dated

14.06.20ll had sought lollou ing

information as mentioncd in NC

Meeting No. 05/8 I dated

06.06.2013 as under:

l. Voltage rating of cables.

2. Detailed calculations lor the

requircment of each raw matcrial,

export product wise supported bY

the Cross sectional diagram of the

cable/Buyers data shect.

3. Net weight per KM ofeach Cable

4. Material balancing viz. nct

e Committee
as per
applican

irectcd 10

ish f

br rtllthcr

. To provid
break-up ol

. 'l'o provid
calculating

case stands de

c Committcc
br the comments.

rcpresentati

brmcd
casc

forc,

mittee considered the
rer agenda and heard

icant's representative
personal hearing.

the Committee
o the representative to
bllowing information
:r examination of the

r provide stage-wise

eak-up ofthe wastage.

r provide details for

lculating recovery.
stands deferred.

I-)eferred

decidcd to

'esentativc of DPIIT

in thc meeting that

is under examination.

:, the Committee

to wait for the
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R67

content of each imported and
indigcnous input, export product
wise, per KM of expoft product.

5. 'l'otal requirement of each raw
material. expon product wise, in a

tabular form
However, the party vide letter dated

09.08.2016 has requested for
ralificalion of Norms.
The case was considered in M. No.
11/81 dt. 04.09.2019 and decided to
rcfer thc case to DPIIT. The case

was last considered in M. No. 14/81

dated 16.10.2019, rhe Committee
noted that the case was not referred
to DPIIT and directed to refer the
case to DPIIT immediately. As per
above NC decision, the case was
referred to DPII'I on 25.10.2019 for
cxamination and comments-

PHOENIX
FOILS  PVT
LTD
0310817030
datcd

14112017

01/81/050/004

69/AM18/
03/95/040/006

35/AM18/

'I he casc was rejected in Meeting
No. 1l8l-ALC212018 dated

29. I 1.2018 duc to non-submission

of rcply to MoS deficiency letter
scnt to thc firm on 18.10.2018. 'fhe

applicant's reply datcd 23.01.2019
was considered in meeting no. 6/81

dated 26.06.2019 and noted that the
applicant is not clcar about

specification of import & exporl till
thc complction of expon obligalion.
I{owcver, the pafty vide letter dated

12.08.2019 had again requested for
ratification of Noms. The case was

considered in Mceting No. 1liSl
dated 04.09.2019 and decided to
refer thc case to MoS. l he

Committec noted in Meeting No.
14l81 dated 16.10.2019 that the case

was not rcferred to MoS as decided
in Meeting No. I I /81 dated

04.09.2019 and directed to refer the
case to MoS irnmcdiately. In

I'he Commillee considered

the case as per agcnda and

noted that the case was

refened to MoS on

I 1.1 1 .2019 for examination.

However, MoS vide U.O.
dated 18.10.2019 requested

to clarify whether this
application needs to be

examined or not in view as

thc case was withdrawn from
the agcnda in Meeting No. 06

dated 26.06.201 9.

The matter was deliberated in

the meeting. Consultant
(SKB)informcd that similar
case has already been decided

in the earlier meeting.
Hence, on the

recommcndation of
Consultant (SKB), the

Committee dccided to allow

Approve

d

んふ川

awan,New Delhi
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compliancc Of above NC

the case was rcferlcd tO

11 112019

30/O wastagc On rcpcat basis

as  approvcd  fOr AA No

0310825796          datcd

19.12.2018 in Meeting No. 2
dated 1.5.2019.

Note : I'he case is approved
with the condition that the
thickness antl width of
stainless steel of import
rnust be more than the
width and thickness of
export with relevant grade
imported.

RA may take consequential
action accordingly.

The Committee

decision,

MoS on

Thc casc 、vas rcJcCtCd in Mccting

No 12/81 datcd ll o9 2012 duc tO

non-submission of reply after
several reminders. IIowever, the
party vide letter dated 15.04.2019
has requestcd for ratification of
Norms. The case was last
considered in M. No. l4lg l dated
16.10.2019, the Committee noted
that the case was not refencd to
MoS as decided in M. No. ltl81
dated 04.09.201 9 and Committec
directed to refcr the case to MoS
immediately. The case was refcned
to MoS on 25.10.2019 for
examination & comments.

referred to MoS on
25.10.2019 for examination.
Ilowevcr, no comments are
being furnished by MoS. 1'he
matter was deliberated in the
meeting and thc Committee
decided to fix the ad-hoc

thc

Of

thc case as

notcd that

considered

agenda and

case was

ｒ

　

ｃ

Ｃ

　

ｈ

ｐ

ｔ

BHANDARI
FOILS
TUBES
LIMITED
0310613860
Datcd

03022011

01/81/050/000

05/AM12/

03/94/040/009

617AMH/

recommendation

Consultant (SKB) as undcr:

Impoft Item

Cold R011ed

Stainicss stcel

Coils l hickncss

150MM t03 50
MM Gradc
14438

Note: (i) Grade of export & import item slirouia -rt"fr.

…

Jtth 91impO■ ■Cm ShOuld be mOrc than the

7219329
0

Approve
d

R68

ITCHS
Code

72209o9o

Export Item

Cold Rolled

Stainless StccI

Coils/Stlips/

Shects Thickness

0001MM t0 140
MM Gradc 1 4438

Quantity

2150000
0 Kg

Wastage @
3% is allowed
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width of export

RA concemed maY takc suiti

R70

COSMOS
ENGITECH
PvT    LTD
3410042906
Datcd

02022017

01/81/050/006

07/Aヽ417/

34/24/040/003

17/AM17/

The casc

No 12/81

non  Subl

dcflclcncy

fo1lowcd

20102011

lcter  dl

rcqucstcd

Thc caSe

No  14/8

lort item.

suitable consequential action accordingly'

mm.

case stands deferred.

Committee considercd

as pcr agenda and

fix the ad-hoc norms as

comments  31VCn

PIIT vide U. O. No.: P

7011/96/2019-TSヽ V

decidcd in M  No  l1/81  datcd

04 09 2019     Therefore,     thC

cOmmittcc directcd tO rcfer tllc case

to DPIIT immcdiately As pcr NC

dccision, thC Casc Vヽas rcfCrred to

DPIIT on 25 10 2019

lhe casc was ratificd in Meeting

,Jo. 2/81 dated 19.04.2016 as Per

he wrifien commenls of the MoS

ride their U. O. No. 3l (12)12014-

lW dated 08/03/2016. However, the

rarty vide letter dated 22.12'2016

ras requestcd for amcndment in the

3xport item description (Sr. No 1)'

The case was referred to MoS on

25.07.2}lg and 06 08.2019 for

examination. The case was last

considercd in M. No. 14181 daled

16.10.201q, as Pcr NC decision'

MoS was teminded on 21 11 2019

for expediting the comments'

lhe case was rejected in Meeting

'lo. 12181 dated 11.09.2012 due to

lon submission of rePlY of
leficiency letter dated 08.08.2017

:-ollowed bY reminder dated

20.10.2017. However, the party vide

lctter dated 22.12.2016 has

requested for ratification of Norms'

The case was last considered in M'

No. 14i81 dated 16 10.2019, the

Committec noted that the case has

not vct bcen referrcd to DPIIT as

The Committee considered

the case as Per agenda and

noted that the casc was

referred 10 MoS on

25.07 .2019 for cxamination'

However, no comments are

being furnished bY MoS. The

matter was deliberated in the

meeting and the Committee

decided to seek from the

applicant to fumish the

following information as Per

advice of Consultant (SKB):

1. To provide clarification

for, how the thickness of
import item can be 0.00

.11.2019 as under:

Deferred

Approvc

d

92 1 Page101 Meeting No.17l81 of Norms Committee-II dated 27'11'2019

|

”

Ｊ
ｌｒ‐で
一

‐ｆ
Ｆｏｒｅ‐
に
耐

Trad
Itao



⌒

RA concemed may take suitable consequential action accordingly.

Aluminium
Alloy Platc

6082 r6

I .02 Kgs/Kg
contcnt in the

VOITH
HYDRO
PRIVATE
I′IMITED
0510398416
dated

06052016

01/81/050/003

25/AM17/
05/24/040/000

51/AM17/

'I'he case was ratified in Meeting
No. 20181-ALC2|2O16 dated
27 .12.2016 as pcr DHI comments
vide UO No. 3(Ss)/16 T'SW(B)
dated 14.12.2016. I-lowever, the
applicant vide letter dated
27 .08.2019 has stated that the goods
were expofted on 04.10.2016 before
fixation of norrns on 27.12.2016.
Therefore, they had requested to
amend the dcscription of exports
from Stator Core Lamination for
2X28.3 MW Hydro Generator to
Stator Corc l,amination i.e. as pcr
descriptions mentioned in advanoe
authorization. The case was
considered in M. No. l l/81 dt.
04.09.2019 and decided to refcr thc
casc to DHI fOr cxaFninatiOn Thc

casc 、vas last cOnsidcrcd in M No

14/81   datcd   16 10 2019,   thc

Committcc notcd that thc casc was

not refcrred tO DHI as decidcd in M

No  l1/81 dated 04 09 2019 and

directcd tO rcfcr thc casc tO DIII

immcdiatcly

l'he Committee considered the
case as per agenda and noted
the comments given by DHI
whercin DHI stated that the
applicant requested for
amendment of expofi product
description for "stator core
laminations for 2x28.3 MW
hydro generator" to ..Stator

corc laminations "as the item
was exportcd on 04.10.20I9
whilc the ad-hoc norms was
ratified on 27.12.2016. The
Committec agreed to the
requcsl for amendment in the
description of cxport produot

as applied subject to
verification by rhe RA thar rhe

exporl has bccn made prior to

Approve

d
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KUMAR
STEELS  INC

0510403616

dated

08082017R72

AI   FENCE
PRODUCTS
cO PVT LTD
0310820125
datcd

27032018

01/81/050/008

58/Aヽ119/

05/23/040/001

59/Aヽ118/

The case was ratified in M. No'

4181-ALC212O19 dated 29.05.2019

as per written comments dated

13 .Og.2Ol9 given bY Consultant

(lEC-3). The applicant vide letter

dated 18.11.2019 has requested for

revision of ratified Norms. The case

was referred to Consultant (TEC-3)

on 21.11.2019 for examination &

comments. However, no comments

have becn received Yet.

Committee observed that

eam has been dePuted to vi
factory premises of
tO  cxaminc

the actual wastag

manufacturing Process.
of study group

tcd. Hence, the
to wait for rePort of
group

The Committee considered

the case as Per agenda and

observed that main filc is not

availablc. flcnce, it was

decided to defer the case with

an advice to the section to

trace out the main file.

Thc casc Was ratifled in mecting

No   7/81 ALC2/2018   datcd

29 11 2018 as pcr rccOmmCndation

of  rcprcscntativc  of  4`Sヽ4E

IIo、vevcr, the appliCant vidc lctter

datcd  07 02 2019  had  CncloSed

cOpies of their carlicr NC dccisions

in rcspect of AA Nos 0310664581

datcd  14 11 2011  & 0310800027

dated 04 11 2015 ratiflcd in Mccting

Nos  37/81 datcd 29 11 201l and

24/81 datcd 08 03 2016 rcspectively

and rcquestcd to rcconsider thcir

/ヽA    N0 0310820125    datcd

27 .03.2018 on rePeat with A A

No.0310800027 dated 04.1 1.2015.

'l'he applicant vidc letters dated

06.05.2019 and 26.6.2019 had again

raised the same issue. The case was

last considercd in M. No. 14/81

datcd 16. 10.2019, thc Commitlec

considered thc case as Per agenda

and noted that norms for the item

had becn approved bY NC earlier.

Thc Commince observcd that main

file of the aPPlicanl was not

traoeable and it was decided to defcr

the case for want of main file.

l'tCHS Code of exPon Product in

both the application also not

matches.

01/81/050/002

12/AM19/
03/94/040/010

75/Aヽ118/

Defcrred
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The casc was ratincd in inccjnξ

No   7/81 AI′C22o18   datcd
29.11.2018 as per recommendation
of representative of MSME.
However, the applicant vide letter
dated 12.02.2019 has enclosed
copies of their earlicr NC decisions
in respect of AA Nos. 0310791169
daled I 8. I 1 .2014 and 03 10560499
dated 16.02.20 l0 ratificd in Meeting
Nos.l7l81 dated 24.02.2015 and
l2l8 I dated 22.06.2010 respectively
and requested to reconsider their
AA No.0310820970 dated
15.05.2018 on repeal with their
previous ratified files. 'l he applicanr
vide letters dated 06.05.2019 and
26.6.2019 has raised thc same issuc.
The case was last considered in M.
No. l4l81 dared 16.10.2019, thc
Committee considered the cass as
per agenda and noted that norms for
thc itcm had been approvcd by NC
earlier. Thc Committee observcd
that main filc of thc applicant was
not traceable and it was decided to
defcr the case for want of main file.
II'CHS Code of export product in
both the application also not
matches.

l"he case was rejecrcd in Meeting
No. 9181-ALC2lZ0t5 dated
I I .08.201 5 due to non-submission
of reply of deficiencies raiscd by
DHI vide letter dated 03.03.2015
despite reminders. T'he applicant
vide letter dated 02.01.2016 had
furnished reply and requested to fix
the norms. The subject AA was
ratified in Meeting No. 20181 daled
19.12.2017 as per DHI commonts
vide UO No. TSWB-3/I81/2014
dated 12.01.2018. I.lowevcr. the

'l'he Co
the case

observed

available

decided t
an advic
trace out

01/81/050/002

15/AM19,
03/94/040/ool

16/AM19

01/81/050/005

05/AM15/
03/94/040/002

68/AM15/

thc oase

observed

available

decided t
an advic
trace out

〕110Bト
。br Cen
aお Gen

GUPTハ
ral of Fore c

ral of Fo子し、

A-l   FENCE
PRODUCTs
COMPANIY
PVT    LTD
0310820970
dated

15052018

CROMPToN
GREAVES
LIMITED
0310789692
Datcd:

26092014

It75

ommittee considered

3 as pcr agenda and

d that main file is not
e. Hence, it was
to defer the case with
ce to the section to
t the main file.

IDcfcrled

95 I PagelOl Mecting No.17/81 0f Norms Committec― II dated 27.11.2019



⌒

applicant vide email dated

09.01.2018 requested for

amendment as all the Net to Net

items are mandatory for requirement

of Export. As Per decision of

meeting no. 11/81 dt 04'092019,

lhe case was refcrrcd to DHI on

16.09.20i9. The case was last

considered in Meeting No l4i81

dated 16.10.2019 and decided to

remind DHI for exPediting the

comments. DHI vide email dated

21.11.2019 has sought main file'

Defened

Thc COmllli■ cc dCcidcd tO

、vait for rcpOrt of thC Study

group

'lhe case was ratified in meeting

No. 10/81 dated 16.01.2019 as Per

recommendation of Consultant

(1'EC-3) decided to ratify the norms

allowing 7o4 wastage with the

condition that the grade/technical

specifications of thc stainless steel

imported and that exPorted should

conform. The party vide letter dated

1g.04.2019 has requested for

revision in Norms. The case was

referred 1o Consultant (TEC-3) on

25.10.2019. 'I'he case was last

considered in Meeting No. 14/81

dated 16.10.2019, thc Committee

notcd that a team comPrising

officers of DGIrT and DPIIT has

bcen constituted to visit the factory

premises o[ some applicants having

same/similar products to study the

manufacturing Process and to

ascefiain wastages. Hence, the

Committee decided to wait for

report ofthe studY grouP.

01/81/050/005

17/AN4119/

05/24/040/003

30/AM19/

SHRI
PARSHAVNAT

(INDIA)
0510407733
datcd

10092018

R76

Commiltce decided to
br the COmillcnts

The case was ratified in meeting

No. 4/81 dated 29.05.2019 as Per

writtcn commenls given bY

Consultant (l'EC-3) The party vide

letter dated 07.10.2019 had

01/81/050/010

18/AM19/

05/23/040/005

11/AN119/

JINDAL SAW
LIヽ41TED
0510409724
Datcd

21022019
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requested for revision of ad-hoc

norms. The case was last considered

in Meeting No. l4l8l datcd

16.10.2019 and decided to refer the

case to Consultant (TEC-3). The

case was rcfered to Consultant

(TEC-3) on 25.10.2019 for
examination & comments.

However, no comments have been

received yet.

Deferred

R78

JINDAL SAW
LIMITED
0510407943
Dated

28092018

01/81/050/005

06/AM19/
05/23/040/002

78/AM 19/

The case was ratified in meeting

No. 9/81 datcd 07.08.2019 as per

written commcnts datcd 30.07.2019

given by Consultant (TEC-3). The

party vide letter dated 04.10.2019

had requested for revision of ad-hoc

norms. 'l'hc case was last considcrcd

in Meeting No. 14181 datcd

I 6. I 0.2019 and decided to refer the

case to Consultant (TEC-3). The

case was refered to Consultant

(TEC-3) on 25.10.2019 for
examination. However, no

comments have been received yct.

'hc Committcc dccidcd to
br thc commcnts.

Deferred

R79

INDIA
TRADNG
HOUSE
0510404048
datcd20 09 2017

01/81/050/003

98/AM18/
05/23/040/002

37/AM18

The case was rejected in Mccting
No. 2/81-ALCZI2018 dated
29.05.2018 as I'echnical olficcr
present opined that Slab cannot be
use for rnaking rounds. Thc
applicant vide letter dated
10.07.2019 had requested for
revision of ratified Norms. The case

was referred to Consultant (TEC-3)
on 21.t1.2019 for examination.
I{owever, no comments have been
received yet.

I'he Committee decided to wail
lor the comments.

Defcrrcd

R80

LIJBI

ELECTRICALS
LIヽ41TED,

AHMEDABAD
― Rcfcrrcd by
DC,KASEZ

01/81/061/000

22/AM18/
KASEZ/100%
EOU/11/969/0

0-01/

KASEZ,   vide   lctcr  No
KASEZ/100%EOU   /11/969/00-

01/6116     datcd    27 09 2017

fonvardcd a copy of application for

flxation of scrap/vvastagc norms on

regular basis for manufacture and

cxpolt of lndustrial Valvcs and

l'he Committee considered

thc case as per agenda and

observed that main file is not

available. Ilence, it was

decided to defer the case with
an advice to thc section to
trace out the main file and

Deferred
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Industrial Valve Parts. The DC

stated that the wastage norms had

been fixed on ad-hoc basis up to
31.01.2001 subject to final llxation

ol'norms by Norms Committcc in

DGFT. The casc was considered in

M. No. 4 /81-Pt.II dated 03.1 0.201 8

and noted that case was referrcd to

DIPP for comments and reminded

on 27 .09.2019. The casc was last

considered in M. No. l3l81 dated

03.10.2019 and dccided to wait for

commenls.

rcmind DPIIT

R81

BILCARE
LIMITED

3110066259
datcd

20072016

01/81/050/002

35/AM17
31/83/040/000

10/AM17

The case was ratified in M. No. 19

dt. 05.12.2017 as per comments of
DPII'I'. The applicant requested for

revision of norms. The case was

referred to Consultant (TEC-l) on

25.09.2019 for examination. The

casc was last considered in M. No.

l3l81 dated 04.10.2019 and the

Committee decided to seek from the

applicant to lurnish [ollou ing

infomation as per advice of
Consultant (TEC-l):
1 . Percentage of nct content of OPA

film, PVC film & aluminium foil in
cxpofl product.

As per NC decision, D/L was sent to

the applicant on 28.10.2019.

However, no reply has been

received yet.

獣in脚露順anl面“
dl1)etlncd

R82

BⅡ′CARE
LIMITED

3110066596
datcd

17022017

01/81/050/000

80/AM18
31/83/040/001

57/AM17

'l'he case was ratified in M. No. 19

dt. 05.12.2017 as per DIPP

comments F. No. 7/58/2017-TSW

dated l0.l1.2017. The applicant

requested for revision of norms. In
M. No. 10/80 dated 21.08.2019, it
was decided to refcr the case to
Consultant (TIIC- I ) for
examination. The case was last

considered in M. No. 13/81 dated

The Commiflee considered

the case as per agenda and

observed that main file is not

available. Hence, it was

decided to defer the case with

an advice to the section to
trace out thc main file.

ferred
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031o2019 and dcdded

case   to   consuitant

linmediately

Consultant

∬
CTl勇
:″
ned h M No 19

commcnts F N0 7/582o17-Tsw
datCd  05 01 2018  The  applicant

requested fOr rcvisiOn Of nOrms ln

M N0  1o/80 dated 21 o8 2019, it

Was dccidcd to rcfcr tllc case 10

The Committee 
".;;A;the case as per agenda and

obserued that main file is not
available. Hence, it was
decidcd to defer the case with
an advice to the section to
trace out thc main file.

Committee considered th
as per agenda and deci

fix the ad-hoc norms as
commcnts  givcn Approvcd

ME as under:

to rcfcr thc

(TEC l)

01/81/o50/oo2

70/AM18
31/83/040/ooo

34/AM18

101/81/050/ooo

76/AM14/

03ノリ5/040/olo

46/AM13/

No. 1t/81-ALC2t201S datcd
08.09.2015. 1he representative of
I4SME stated that the reply
furnished by the company was not
tn accordance to thcir D/L. Ilvcrv
time the fiIm is for.warding the same

(TEC_1)  fOr
CxanlinatiOn  Thc casc was  last

;:liF:1lllさミ:胤di:電 f鼻「li:

蔦cdttlyC°“Jtallt(■c→

pcctt ySrぁ cctedtt MccJ亀

old reply. MSMII proposed to reject
thc case. Since proper reply has not

?""r. received lrom company
despttc repeated reminders. thc
Committce decided to reject the
case with direction to fiIm to pay
customs duty & applicable intercst
for EODC. 1'he applicant vide letter
dated 22.10.2019 had furnished
rcply      to      Filc      NO

01/81/50/00o76/AM14/       and

rcqucstcd tO ■x thc nonlls  l｀ he

::::;T:』ll』illょ:『|:lll;:l」
fOr revic、v Of NC dccisiOn by cmail

datCd  18 11 2019  1he casc was

rcfel■cd tO MsME On 21 112019
for examination

MC    cOM
INDUsTRIES

(INDIA) PvT
LTD
031o729566

Datcd

26032013

BILCARE
LIMITED

31loo66775
datcd

07062017
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ITCHS
cOde

Ilxport ltem

rcvlSlOn     ThC

reprcscntatiOn haS

MsME

aPPlicant's

been referred to

Inner ThYristor
PoWCr′renninal

PT For T171

(d250,1360,
d82)lN∝
Wcigllt Of

CoppCr ln

星灘織 島

Cathode Lead -

08.07. Do2 (Nct
VVcight f

COppcr in

Expolt ProduCt

=45 14 KGS)

鰐面満満      融hmp面mゝ

The Committee considered

as per agenda and deci

rcvisc the ad―hOC nOrms

written comments glven

SME as undcr:

8541910
0

504 Kg
incluSiVe of

6550%
、vastagc a■ cr

50ツもrcCOVCry

from SCrap

Relcvant

coPPER
ROt」ND
ROD
27 00 mln

Relevant

coPPER
ROUND
ROD
2700 mm

RclcVant

coPPER
ROUND
ROD
27 00 mm

7407102
0

1050000
0

NllmbCr

8541910
0

8541910
0

65.86 Kg
inclusive of
52ok waslage

afler 50Vo

recoverY from

scrap
7407102
0

1320000
Nullnber

Inner DiodC

PoヽVer l CnHinal

PT FOr D171

(d250,1360,
d82)(NCt
VVcight Of

cOppcr in

Expoll Product

=43 28 KGS)

CathOdC Lcad―

08 04 Do2(NCt
/ヽcight Of

CoppCrln
じxpolt Product

=51 53 KGS)

93 80 Kg

incluSiVC Of

8200ツも

、vastagc aftCr

50ツもrcCOVCW

froln SCrap

1735000
Numbcr

58.60 Kg
inclusive of
3 0olo wastage

after 50%

recovery from
scrap

Relevant
coPPER
ROUND
ROD
2700 mm

1000000
NumbCr

Approved

ESWARI
GIンOBAL
(ヽETAL
INDUS「 RIES

PRIVATE
LIMITED
0710114700

datcd

25032019

100 | Page101 ⅣIceting No.17/81 of Norms Committce―
II dated 27.11.2019

ヘ

-** *u, ratified in Meeting

NO   13/81 AI′C2/2019

as per recommendation

露pttCl籠汎∬lT滞
13.11.2019 has requested



SI

NO
ITCIIS

Code Expon ltem Quantity
ITCHS
Codc

Imporl
Item

Recommended
Ouantitv

I

7801100
0

Lcad lngots 99 97°/0

Purity Min
250000
M「

78020090

Lead
Scrap in
Crushed
(Powder)
F-orm

with at
least 60
percent
Lead
Content.

As applied2
7801999
0

Lead Alloy in the
form of Ingots (Lead
Calcium Alloy) with
minimum lead
content 98ol0.

250000
MT

3
7801910
0

Lead Alloy in thc
form of Ingots (l,ead
Antimony Alloy)
with minimum lcad
content of 980/o.

110000
MI

Notc: Avcrage percentagc of lead in import item is 6l yo.

RA concemed may take suitable consequential action acoordinslv

ttcc considered
rgcnda and decir
n the applicant
:f Lead content
lms.

nds deferred.

ittee noted that the
s been received

days from last

Hence, the

decided to ask the

to deposit a

r fee of Rs.5000/-

:ring revision of

10BI

R86

ESヽVARI
GLOBAL
METAL
INDUSTRIES
PRIVATE
LIMITED
0710109067
datcd

23 112015

01/81/050/010

49/AM19/

07/24/040/002

56//ヽM16/

The case \ as ralificd in Meeting I

No. 9/81-ALC2/2Otq darcd 
I

07.08.2019 on rccommcndarionr ot 
].1 h" Co,,^i

Consultant (l EC-l). Thc applicant Lr.";;;;;,
via email lcner daled 13.1i.2019 lto seck'1-.,1.
has requested for review of ratified lperccntage r

norrns as their AA No. 0710105g04 lthe export itr
dated I7.07.2014 rarificd in Mcerinu ]

No.2l181 dared 27.0t.2016. ', n" [hc case star

applicant's reprcsenrarion tras bccn 
]

releffcd lo MSMI-.. 
I

ih. .ur. *r, ,utifi.d in M. No. lTh. Corn.
3/81-ALC2/2018 dared 14.08.20t8 ]r.qr.rr hu
allor,r.ing waslagc of l09o i.c. lbelond 90
quantity of impon allowcd as decision.
20.6lr2V f . lhe applicanr vidc lclrer | 

('ommirree

datcd l4.ll.20lq had requcsred lor applicanr
revision of ratified Norms. lcompositior
Composition fee of Rs. 5000/- is lfor consid,,
required to be deposited by the I the case.
applicant as lhe request has been 

I

reccived beyond 90 da)s irom rhc 
l

datc of uploading rhc NC dccision 
I

on DGIT wcbsire. 
I

Dcfcrred

R87

VENUSINDIA

2910025330
Dated

28032018

01/81/050/001

88/AM19/

29/24/040/000

11/AM18/

Deferred

ン
Cti.

|・ |「 ,' 10● nera1 0F

.,ceneral o`

t iユ″らi COrinC
Meeting No.17/81 ofNorlns Committee― II dated 27.11.2019    ■ょ,og BhaWa嗜

101 | Pagel0l



ffia"r **u.. 1ecnnl."i@oth in t"t*t of number (if

anv) and/or weight, of each export prodW(4!LS!dry--ll pL ""'*t HgP ryfttt)--
m         ll彙 !

Detail tcchnical dra、 vings、 vith dimcnsion of cach expolt product,Cataloguc,if any,rnay

Standard Dcicicncy「 orm江 (SDF)

Wcisht of cach ExPort Product.

W"ffirffi;"a r.a mg"*r. inprr. ."parut"ly for each product. lor the

pr.p?,t" .f ,rur".iul bulur"ing- Net w-eight (Gioss weight.mryXt,l:::],.f:.:::l
ffi#Jdil *dig."*t irprii* th" e"pJtt product may be indicated Net weight along

*iif, J"oils of otlicr imported input to be used in thc resultant product.and sought,lo be
W… …… … … …― ― ,     1堅 墜 壼 山

…
mLorlり■199哩亜型摯 Ш 蜃上型塾・

墜型 ,,1

I Inforlnation about thc inplltξπttircd Pcr unit Oftllび rcsuhallt product as pcr SI No l of
A誌黒 江 ifス葛 pCarlllg ln currcnt HBP(Vol lD SCpalate墜墜I望亜

rS―
―
~‐        三 二 三

「
991JJ坐型 亜整型壺虫

a;;;;;* a.;m@uot showing placement and exact use

proposed for import
ffi i;i,u r-;fiil **rr,;r"";t,t . "*"'t o.oa"'. q1' b :d"'I"]i:lfl : l^":-:::::
ffi;rfi;;";;;-i* inlpon t ut been arrived at, including thc net weight of components

io U" ,nunriu"trred out Lf thesc imported materials, wastages claimed at each stage of

;;;i;;g with complete justification and supported by documentary

計藷11」:I霧il麦監i3i「ifこ ふ晨さ品T llldお atlhし 11しいaζ:五gC du品」51五llklng

―

―
―

―

―
― ― ― 一

―一 ―丁 IT~F巡 堅 些 型 壺 三 二 翌 山 壼 壼 型 単 =__― ― ― 一
~:憂
abb"Vlatbns/sho“ おrm

墜 ■■堅翌量

… …

整Jl⊇望∝が2

Any other information:

一
―

―‐――――一―――――――
――一――――一―――一――

―――
within 15 days from thc datc

Thc information callcd for must bC Submitted in duplicate

Of issuc of this lettcr Thc information may bC dircctly scnt to Chairman,NC II,0/0

OCl"'f, Uayog Bhawan, New Delhi-l 10d1 1, ts-mail: nc2 dgft@nic in' Office Tel :

23061562. ExIn.261 .

Cross ScCtionar Diagram ofcXport product wih CalculatiOn ol ra、
v matenal rcqulrcnlじ 1■

and thc wcight of thc Cablc in Kg pcr Km Copy of relcvant Nationa1/1ntemational

Weight of Stecl, which requires imported we ldl

i) Steel Plates/Sheets upto 30mm thickness

;i si""i i'i"i"rli-r,"",, -or" thun 30 mm thickness and upto 70 mm thickness

iii) Steel Plates/Sheets more than 70 mln th.i1k1es1

-."ni;;i; "r ii;ffi;-"Ur"i""al, trr" p"rt *i *ir*a Uv ALC (with or without

modification) for the same export product'covered under this application' in view of



冊    H時 司創10S。ノい`S8/8´
И甲  戸
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IP之
⌒

LM WiND POWER BLADESttND:A}pvT.LTDLiⅥ WINり POWER BLADES(lND:A}pvT.LTD                    T

Apv AUT NO― o710111802 DT 20 07 2017A,V AU「 NO-0710111892 DT 20 07 2017

0n the basな of calcolatも n sheet 5nd mbtenal balinこe submlted bythe irm the nc may be ratried
as under

ExpOrt item: FRP ROTAR BLADE LA′ 476P2 -  36 0 No

Net wё ight hOtless than 3,06′ 573.O Kg

!口 port■em

SL.N0 SL.N00F ADV.AUTH

Components′ allowed as per di雨 :7
1

2

19,30′ 31′ 63 to 71

50′ 58′ 72 Consumables ety as applied for value a ltogffi-l
restricted to 0.80 % of FoB value
1121.80 Kg - ---- .

２
υ 48

４

一■

49 130 70 Kg
Rest ofthe items

NC2

SHA SH KUMAR
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山 鏃 抽 館 o・開く,翻
Government Ofindia

Ministry Of COmmerce&industry
Departmentfor promolOn Oflndustry&internal Trade

(TeChnical Support sectiOn)

Sublect_M/s Sapa Extrusion lndla Pvt Ltd― AA No 0710115051 dated13 06 2019
Referencel― DGFTID No 01/81/050/00121/AM20/DES‐ 2/156 Dated:14102019

may be麗鳥£ξξ:罵よ
he ab°Ve,he undedgnedも dreded b say ha he hdatt AA

・
躙晴1lFttq臨艦 獅卿 ξ柵 朧 盟癬1鵬鮒

e

Norms Committee may take a vjew.
―

一

冨JJ→
′η
"′¬

Development OfFicer

Te1 23063166

DPIIT∪ O NO P-47011/297/2019-TSヽV dated 13 11 2019

「
‖e NC,F‐4/Ull′ Z9′′zu13‐ 15W

⌒



Fi:e NO.P‐ 47011′ 303′ Z019‐ iSW

▼1鮒
｀

ヘ

srRE-S{mr{

flftqq3t'{:-<.q}4a-rTd-q

3<.d-rtFd'tlfr 3i1r siafr+ eqrqrEsn-a
Government of lndia

Ministry of Commerce & lndustry
Department for promotion of lndustry & lnternal Trade

(Technicdl Support Section)

Subject: - M/s Chhaperia lnternational Company-AA No.07101'15072 dated 19.06.2019
Reference: - DGFT lD No. 01/81/50/'137IAM-20|DES-21155 dated. 14.10.2019

With reference to the above, the undersigned is directed to say that the instant
AA may be ratified as under:

1. Width of export item shall be less than 300MM.
2. lmport item shall be of relevant thickness as utjlized/contained in the export item.
3. Quantity of import item may be allowed as 99505 Kgs inclusive of 0.5% wastage.

Norms Committee may take a view.

DP‖TUONO P-47011/303/2019‐ TSW dated 13 11 2019

孔店nⅢヽ
Development Offcer

Te1 23063166
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Export― ―Sizes and VVt given with app‖ cation may be incorporated

lmport-1&2-1 01kg/kg COntentin EP

3&11-1 05kg/kg Content Word‖ Relevent‖ may be added

4′ 5′ 7 to 10-1 05kg/kg Contentin EP

6-1 05kg/kg Content Word"powmeFmay be added

12 - As per packing policy

yG\ \\/

2■・ll,2ヽ 19

製 1リ



4a nu - o3to83o269

Export- - Sizes and Wt. given with application may be incorporated

lmport - l. ,2 &6' l.Otkg./kg. Content in EP

3,a - 1.05k9./kg. Content in EP

5 &7 - 1.02k9./kg. Content in EP

8 - 4% of wl. Of steel to be galvanised

Grade of steel to match in import & export

DQsR

?oq
2+.1t.lg⌒

|
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s-4.+4 s-irld :itr $iafoo eqTqr E&n_a

- Government of lndia

o"o,*,"#,:ji-I."ffi :f :iT:XL,f?f i,lil,,rr,.,d"
(Technical Sunport Section)

Subject:- M/s RHJ rrour rlj,ljg^,11 No.0310830734 dated 01.08.2019fiererence: - D.FT rD No. 01/81/0 soi^'eiii*"irtji-r,,u, Dated: 14.10.201e

,r, o}.,J?,i!l":.tff0':rln" above' the undersisned is directed to say that, instant AA

l rrnport item sha' be of.rgr:v:nt composition as contained/utirized in the export item.' 
"x;x?l 

llfl ,:lfrJ;*#;,.?sili;+;# ;u;311n.,, r ooxgs,xs co;",,,i,,,,"

Norms Committee may take a view.
一 一

Te1 23063166

Dev轟奮嘉i:葡 cよ
角りし`

1

W颯
“

¨

“

9



efl{d {I{tFI{

ErFril,q3ik3q_qi4}irrfl -q

rctd-lt Edfd 3itt :iiafro eqrq{ ftfirdT
Government of lndia

Ministry of Commerce & lndustry
Department for promotion of lndustry & lnternal Trade

(Technical Support Section)

Subject: - M/s Comet Exports (AA No.2910018933 dated 29.1 0.2012)
Reference: - DGFT lD No. 01/81i50/376/AM13/DES-|U105dated 05.08.2019

With reference to the above, the undersigned is directed to say that the case has
been examined the firm has not given proper calculation and other details and claimed
higher wastage. Taking in to consideration the import item may be allowed with 5 %
wastage.

Item Description Quantity Allowed
Export item Doormat with Aluminium

Frame
(Containing Polypropylene
Non-Woven Floor Coverings)

16264 Nos

lmport ltem Re leva nt Polypropylene Non-
Wovn Floor Covering

1.05 sq.meter/sq.meter content
in the export item

Consultanl
fel3225

DGFT(DES-II)
DPIIT U.O.NO. 7/15/2018-TSW dated 14.10.2019

Rrs
21 )t\)"44
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ll

SL Noin

DGFT Appl PartNo Dcscript on Perunit qt! UOl● | lmponSl

Tota I Qty
calculated Export SL. N(

Qtv

Ap‖ icd in

D6F

Qtv
recomme

ed

115 P305385E Bracket 10 lヽjヽИBER

P305385E NUMBER 40 Total 22005

117 P306430MK2E Washer,shakeproof 10 NtiMB[R

P3064301.lK2E NUMBl,R 43 TOtal

119 P306649[ Top Plate 10 Nt,ヽイBl)R 525 14

44 Top platc 10 NUヽ431)R 105

121 P306649[ N(jヽガBIサR 44 Total 9つ 5

122 P307528[ 1)Cヽ40TOR 10 UヽMBI〕R 17055 3

123 D C MOTOR 10 NUMBER

124 P30フ 528[ NじMBLR 45 Total 19005 19193

125 P307619E Short Top Platc 10 NUMBI:R 1フ 055 3

P307619E Short Top p ate 10 NU卜ИBI]R 525 14

127 P307619E Short Top Platc 10 NUヽイBI:R

P307619E NUMBIうR 46 Total 17880 17955

Slider brackct 10 しヽM BER 18000 2

UヽMBER 48 Total 18000

131 P307648′ 50KE Track 10 Nl」 4ヽBER 4950 7

P307648′ 50KE NtjMBER 49 Total

P307649′ 10KE Track 10 NtjMBI:R 4

P307649′ 10KE Track 10 NUMBl:R 10098 5

P307649′ 10KE Track 10 NUヽИBI〕R 3000 8 31

136 P307649′ 10KE Traak 10 tヽJヽ4BER 525

P307649′40KE NUMBER 50 Total 30126

51 P307650′10KE Track 10 UヽヽイBER 51 ,8978 1

51 P307650ノ10K[ Track UヽMBER 51 525

140 P307650/10K[ Nt,ヽ4BljR 51 Total 19503

141 P307682E cable assy Nt,MBER 53 18000 2

142 NUMBER 53 Total 18000 4

143 P307766E Stop Black NUヽИBI]R 18978 1

144 54 P307766E Stop-Black NUMBljR 17055 3

Stop B ack NUMBER 16503 4

P307766E Stop Black UヽMBIうR 7

147 54 Stop-Black UヽMBER 1014 1

148 P307766E Stop-Black 10 NUMBER 525

149 P307766E NtjMBER 54 Total 59025 59060

55 P308012E CABLE ASSY AMP CONNECTOF Nじ MBI:R フ383 6 7

151 55 P3080,2E NUMBl:R 55 TOtal 7

152 P308148′ ,OKE Track fadcr 10 NUヽイ131:R 6 7

P308148′
`OKE

NUMBER S6Total 7

57 P308212E Block, Wipcr 10 UヽMBER 2898 9 2

155 5フ P308212ビ UヽMBER 57 Total /26

P308213E Block, Wiper UヽMBER 18978 1

157 P303213E Block, Wiper tヽJMBER 2

158 P303213E Block, Wipcr Nt」MBI,R 17055 3

P303213E Nし 4ヽ31:R 58 Total 26824

160 P308265[ CABLE ASSY Aヽ4P CONNECTOI Nt,ヽlBl:R

161 P308265[ NUMBl〕R 59 Total 300

162 P310897E CABLE ASSY JST CONNECTOR NUMBER 10098 5 10

P310897E NUヽИBER 61 Total 10098 2545 2

P312866E Micro Sw tch NUMBER 105

165 P312866E NUMBI〕R 63 Total 275

P315653E Block′ SIdr NlJヽ4Bl,R 1フ 055 3 1フ

16フ P315658E Block,SIdr 10 NUMBER

P315658E Block′ SIdr 10 NUMBER

169 P315658E NUMBl:R 64 Total 17955 17

170 P315778E CABLL ASSY AMP CONNECTO『 10 NUMBl]iヽ 65 17055 3 17955 17

1フ 1 P345778E CABtE ASSY A卜 ИP CONNECTO[ 10 NUヽИBl〕R S25 14 17955

172 P315778E CABL[ASSY AMP CONNECrOr 10 NUヽlBER 300 17955

A a r.Jo. 3r \ ao 6ll 3x )1 , Q<,lt,2--13
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AA No' 3ll oo 6ll Zg al1' 9<' tl' '2'13

SL Noin

DGFT Appl PartNo Dcscription Pcrun t qtt ∪OM mports
Total Qty
ca culated Ixport SL. N(

Qty

Ap‖ ed in

DGF

Qty

rccommend

ed

65 P315778E tヽ,MBER 6S Total 1フ 880 17955

10 (ヽJMBl]R 17055 3 17955 1フ 055

P39427[ 10 NUMBER 525 1フ 955 525

P3942フ E Bush 10 Nし 4ヽBl:R 300 17955

P39427[ NU卜4Bl:R 66 Totai 17880 17955 17880

Block′ End 30 NUMBI]R 17955 17955

67 P39529E Block′ End 10 NUヽ4BI:Iく 1フ 055 3 17955 17055

6/ P39529E BIOck′ [nd 10 tヽJMBrR 16503 4 17955 16503

P39529E BIOck′ [nd 10 tヽJM 81:R 5 17955

P39529E lヽjヽイBER 67 Total 94160

P39552E ,0 Nじ M131:R 37956 1 37956

P39552E Nじ ガヽBLR 34110 3 34110

P39552E 10 NUヽ4BER 4

40 NUヽ4BI:R 10098 5 10098

P39552E NUヽ4BI:R 68 Total 9866フ 89000

P39555′ lE Rod,Gu do 40 UヽMBl,R 18000 2

P39555′ 1ビ Rod,Guido 10 NUヽ4 BI,R 69 1950

P3955571E Rod′ Gu dc 10 Nじヽ

“

BliR 69 1800 11 1800

P39555′ lE NじMBER 69 Total 21750 22999 21750

P39555′ 3E Rod,Guido 10 NUMBl:R

1'39555′3E Rod,Guidc 10 NUMBI]R 1950

P39555′ 3E Rod,Cu dc 10 Nl,ヽIBI]R

P39555′ 3E UヽMBER 70 Total 12573 1266フ 12573

P39555′ 4E Rod guide 10 lヽJヽ4BER フ1 4950 フ 4950

R39555′ 4E UヽヽイBI]R 71 Total 4950

P39557′ lE Nut,Squarc― Иヽ3X05 20 NUMBER 71 37956 1 3フ 956

フ4 P39557′
`E

Nut, SqLrare-M3X 0.5 40 NliMBI]R 17055 3 1フ 055

フ4 P39557′
`E

N ut,Squarc 1 3X 0 5 ,0 Nt′ 4ヽBER 74 4

P39557′ IE NUMB[R 7● Total 88017 69089 69089

フ5 P39557′ 2E Nut, Square NUMBER 5796 9

フ5 P39557′ 2E NUヽ力Bl:R 75 Total 3400

P39フ 41[ Bush NUヽ4Bl)R 7

P39741[ UヽMBIうR 76 Total 9900

P40858E Pin Mouldod Detcnt NUMBER 525 525

P40858E Nしヽ

“

BER 79 Total 525 732 525

P41631′ 10KE 'Tiack 20 NUMBER 600

P41631′ 10KE UヽMBI:R 80 Total 450

P41555/10KE Track 10 NUヽ4BI]R 2898 2898

P41555′ 10KE Track 10 NUヽ
"B「

R 156

P41555′ 10KE Track Uヽヽ4BER

P41555′ 40KE UヽM BER 81 Total 315, 3159

P42635E spr ng, o/Press 40 NtjM BI,R 1014 1014

P42635E Nじ MBI:R 84 Tot`1 507

6 Sleeve, heatshrink 40000 MlJ liR

P45878E 4ヽ1]TI]R 85 Total フ800 7251 7251

8 P60561E Bracket, Switch 10 NU卜
"BI:R

1014

9 P60561E Nl,MBl〕R 86 Total 1014 1062

0 P60841/1[ Scrcw UヽMBER 1フ 055 3 1フ 055

P60841/1[ UヽMi3「R 87 Total 17055 19フ 55 17055

2 P60849′ 3E NUヽ
`BI:R

18978

3 P60849′ 3E NUMBER 88 Total 15942

4 92 P60985′ lE Cas ng NUMBI:R 17055 17055

5 92 P60985′ lE Casing Nυ 4ヽBl:R

6 P60985′ lE UヽMBER 92 Total 19790 19フ 90

フ P60985′ 3E Casing N(」MBER 18978 1 189フ 8

8 P60985′ 3E NtjM BI,R 93 Total 189フ 8 18039 18039

9 P60986′ IE Casine, Outcr 10 NUMBl]R 1800

0 P60986′
`E

NUMBI:R 94 Total

´ Ч´



,I

SL Noin

DGFT Appl PaⅢ No Dcscription I,crunit qt) UOM mportsl
I otal Qty
ca cu ated Ixport SL- N(

Qtv

Ap‖ ed in

DGF

Qtv

rocom mel

Od

P60986′ 3E Casing Nl,MBI:R 9

232 P60986′ 3E NUMBER 95 Total 2898 3048

P60986′ 4E Casing outcr NUMBER 7

234 P60986′ 4E UヽMBER 96 Total 2475

235 P60986/5[ Casing UヽMBI'R 17055 3

P60986/5[ NUMBER 97 Total 17055 F

237 P61095E Contact Assembly NUMBER

P61095E Contact nssemb V NUヽスBliR 34110 3

239 P61095E Contact Assembly NIJヽ4BFR 4

P61095E Contact nsscmblV Uヽヽ4BER 5

241 10 P61095E Contact Assembly Nt,MBl!R 100 6

P61095E Contact n ssemblv 、tjM rnlR 1050 1

243 P61095E N(チ 4ヽBER 100 Total 146970 149373

P61221E Ind Block Overpress 10 NじMBl:R 101 1014

245 P61221E NUヽ4BER 101 Total 1014 50フ

P61508′ 10KE Track 40 NUヽ4131,R 1014 13

24フ 103 P64508′ 10KE Uヽヽ4BER ユ03 Total 1014 2319

P61670E Block,SIdr 10 UヽMBl]R 2898 9

P61670E Block,SIdr 10 UヽMBI]R

250 105 P61670E tヽjMBER 105 Total 3172

251 P61782′ CE Block′ SId「 10 NUM BER 189フ 8 1

252 P64782′ CE NじMBER 107 Tota! 18978 5644

P61838′ 3E 5crcw, Pan
`0
NUMBI]R 1014 13

254 109 P61838′ 3E NUMBER 109 Total 1014 フフ1

255 P61841E Scrcw 10 NUヽИBER 2

110 P61844E UヽMBER 110 Total 4501 4:

257 111 P62039[ Cablo 10 NUMBER 111 525 14

258 111 P62039[ NUMBI]R 11l Total

120 P62642′ B′400E
`0

UヽヽИBI:R 120 4950 ツ

P62642′ B′400E Termination Wirc 10 しヽヽИ Bl:R つ

261 120 P62642′ B′400E NUMBIうR 120 Total 7(

262 122 P62642′ GY′400E Termination Wire 10 NUMBER 122 1014 13 1

122 P62642′ GY′400E NljMBER 122 Total 1014

P62642′ R′520E Termination Wire 10 NtjMBl,R 7

265 124 P62642′ R′520E Termination Wire 10 NUヽ4Bl,R 124 2898 9

P62642′ R′520E NUヽlBER 124 Total 6フ 16

267 128 P62642′ Y′400E Tcrmination Wirc 10 NUヽ4BI:R フ

P62642′ Y′400E Termination Wlre 10 NUヽガBER 9

128 P62642′ Y′400E NUMBER 128 Total

270 P62642/Y/700[ 10 tヽ,MBl:R 1

271 129 P62642/Y/700[ UヽMBER 129 Total 189フ 8 フ005

272 P61919E Stop― Black N t「 ‖o 10 NUMBER 7383 6

273 P61919E Stop-31ack N t「 lo 10 Nt,MBER フ 4

2フ 4 P61919E NUMBER 130 TOtal 12333 16フ S 1(

275 131 P63027E Top Plate 10 NUMBER 4950 7 4

276 131 P63027[ Top Platc 10 NUMBER 131 8

277 131 P63027[ Top Plate 10 NUMBER 105

131 P63027[ NUMBER 131 TotaI

279 P63028E Standoff 10 NUMBER 17055 3

132 P60028E Standoff 10 NUヽ4BI]R 132 4

281 132 P60028E Standoff 10 Nl,MBI]R 10098 5

132 Standoff 10 Uヽヽ

"BI]R
132 8

132 P63028E Standoff 10 Nし Иヽ131:R 11

132 P63028E Standoff 10 NUMBER 11

285 132 P63028E Standoff 10 NUMBER 1014 13 1

P63028E Standoff 10 NUMBER

132 P63028E NUMBER 132 Total 51525 511

P63073E Scrcw M2 x 0.4 10 NUMBI:R 18000 2

A A No. '. 3\too6lt 38 .11 , 2e..lt'2-Dt3
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P63073E Scrcヽv M2x04 NUMBER 17055 3 1フ 055

P63073E Scrc、ν1 2x04 20 lヽJヽ4BER 133 20196 5 20196

133 P63073E Screw M2 x 0.4 UヽMBER 133 3000 8

133 UヽMBI:R 133 Total 58251 53080

P63102′ 3E Screw M2x3 10 Uヽヽ

“

llER 134 16503 4

P63102/3E UヽM BER 134 Tota〔 16503 14091 14091

135 P63114E PullcV, drive UヽMBER 135 17055 3 17055

135 P63114[ UヽMI〕 I:R 135 Total 17055 18516 1フ055

P63313E Motor ■ヽ,MBI]R 1014 1014

136 P63313E lヽjMBIR 136 Total 50フ

P63317E Drive Pulley Aiuminium UヽM BI]R 137 17055 3 1フ055

13フ P63317E Drive Pu lleV-Alum inlum UヽMBER 13フ 16503 4

P63317E Drive Pulley Aluminlum UヽM Bl,R 137 10098 5

13フ P63317E しヽヽコBI:R 137 TotaI 43656 34256

P63537E BIock′ [nd 10 NUヽイBI:R 138 4950 フ 4950

P63537E (ヽ,MBl:R 138 TOtal 49SO 2700

P63622′ 4E Shcd Extrudcd NUMBER 140 4950 7 4950

P63622′ 4E NUMBIうR 140 Total 4950 1313 1313

141 P63638′AE BIock′ SIdi NUヽ4BER 141 10098 5

141 P63638 AE Nし イヽBIR 141 Total 3762 3762

part of audio equipment NUNIBER 145 105 105

P63662[ NLヽ

“

BER 145 TOtal
P63705E Synch Belt 10 NtjMBER 14フ 17055 3 17055

P63705E Synch Belt 10 Nじ MBEIR 14フ 4 16503

P63705E Nt,ヽ4BIうR 147 Total 26561 26561

P63720′ BE Stop 10 Nllヽ

"B〕

:R 1 18978

P63720′ BE Stop 40 NU卜IBI]R 148 18000 2

P63720′ BE Stop 40 NUヽ4BER 148 3 17055

P63720′ 8E Stop 40 NUMBER 16503 4

8 P63720′ BE NUMBFR 148 Total 66951 66951

SA303780E MOTOR 10 NUヽ4Bl:R 2898 9

O SA303780E l■10TOR 10 NllヽИBER 」56

SA303780E NUヽ

“

BER 149 Total 3054 4425 3054

150 SA305860′ lE CABLEASSY AMP CONN[CT0 10 NUヽИBI:R フ 4950

SA305860′ 4E NUヽ

“

BER 150 Total 4950

SA307828E 1 0TOR 40 NUヽ4BI:R 152 1フ 055 3 17055

152 SA307828E MOTOR NUMBER 152

6 152 SA307828E NUMBER 152 Total 1フ 160 18710 17160

SA308654E M OTOR NUヽ4Bl:R 1950

8 153 SA308654E 1ヽ∫MB「 R 153 Total 1950

9 156 SA310898E 1 0TOR UヽMBER 10098 5 10098

O 156 SA340898F NUMB『:R 156 TOtal 2524 2524

15フ SA311489E MAXON MOTOR NじMBER 157 525

2 157 SA311489E Nし M BER 157 Total 525 132 132

3 SA41162E Cablc 1ヽ,M1311R

158 SA44162E NUヽ

"Bl:R
158 Total 1672 1672

´
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SL Noin

DGFT Appl PartNo Description Perunlt qty UOヽЛ lm portsl
Total Qty
ca culated Export SL. Nc

Qtv
recomm(

nded
51 P307650′10KE Track 10 Nl′ 4ヽBI]R 1

143 P307766E Stop― Black 10 NUMBER 1

P308243E Block, Wiper 10 Nt,ヽ4BI:R 1

BIock′ End N(JMBER 1 179〔

183 P39552E Washer 20 NUMBI〕 R 1 379:
P39557′ lE Nut, Square-M3X 0.5 NUMlll]R 1 379:

222 P60849′ 3E Shed 10 NUMBl]R 18978 1

227 P60985′ 3E Casing 10 NUヽ4BI]R 1

P61095E Contact Assembly 10 NUヽ4Bl]R 18978 1

P61782/CE BIock,SIdr 10 NUヽ4131:R 107 18978 1

P62642/Y/700E Termination Wire 40 ヽt,MBER 18978 1

148 P63720′ BE Stop 10 ヽし 4ヽBER 1 1897

13 5 36-340-004PCCE Adhesive,Silver 0000135 KG 5 243 2 2

36-345-004E 0 000040 KC 6 18 2 1

7 36-421-001E Nye bar 0001000 7 2

57 1フ 83181190E Scrcw′ 2/56UNCx 1/41N NUMBl,R 17 2

P301197E LH[ND BLOCK 10 ヽUMBER 2

P301198E R H END BLOCK 10 ヽUMBl]R 18000 2

P301200E SL DER BLOCK 10 ヽしMBER 2

P301721E Body 10 NUヽ4BER 27 18000 2 180C
P301787′10KE Tra ck Nl,MBER 18000 2

P301821E Eye et 10 NUMBER 18000 2

48 P307643E Slider bracket NUMBI,R 2

P307682E Cable assy 10 NUヽ4Bl:R 18000 2

P308213E Block,ヽ ′́pcr NUヽ4BI]R 18000 2

P39555′ lE Rod′ Guide 10 ヽじMBER 2

P61841E Screw 10 ヽt'MBl〕 R 18000 2

288 P63073E Scre、 vヽИ2x04 10 NUM13ER 2 180C

P63720/BE Stop 40 NUMBI:R 2

4 3 36-167-000PCECE Adhesive, Bondmaster 0000010 lllRじ 3 017055 3 01705
14 5 36‐310-001PCCE Adhesive′ Si ve「 0000135 KG 5 2302425 3 230242
31 フ 36-421-001E Nye bar 0001000 I_ITRI] フ 17055 3 1705

17 83181190E Screw′ 2/56UNCx 1/41N ヽUMBER 17 34110 3 3411
64-007-054E Sleeve 10 ヽい 4131,R 20 17055 3 1705

71 22 P300783′10KE Track 10 NUヽ4BER 17055 3 1705
P301729E Label NUMBI〕 R 51165 3 5116
P305384E ldler Pu‖ ev 10 NUMllER 17055 3 1705

113 P305385E Brackct NUMBl]R 17055 3 1705

122 P307528E D C MOTOR 10 NUヽ

“

BER 17055 3 1705

125 P307619E Short Top Plate 10 NUMBl]R 17055 3 1705

144 P307766E Stop― BIack 10 NUMBER 17055 3 1705

P308213E Block, Wiper 10 ヽtjMBI]R 17055 3 1705
P315658E BIock,Sldr 10 Nl」 イヽBER 17055 3 1705
P345778匡 CABLE ASSV AMP CONNECTOF 10 NUMBI:R 17055 3 1705

174 10 NUMBER 17055 3 1705

179 P39529E BIock′ End NUMBl]R 17055 3 1705

184 P39552E Washer NUMI〕 ER 34110 3 3411
199 フ4 P39557/1E Nut′ Squarc― M3X05 NUヽ4Bl〕R フ4 17055 3 1705

220 P60841/1E Screw Nし 4ヽBER 17055 3 1705

224 92 P60985′ ,E Casing NUM131,R 17055 3 1705

235 P60986/5E Casing Nlブ 4ヽ1,ER 17055 3 1705

238 P64095E Contact Assemb y NUヽ4BER 34110 3 3411

132 P63028E Standoff NUMBER 132 17055 3 1705

P63073E Screw M2 x0 4 NUMllER 133 17055 3 1705

AA No ; 3lloo6ll 3aD呻 W yryu &t1 t^rr-sr . J{.a<,rt.
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SL Noin
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Total Qty
calcLrlated Export SL. Nc

Qtv
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nded

P63114E Pulley, drive 10 ヽUM131:R 17055 3 17055

137 P63317E Drive Pulley-Alumlnium 10 NUMBER 137 17055 3 17055

147 P63705E Synch Belt 10 tヽ,ヽ4BER 147 1フ055 3 17055

148 P63720′ BE Stop 10 NUNl13Elヽ 17055 3 17055

152 SA307828E ЛヽOTOR 10 NUヽ4B111ヽ 152 17055 3 17055

34-021-001PGCE Pa rt of Audio equipment
0286 SQじ

INCH
4

4719858 4

3 36167-000PGECE Adhesive, Bondmaster 0000045 IITRE 3 0247545 4 0247545

5 36-310-004PCCE Adhesive,Silver 0000435 KG 5 2227905 4 2227905

6 36-345-001E 0 00001 KG 6 16503 4 16503

7 36-421-001E NVe bar 0001 LII RI: フ 16503 4 16503

39-227-070E Solder Mu tlcore 0040 GIヽ人M 66012 4 66012

17 83181190E Screw′ 2/56UNC x,/41N ヽそjヽ4111,R 4

P303364E CABLE ASSY NtiMBl:R 82515 4 82515

0 P304703E Bus h Nt,MBER 33006 4

3 P307649′10KE Track 40 NじMBER 4

5 P307766E Stop Black NUMBI:R 4 16503

0 67 P39529E Block,End NUMBER 6フ 16503 4 16503

5 P39552E NUMBI:R 16503 4 16503

0 P39557′ lE Nut, SqLrare-M3X 0.5 20 NUMBI:R 4

9 P61095E Contact Assembly ヽtjMBER 4

0 P63028E Standoff ヽそjMBER 16503 4 16503

3 134 P63102′ 3E Screw M2x3 Nじ MBI:R 134 4 16503

0 137 P63317E Drive Pulley Aluminium Nし バヽBER 13フ 16503 4 16503

2 P63705E Synch Belt N U M13■ R 147 16503 4

P63720′ BE Stop NUヽ4BljR 16503 4 16503

3 36167-000PGECE Adhesive, Eondmaster 0000015 I I11ヽ 1] 3 01514フ 5 015147

5 36-310-001PCCE Adhesive,Silver 0000135 KC 5 136323 rD 136323

6 36-345-001E 0 000010 KG 6 5 10098

7 36-421-001E Nye bar 0001 フ 10098 5 10098

8 37-054-005PGEC[ Grease 0001 MEIER 8 10098 5

39-227-070E 5o der Mu tlcore 0040 GRAヽイ 40392 5 40392

17 83181190E Screw,2/56UNC x 1/41N Uヽヽ431〕 1て 17 5 20196

4 P307649′10KE Track Uヽヽ413ER 10098 5 10098

2 P310897E CABtE ASSY JSr CONNECTOR ヽUMBER

1 67 P39529E Block′ End NUヽイBl]R 67 10098

6 P39552E Washe r 10 Nし イヽBER 10098

2 P39555/3E Rod′ Guide 10 Nl,ヽガBER 10098 10098

O P61095E Contact Assembly 30 NUMBI〕 R 30294

1 P63028E Standoff 10 NUヽ4BI]R 10098 10098

O P63073E Screw M2 x 0.4 20 NUM13Elく 133 5

1 P63317E Drive PulJey Aluminium 10 UヽMlllilヽ 137 5

7 141 P63638′ AE BIOck′ SId「 10 N【,MBER 141 10098 5 10098

9 SA340898E ИヽOTOR ヽUMBER 5 10098

5 36-310-001PGCE Adhesive,sllver 0000135 KG 5 0996705 6 0996705

6 36-345-001E 0 000005 KG 6 036915 6 036915

7 36-421-001E Nye bar 0001000 I´lrRE フ 7383 6 7383

83181190E Screw′ 2ノ56UNC x 1/41N 20 Nt,MB「 lt 17 14766 6 14766

O P308012E CABLE ASSY Aヽ 4P CONNECTOF 40 NUヽ4Bl〕 R 6

2 P308148′ 10KE Track fader 10 NtJヽ4BER 6

1 P61095E Contact Assemb y NUヽ4BI〕 1て 100 6 29532

2 130 P61919E Sto p‐ Black N trle 10 NUMBER 130 6

6 36-345-001E 0 000010 KG 6 0495 フ 0495

7 36-421-001E Nye bar 0001000 IITRI] フ 495 フ 495
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P307648′50KE Track NUMBじ R 4950 フ

P307766E Stop-B1ack Nし 4ヽBER 54 4950 フ

P39555′ 4E Rod sulde ヽし 4ヽ13EIヽ 71 4950 フ

204 P39フ 41E ヽしMBER 7

P60986′ 4E Casing outer Nlり 4ヽBER 4950 7

P62642′ B′400E lermlnatlon Wire 10 NUヽ4Bl〕R 4950 フ

264 P62642′ Rr520E Termination Wire 10 NUMBER 4950 7

267 P62642Nヽ 400E Termination Wire 10 NUMBER 128 7

273 P61919匡 Stop― Black Nitr le 10 NUヽハ〕liR 130 4950 7

P63027[ Top Plate NUMBl〕 R フ

P63537E Block′ End NIJMlll]R 138 4950 7

P63622′ 4E Shed Extrudcd NUMBI]R 140 4950 7

322 SA305860/1E CABLE ASSY AlvIP CONNEC10F NUMBER 150 7

7 3 36167-000PGECE Adhesive, Bondmaster 0000015 l1l RE 3 8 004

5 36-340-004PCCE Adhesive,silver 0000435 KG 5 0405 8 04C

7 36-421-004E Nye bar 0004000 i lIRI〕 7 3 8

39-227-070E Solder Multicore 0045 GRAM 8 13

62 83181190E Screw′ 2/56UNC x 1/41N ヽし 4ヽBI]R 8

P303364E CABLE ASSV 05 ヽじMBER 8

P303584E D C MOTOR ヽUMBER 3000 8

P304703E NUヽ4Bl,R 8 60C

P305384E ldler Puley 10 NUMBER 8 30C

114 P305385E Bracket UヽMBI〕 lヽ 3000 8 30C

13S P307649′10KE Track NUヽ4BI:R 8

131 P63027E Top Plate NUヽ4BI〕R 131 3000 8 30C

282 132 P63028E Standoff NUヽ4BER 132 8 30C

P63073E Screw M2 x 0.4 10 NUMBI]R 3000 8

5 36-310-001PCCE Adhesive,silver 0000135 KG 5 039123 9

フ 36-421-001E Nve bar 0001000 I´ITRE フ 9

41 9 38‐ 004‐ 04SpGCE 026500 4ヽETER 9 76797 9 7679

83181190E Scrcw,2/56∪ NCx1/4N NUMlll,R 5796 9

P304703E Bus h NUMBI〕 R 5796 9 57'

P308212E Block, Wiper 10 NUMBI〕 R 57 2898 9

202 P39557′2E Nut, Square NlチMBER 5796 9

P41555′ 10KE Track NUMBER 9

225 P60985′ 4E Casing 10 ヽし 4ヽ13EIヽ 2898 9

231 P60986′ 3E Casing 10 ヽし イヽBI]R 2898 9 28g

P61670E BIock′ Sldr 10 tヽ」 イヽ13ER 9 28S

120 P62642′ B′400E Iermlnation Wire 10 ヽし 4ヽ131:R 2898 9

265 124 P62642′ R′520E Termlnatlon Wlre 10 ヽUMBER 2898 9 28,

268 P62642ハイ′400E Termlnatlon Wlre 10 ヽUMBER 2898 9

SA303780E MOTOR 10 ヽUMBl:R 2898 9 28g

SA41162E 10 NUMBER 9

8 3 36-167-000PGECE Adhesive, Bondmaster 0000045 lITRE 3 002925 0029,

39-227-070E Solder MuLticore 0040 GRAM

55 63-053‐ 121E Screw,2/56 UNC x0 187・ 10 NUヽ4BIじR

P304703E Bus h 20 NUMBl:R 3900

P305384E ldle「 Pu‖ev 10 NtJヽ 4111:R

P305385E Rracket NUMBlじ R 1950

P307528E D C MOTOR NUMBER

P39555′ lE Rod′ Guide NUヽ4BI:R

P39555′ 3E Rod′ Guide 10 NUMBER 1950

216 P45878E Sleeve, heatshrink 40000 MI〕 Tl〕 R 7800

132 P63028E Standoff NUMBER 132 1950

ス餞NO'3110o6(IЪ ♂ ノF・
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SA308654E MOTOR NUMBI]R 153 1950

1 38-004-049PGCE Ca ble 043000 MI:11:R フア4 11

P301729E NUMBER 5400 11

4 P304703E UヽMBI]R 11 3600

0 P305384E ld er Pu ey UヽM13Elて 1800 11 1800

0 P39555′ lE Rod′ Gulde NUMBER 11

9 P60986′ lE Casine, Outer NUMI〕 ER 11 1800

4 P63028E Standoff Uヽヽ4131lR 132 1800 11

4 36¬ 87-001PGECE Grease 0000425 KG 4 012675 012675
P304729E Label NUヽ4BFR 3042 3042

P305384E ldlo「 Pu‖ ey 10 NUヽ4BI〕 R 1014 13 1014

P307766E Stop-Black 10 NUMBI]R 1014 13 1014

P42635E Spring, o/Press 10 NUMBI,R 1014 13 1014

8 P60561E Bracket, Switch 10 Nじ M131:R 13

P61221E End Block overpress 40 Nし 4ヽBER 101 1014 1014

6 P61508′ 10KE Irack 40 ヽUMBER 1014 13

P61838′ 3E Screw, Pan 10 ヽUMBER 1014 1014

122 P62642′ GY′400E Termination Wire 10 ヽUヽ4131:Iヽ 122 1014 13 1014

132 P63028E Sta∩ doff NUMBl]R 132 1014 1014

P63313E Motor 10 NUMBEIヽ 1014 1014

2 36-093-001PCCE Loct te 648 000044 1_lTRI: 2 005775 005775

P300990E 81ock,SIdr-5MM TAPERED NUヽ4Bl:R 525 525

P301729E Label Nし 4ヽBER 1575 1575

P304703E Nし 4ヽBER

P306649E l op Plate 40 Nじ MBl]R 14

P307619E Short Top Plate 10 ヽUヽ4BER 525

P307649′10KE Track 10 ヽUMIヽER 525 525

P307650/10KE Track 10 NUMBl:R 525 14

P307766E Sto p― Black 10 ヽUMBI]R 525 525

P315658E Block′ SId「 10 NUMBER 525 525

P315778E CABLE ASSV AMP CONNECTO 10 NUヽ4BER 525

P39427E Bush 10 NUヽ4BElt 525 525

P39555′ 3E Rod′ Guide 10 NUヽ4BER
P40858E Pin, Moulded Detent 10 NUMBER 525 525

P61095E Contact Assembly 20 NしMBl]R 1050

111 P62039F Cablc 10 ヽUMBFR 111 525

157 SA311489E ИヽAXONヽИOTOR 10 ヽUMBER 157 S25

4 36187-001PGECE Gacase 0000120 KG 4 0036
6 36-345-001E 0‖ 000010 KG 6 003

63-005-004E Washer,small NUヽ4BER
P307619E Short Top Plate 40 NUMBER 300

P308265E CABLE ASSY AMP CONNECTOF ■ヽJヽ4BER 300

P315658E Block′ SIdr Ntjヽ4BER
P345778E CABlε ASSY Aヽ ИP CONNECTOF 40 NliMBER

P39427[ Bush 10 NljMBER
P41634′ 10KE Track ヽし 4ヽBl:R

5 36-310-001PCCE Adheslve,silver 0000435 KG 5 002106 002106
12 38-016-005E Ca blc 003050 4ヽ1:11:R 4758 4758

63-193-002E Nut fu‖ hex S S M2X04 10 ヽUヽ4Bl:R 156

63-193-120E Screw M2X40 10 Uヽヽ413ER 156

P306430MK2E Washer,shakeproof 10 ヽじM131〕 R

P41555′ 10KE Track NUMBEIt 156

149 SA303780E M OTOR 40 NUヽ4BI]R 149

36-345-001E 0 000010 KG 6 00105 00105

- lo -
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recomme
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39-227-070E Solder Multicore GRAM 42 4
P300783′10KE Track 40 NUMllER 105 0
P303240E NUMBER

120 Top Plate NUMBER
P312866E Micro Swltch 10 UヽヽIBl]R 105 ∩ |

212 P41555′ 10KE Track NUヽ4BI,R
P61670E Block,sldr NUMBl:R 10'

2アフ P63027E i op Plate Nし 4ヽBI〕 R
286 P63028E 10 NUMlll]R 0`

P63662E part of audio equlpment 10 NUMBER
325 SA307828E MOTOR 10 NUヽ4Bl]R

1 1 34-021‐ 001PCCE Total
SQU
INCil

I Total

3 2 36-093-004PGCE Loct te 648 L1l RE 2 Total 0
3 36167-000PGECE Adhesive, Bondmaster IIFRE 3 Total 315 06F
4 36187-001PGECE Grease KG 4 Totai 0
5 36-310-004PCCE Adhesive′ S vcr KG 5 Total 10,04
6 36-345-001E 0 KG 6 Total フ36
7 36-421-001E Nye bar I´

「
I RI: 7 Total フ0936

8 37-054-005PGEC[ Grease Ml:il:R 8 Totai 0 n
2 9 38-004-045PCC[ Cablc METER 9 Total 0 0

38‐ 004-049PCCE 4ヽ1]TI〕 R 10 TotaI 0 0
12 38-016-005[ Cable METER 12 Total 0
4 39-227-070E GRAM 14 Total 0

,4 63-005-004E ヽしMBElく 15 Totai 0 0
63-053-121E NUヽ411ER 16 Total 0 0
83181190E Nし 4ヽBl]R 17 Total 0
63-193-002E NUヽ4BI]R 18 Total 0
63-193-120E NUヽイBER 19 Total 0 0
64-007-054E N:,MBER 20 Total 0

22 P300783′10KE NUMBI]R 22 Total 0 0
75 P300990E NUMBER 23 Total 0
77 P301197E ヽUMBER 24 Total 0 0

P301198E NUMBI]lt 25 Total 0 0
81 P304200E

Ntプ MBI〕 R 26 Total 0 0
P301724E NUヽイBI:R 27 Total 0 0
P301729E NUヽ4BER 28 Total 0 0
P301787/40KE

Nt,ヽ4BI]R 29 Totai 0 0
92 P301821E

Nlり 4ヽBER 30 TotaI 0 0
P303240E NUMBI:R 32 Total 0 0
P303364E NUヽ4111iR 33 Total 0 O
P303584E Nじ M131:R 37 Total 0 0
P304703E NUMBER 38 Total 0 0
P305384E NUMI〕 ER 39 Total 0

116 P305385E NUMBER 40 Totai 0
P306430MK2E NUMBI,1ヽ 43 Total 0 O

121 P306649E NUMBER 44 Total
124 P307528E NUM131う R 45 Total

P307619E NUMBER 46 Total 0
P307643E NUMBER 48 Total 0
P307648/50KE NUMllER 49 Total 0 0
P307649/,OKE NUMBI:R 50 Tctal O 0

P307650/10KE NUヽ4111]R 51 Total 0 0
142 P307682E NUMBIう R 53 Tctal 0 0
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SL No in

DGFT Appl Pa「tNo Oescription Perlrnit qt! UO lvn lmportsl
Tota Qty

ca culated Expon SL Nc

Qtv
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9 P307766E ヽじMBER 54 Total 0 O

1 P308012E NUヽ4BER 55 Total 0 O

53 P308148′10KE NUヽ 413EIヽ 56 Total 0 O

55 P308242E NUヽ4BER 57 Total 0 0

P308213E ヽじM13EIヽ 58 Total 0 0

1 P30826SE tヽ,ヽ4Bl〕 R 59 Total 0 O

63 P310897E NUヽ4BI]R 61 Total 0 0

P342866E NUMBI〕 It 63 Total O

P315658E NUMBER 64 Total 0

P315778E Nし 4ヽBER 65 TOtal 0

77 ヽUMBER 66 TOtal 0

P39529E NUMBER 67 Total 〇

P39552E NUヽ43Elヽ 68 Total 0

91 P39555′ 4E ヽそjヽ4BER 69 Total 0

P39555′ 3E ヽじヽ
"lll〕

R 70 Total 0

97 P39555′ 4E NUヽ4131:R 71 Total 0

P39557′ lE NUヽ 4131〕 It 74 Tota! 0

P39557′ 2E NUヽ4BER 75 Total 0

P39741E ヽしMBI]R 76 Total 0

P40858E Uヽヽ4BER 79 Total 0 0

P41631′ 40KE NUヽ4BER 80 Total 0 〇

P41555′ 40KE NUMBl:R 81 Total 0 O

P42635E NUMBER 84 Total 0 0

17 P45878E 4ヽEll,R 85 Total O O

P60561E ヽしMBER 86 Total ○ 0

21 P60841/1E Nlブ 4ヽBER 87 Total 0 0

P60849′ 3匡 NUMBER 88 Total 0 O

P60985/1E NUMBI〕 R 92 Total 0 0

P60985′ 3E NUMBER 93 Total 0 0

P60986′ lE tヽ,ヽ4BI:R 94 Total 0 0

P60986′ 3E UヽMBl〕R 95 Total 0 0

P60986′ 4E NUヽ413ER 96 Total 0 0

P60986/5E Nt,M13ER 97 Total 0 0

P61095E ヽしM131:R ■00 Total 0 0

P61221E lヽJヽ41111R 101 TOtal 0 0

103 P61508′ 10KE NtJMBER 103 Total 0 0

P61670E NUヽ4BI〕 R 105 TotaI 0 0

P61782′ CE Nι,MBER 107 Total 0 0

109 P61838′ 3E ヽUMBER 109 Total 0 0

P64841E ヽじ 力ヽBER 110 Total O 0

NUヽ4111iR 111■ otal 0 0

120 P62642′ B′400E NUヽ4131lR 120 Total 0 0

P62642′ GY/400E NUMBER 122 Total 0 O

P62642′ R/520E NUヽ4BER 124 Total 0 0

P62642ハイ′400E UヽMBER 128 TOtal 0 0

71 P62642/Y/700E ヽUヽ4BER 129 Total 0 0

130 P61919E NUヽ4BER 130 Total 0 0

P6302フ E NUMBER 131 Total O

P63028E NUMBI:R 132 Total 0

P63073E ヽし パヽ131iR 133 Total 0

134 P63102′ 3E NUヽ4BI]R 134 Total O

135 P63114E NUヽ4Bl〕R 135 Total O

P63313E NUヽ413ER 136 Total 0 0

137 P63317E NUヽ4BER 137 Total O
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SL No in

DGFT Appl PartNo Desc「 pt On Perunit qtv UOM lmportsl
Total Qty
calculated ExpOrt sL Nc

Qtv
recomme

nded304 138 P63537E NUMBER 138 Total 0
140 P63622/4E NUMBER 140 Totai 0 0141 P63638′ AE

NUヽ4BER 141 TOtaI O 0

0
P63662E

N【,MBI:R 145 Total 0
147 P63705E

NllMlliう R 147 Total 0 0

0

0

P63720′ BE NUMBER

NUMBER
148 TotaI

149 Total

0
149 SA303780E

0
SA305860′ lE NUMBl:R 150 Total 0 0152 SA307828E

ヽUMBER 152 Total 0 0SA308654E
NUヽ4BllR 153 Total 0 0330 SA310898E
ヽしMBI:Iヽ 156 Total 0 0157 SA311489E
NUヽ4BI:R 157 TOtal 0 0SA41162E
N(jヽ 4111うR 158 Total
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